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\; y - ed- counsel far the applicant and also.

i I {Mr. MK. Mazumdar, learned counsel -

‘ { for the Respondents at length, j;?

! _ I The application is directed

,‘ | I ag/;.nst the order dated 1.5,2002

i ! { uhereby the Respondent authority

} g imposed upon the applicant a penalty;}
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Contd.. o
- 14 17.7.02 of removal from service, as a Post

. Graduate Teacher (PGT) in Chemistry,
KVS, Khanapara after holding an
| oy T egquiry. Rgainst an order of removal
etc, under the service Rules, applica-
ble to the applicant, gne can prefer
an appeal for redrassal of grievances,
Ms, Jahan, the leathed counsel far the
applicant submitted that the applicant
in fact preferrsd an appeal under Rule
! 23 of:the Central Civil Service |
RE (Classification Control & A ppeal) Rules
1965 on 8th May,2002, The learned
i counsel submitted that as per office
- memo dated 20.11.86 issued by tha Govt,
of India such appeal is to be dlspoqad
.i- 7 - of within a month from the date of
‘ - . recaipt of the appeal, The learned
counsel for the appllcaﬁt further
" submitted that since it was not done
the Tribunal has ample jurisdiedtion
L i te entertain the appeal, The learned
» ‘counsel also submitted that the baz_na»
put under section 20 of the Administra-
tive Tribunals Act, %985 will not
'applyfih‘the,ihstant case, in as much
‘ és'tﬁé'impugnad order imposing penalty
.1s per se illegal, without jurisdiction
and viclative of principles of Natural
Justicts,

We have given our anxious
-consideration on the matter. As mentio-
ned earlier an appeal is proﬁided
"under the statue against such order
: as a redressal, The applicant has
- preferred an appeal which has not been
' disposed of, Under the scheme of the
Administrative Tribunals Act, a
Tribunal, ordinarily is not to admit
an application unless it is satisfied
7ééat,the applicant had availed of all
the remedies available to the applicant
Admittedly, the applicant prefarred
an appeal which is yet to be disposed
of, The Respondent authority no doubt,
as contanded by the applicant, uere
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Notes Of the Reglstry Date i Order of the Tribunal

requirsed to dispsse of such application
as per guidelines, expeditiously, but
that by itself will not be a ground to
.entertain the application on the Faca
of section 20 of‘ the Act.

i

;

|

i

i

{

i

g Inthe cxrcumstances, we are not

i 1nclined to admit the application at

§ this stage and instead allow the

g respondent authority to dispose of

| | the appealiexpeditiously, Accordingly,

] } we direct the respondents to disposs

) ,

' of the appeal within one month &rom
the date of receipt of the order if not
already disposed of and communicate

,,% the order to the applicant expeditioqsl

§ It is needless to say that it will o
I
i
i
§
I
§
i
i
|
{
|
i
§
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aluays be open to the applicant to mo v &=
this Trlbdnal if he so aggrieved,

The application is accordingly
disposed of, No order as to costs,
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BETWEEN

Radhey Shyam Méurya,

S/o.(Late)Ram Kumar,

Post Graduate Teacher (P.G.T.)Chemistry,
Kendriya Vidyalaya,Khanapara, |
Gauhatl - 22 (Assam).

«ssssee Applicant.

- VS -

The Kendriya Vidyalaya Sangathan,
(Represented by its Secretary)

- 18,Institutional Area,

Shaheed Jeet Singh Merg,
New Delhi - 15.



. ; 2, Sri.D.K.32ini, '
et ywal o wiyeg . : -
' S/o. sri.C.L.Saini, 4\3
%,

-4

Cestral Adw - 0 shuned |
JuL o The Assistant Commissioner, é

qagiEl sl

Cuvahati Bench and

, The Disciplinary Autbority,
e L e Kendriya Vidyalafa Sangathan,
Maligaon Chariall,

Gauhati - 12.

3., Mrs.J.Jas Basu,
Wo. Sti.A.K. Basu,
The Principal,
Kendriya Vidyalaya, Khanapara,
Gauhati - 22, (Assam)

sesesseses Respondents

DETAILS OF APPLICATION :-

U

1. PARTICULARS OF THE ORDER AGAINST WHICH TEHE APPLICATION

S MADE ;=

Las}

order No.F.l4-5/2001-KVS(GR)/6692-94 dated
1.5.2002 passed by the Assistant Comi.s;si.oner and
Disciplinary Authority, Kendriya Vidyalaya Sangathan,
Maligaon, Geuhati - 12 (As sam) whereby the service
 of the applicant was terminated by imposing the pe'nanty

of removalAwith immediate effect,




2, JURISDICTION :-

The applicant declares that the subject matter
of the Order against which he wants redressal is within

the jurisdiction of this Hon'ble Tribunal.

3. LIMITATION :-

The applicant furtber declares that the
appliéation is within the limitation period prescribed
in Section - 21 of the Administrative Tribunals Act,1985,

4, FACTS oF THE CASE :-

- 4.1  That the applicant is a citizen of India and

was working as a Post Graduate Teacher (P.G.T. in short)

Chemistry, in Kendriya Vidyalaya,Khanapara and as such

‘he is entitled to all the rights, privileges and protectipns

guaranteed to an Indian citizen by the Constitution of India

and other laws of the land,

4.2 That the applicant after passing‘M.Sc‘ and

M.Ed. Examination was appointed as a Primary Teacher (P.R.T.)
in Kendriya Vidyalaya Sangathan duly selected by the
selection comnittee. He joined his dutlies in Kendrlya

Vidyalaya (K.V.),Rupa, Arunachal Pradesh. Thereafter,



he was Selected as Trained Graduate Teacher (T.G. T.)in é§
1993 on merit. The applicant was subsequently selected é%
as Post Graduate Teacher (P.G.T.)in Chen&stry in the

year 1995 through the aforesaid process and Joined his

" duties on 30.11.95 (K/N) in Kendriya Vidyalaya,Khanapara,
Gauhati - 22 (Assam).

4,3 - That the applicant réSpectfdlly stataathat
since the date of his joining in Kendriya Vidyalaya
Sangathan as a teacher, he has beén.rendering servhce

to the Kendriya Vidyalaya Sangathan without any blemish.
There were occasions when his services were appreciated
‘and the certificates as well as remarks were given to the
applicant by his superiorsas a token of appreciation for

good‘performance.

The applicant craves the leave
of the Hon'ble Tribunal to produce
the said certificates and remarks at

the time of hearing of this application,

1

4.4 That the applicant respectfully states that
the Respondent No.-3 joined as Principal on 16.12,98 in

Kendriya Vidyalaya,Khanapara ,Just after sometimes a
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notice dated 16.12,98 was served upon the applicant by ﬁgk
the Respondent No.-3 to submit the requisitions for - @%
purchases of Chemistry Department and accordingly the
applicant submitted requisitions dated 22.12,98 to the
Respondent No.-3 with a request in goodfaith to make
purchases from the Government approved shops .The request

so made by the applicant was with a viewvto»obtain good
quality of chemicals as per his past experiences the
applicant knew that the,cnemica1s purchased froonhé§:

than the Government apporoved shops are of inferkor quality
‘at bigher rates and were of no use for chemical ana%ysis

for better, accurate and precise_resultS, The aforesaid
request made by the applicabt was disliked by the ReSpondenf.
 No.-3 and the Respondent No.-3 became ill disposed and '
took this request as a reprisal and as such planned a
strategy to take action against the applicant and conse-
quently stopped the payment of the Special Duty Allowances
(S.D.A,) to the applicant since,January'1999 without any |

genuine reason.

4.5 That on receipt of a letter dated 8,1.99 from
the Assistént Secretary , Central Board of Secondary Eduéatién
(herein after referred to as CfB,S,E;),Gauhati for completion
of Class XII Chemistry Practical Examination'l998-99on/before



A

. 15.2.99, the applicant vide an application dated 23,1,29

—6-

-

followed by Reminder dated 2,2,99 made a request to the
Respondgpt No.-3 for the sanction of the sum of advance
Rs 5000/~ (Rs, Five Thousand Only) to purchase some
vrgently ;equired chemicals etc. from the Govt, approved
shops fof conducting Class XII Chemistry Practical Examination
on 9,10,ll'and 12 February'99 reSpectiveiy in a fair

and efficient manner. Thereafter, the Respondent No.-3
alongwith one Mrs, J.Borah (T.G.T. Maths) made some

purchases from Appiénem Enterprises without any intimation

to the applicant and submitted a Bill of purchase dated
3.2,99 for immediste stock entry at 3:10 p.m. on the

same day. The applicant returned the said Bill to the
Respondent No.e3 by recording his objections and sought

for guidance/instructions from the concerned end in order

to incorporate the entry of the said Bill in the Stock
Register. It is stated hereinthat the said shop is not a

Govt . approved shép. It is also stated that the applicant

being the Head of the Purchase committee of K.V,Khanapara

'as well as P.G.T. Chemistry and I/C of the Chemistry

Department was totally unaware about the aforesaid purchase
of the stores of Chemistry Department and thus illegality

is apparent from the face of the records.

The copy of the Bill dated 3,2.99
and the notice dated 7.,1.99 is annexed

as Annexures - Al and A2 reSpectively .




2t
4,6 That on receipt of the.gi%?iarBill alongwith

recorded objections seeking written guidance in the matter,

the Respondent Nb.-3 tutored several documents against
the applicant ,dictated students , teacuers and parents
~gtc.to write conplaints agaihst the applicant in a pre-
planned manner It is also stated hereinthst the Respondent
No,~3 prevented the students from sttending their'Chemistry
Practical Classes during-Basanti Mela period as well as )
in Examinations at Several occasions ,This ledAto believibﬂ
Eﬁe—apﬁééeaﬁt that thereafter the Respondent No,-3 approached
the Reséodents No.. land 2 respectively and recommended
them to start Disciplinary Proceeding against the applicant
in order to fulfil her personsl gurdge. It is stated hexein
that the Qkock Registers were with the applicant and the
same were handed over to the Respondent No..3 on 24.4.1999
and 7.5.1999 respectively in Sealad covers. However in order
to meke payment to the supplier a false endorsement was

made on the duplicate copy of the Bill to the effect that
the stock entry has been made on 3,2,99.

The copies of the documents

substantiating the aforesaid facts are

annexed &S Anpnexures - éB,A4g@ﬁ&iQ£&5;,

respectively,
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4,7 - That the applicant while serving as Post Graduate g
“Teacher (hereinafter referred to as P.G.T.) Chemistry at
Kendriya Vidyalaya, Khanapara (hereinafter referred to as |
KJ,) was placed under suspension pending Disciplinary .
Proceeding contemplated against him vide Order No,l4=5/99-
KVS(GR)/2091-93 dated 01.06.99 passed by the Assistant
Comnissioner (Respondent No.-2), Kendriya Vidyalaya -
Sangathan (hereinafter reférbed to as KJV.S.). Thereafter,

vide Memo, No. 14=5/99-KVS(GR)/5251-54 dated 09,08.89, the
Memo of Charges was served upon the applicant by the

\
Respondent No.-2,

' The copy of the Order dated
1,6.99 and Memo. of Charges dated
9.8.,99 are annexed as Amnexures-

A6 _and A7 respectively.

4,8 That since the applicant was not furnished with
the documents listed in Annexure - III of the said Memo
alongwith -the Memo of Cliarges dated 9.8,99, he applied

for the same alongwith some Additional Documents while
denying the Charges levelled 'against him. The aforesaid
enquiry proceeded ex-parte against the applicant without
furnishing him the documents. Thereafter, an Inquiry Report-
was submitted against the applicant which ultimately led

to his removal from service vide Order'dated 29.5.2000

and subsequently the applicent was forced to vacate his

Official accommodation within ten(10) days by Respondent”hb.~3.



4.9

The copy of the ex-parte Inquiry

Report and Order of removal dated 29.5.2000

are annexed as AnnexureS - A8 and A9

respectively.

' k2
Thiat after pxefqging an Appeal to the Appeléte :

éuthority the applicant épproacued this Hon'ble Tribunal .
against the order of *removal' from service and vide y;danvni>‘
amd . @ydey  dated 28,6.2001 passed in 0.A.No.20/2001
this Hon'ble Tribumal wes pleased to set aside the - ‘

impugned order of removal from Service and directed the

Respondents to hold a fresh enquiry after furnishing the

copy of the documents ‘to the applicant within four (04) |

mont bis

4,10

The copy'of the Hoh'ble Tribunal
order dated 28,6.2001 is annexed as

- Annexure = A 10. .

- -

That in pursuance of the aforesaid judgement

and order dated 28,6,0l, a Memo. dated 7,9.2001 was

issued to the applicant for submitting his Written Stateneht

which was submitted by the applicant on 19.9,Cl1 denying .

wosb

all the Charges to the Respondent No.. 2 and rgguestqg‘to

drop the proceeding.
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The copy of the Written
Statement dated 19.9.0L with all

annexures is annexed as Annexure -A 1l(C)

4.11' That thereafter for starting a fresh endquiry

as directed by the éforesaid judgment and order dated
28,6,01, Mr. N.D.Joshi , Principal, Kendriya Vidyalaya,r
Srikona (Assam) and Mr, P.V.S. Ranga Rao, Principal,
K.V,Tejpur No.l were appointed as Inquiry officer (I.0.)
and Presenting Officer(P.O.) respectively,

It may be stated that the enquiry proceeding
was conducted on 19.10,CGl, 29.11.01 , 19.12,0L ,18.1.02 ,
19.1,02 and 22,2.02 respectively on the basis of the Memo,
of Charges dated 9.8.99 supplied to the applicant.

4,12 That ddring the Inquiry Proceeding the agpplicant
was denied the inSpectién' of the original documents
having direct bearing to the Charges. It is.aISO stated
that the applicant was not furnished the copy of list of '
documents relied by the I.0. and P.O. and therefore the
applicant was prevented from making his proper and

effective defence documents / statements,

4.13  Thst during the course of Inquiry Proceeding the



prosecutlon did not examine a single witness and utterly
failed tO-pfove the Charges. It may be stated hereinthat qgg
the learned I.0. also did not even receive! the Defence
documents in respect of'ail Charges except‘Chargé -1,

The applicant thereafter was served with the Presenting
Officers brief vide letter dated 26.2.,02 by the Inquiry
officer for submission of Written Brief which was
accordingly submitted on 11,3,2002 to the said Inquxry
officer. It may be further submitted that by the aforesaiq
letter dated 26.2,02 the applicant was also informd

about the closure of the Induiry Proceeding.

The copy of P.O.brief is

annexed as_Annexure = A’ll(b).

4,14 * That subsequently the Disciplinary Authority
- (Respondent No.-2) sent a copy of the Inquiry Report to

the applicant on 22,3,02 wherein all the Charges under
Articles - I, II, I11, IV & VI were stated to have been

-

proved
The copy of the Inquiry
Report is annexed aSuAnnexurgT-jAgggg
4,15 Thet on receipt of the porported Induiry Report,

the applicant submitted a representation dated 11,4,02
to the Disciplinary Authority (Respondent No.-2),challenging

the validity and legality of the said Inquircy Report as

.
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well as the findings and further requested the concerned

authorities to drop the Charges.

The copy of the representat Lon
dated 11,4.02 with annexures is

annexed as Annexure = A 13.

4416 - That thereafter the Disciplinary Authorify
| (Respondent No.-2) vide order dated 1,5,02 imposed the
penalty of removal from serbice with immediate effect
upon the applicant.
The COpY of the removal order
dated 1.5.02 is annexed & Annex-

ure « A 14,

4.17 . That the applicant, unable to get any relief
preferred an Appeal to the Appeliate authority, Kehdriya
Vidyalaya Sangathan, lB,Instiiutional Area, Shaheed Jeet
Singh Marg, New Delhi - 16, which is still pending.

The copy‘of‘the appeal dated
8.5.02 without annexures is annexed

as Annexure = A 15,



4,18 That the applicant demanded justice which has

been denied to him and there is no alternative and equally @§

- efficacious remedy except this applicatlon before this

Hon'ble Tribunal flled bonafide on the following grounds.

5. GROUNDS OF RELIEF WITH LEGAL PROVISIONS:-

Charge = I
5.1 For that the Inquiry Officer committed grave
ervor of law in hblding that thé Charge contained in
Article - I against‘the appiicant is proved without

there being any baéis,%or ariving at the said finding.,

5.2 | For that the findibg of the Inquiry Oofficer
that the letter written by the Principal, K.V,Dinjan

K (Serial No. 26) appointing the applicant as External

Examiner for Chemistry Practical at K.V,Dinjan cannot

be treated as Appointment Order is totally perversa.

5¢3 | For that‘the Inquiry officer acted illegagz

and in gross violation of the Principles of Natural
Justice in denying the request made in writing by the
applicant for calling the Principal, k JV,hbanapara

(namely Mrs.J,Das Basu) and Mr.K.K.Choudhary, the
Assistant Seérétary ,» Central Board pf Secondary Education



(C.B.S.E.), Gauhati for cross-examination who allegedly ,,ék

‘directed the Principal, K.V,Khanapara not to relleve

- the applicant for conducting Class XII Chemistry Practical '

e bwtidy

Examination at D inj an,

5.4 'For that the Inquiry officer as well as the
Disciplinary Authority whblly ignored the fact that the
applicant conducted the Practical Examination at K.V,Dinjan
of Class XII students as otherwise they could not have
questioned the Appointment Order mede by the Principal,

K.V,Dinjan for proving the Charges contained in Article - I.

5.5 For that if the Principal, K.V,Dinjan's lettes
dated 3.2.99 appolinting the apblicant as External Examiner
for Class XII C.B.S.E. Chemistry Practical Examination caviwt
as Appointment order, it is surérisingm'as to why no other
person was appointed'to conduct the Practical Examlnation

as to why the applicant was allowed to conduct the Practical
Examination in K.V,Dinjan. Thus, Inquiry officer

accordingly failed to apply his mind and reach the

finding which could not have been arived at by any .
reasonable and piudent person . Therefore, the entire

Inquiry Proceeding is vitiated end the Order of rempval

from service’is liable to be set aside and quashed.
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Chazxge - II g\
5,6 For that the Inquiry officer acted illegaly
in relying upon the alleged Practical copy of the four(04)

students selected by the Presenting officer by refusing
to call for the Practical Note Bboks of all the students
of Class XI together with the attendence well as result

registers etc,,

,5.} For that as per the list of documents ﬁentioned
in Annexure - III to the Memo. of Charges, this Charge

was to be proved " by the Practical Note - Books of the
students of K.V,Khanapara " but tné Presenting of ficer
choose to produce only alleged four (04) Practical

copies and for such act and omission the entire proceedings

is vitiated,

5.8 For that out of the four (04) students two
are’Primany'Teacner's ward who are 1ill disposed towards
the applicant and they were also not called as a'witness
in the proceedings and as such the entire proceeding was
conducted against the principle of natural justice
denying the applicant the opportunity to cross-examine

the afDEQSaid students,



5.9 For that the Inquiry officer not only refused

to examine any witnesses but also refused to call for

all tihe Practical Note - Books of students of Class XI
together with Attendence as well as Result Regléters.

and also refused tollook into fhe documents annexed
alongwith‘the Written Statements pert aining to this. |
Charge, while agivlng at the findings that the applicahtv

dld not conduct Class XI Practical Classes till January'99an
gross violation of the Principles of Natural Justice,

5,10 For that in so far as awarding 30 marks éach to
the students is concerned the Inquiry Officer totally
ignored the‘statenents made by the applicant in Written
Statements that the.marks were given to the students with
" the consent of the then Principal, Srl.Ng), Bhuyan and
refused to call Sri.N,D. Bhuyan as a witness. Such act

and omission on the part of 1.0. has the effect of ‘
vitiating the entire enquiry and the impugned order is
accordingly liable to be set aside.

5.11 ~ For that the documents annexed with the Written
Statement amplyestablished that the required chemicals
‘'was made available only in the middle of November'98 and
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therefore the Chemistry Practical Examination could not

be conducted before half - yearly (Cumulative Test) | é%%
.Examination. Maximum marks were allotted to each student
with the consent of the‘tﬁen Principal. The learned

Inquiry officer ought to have considered the fact that
there was no complaint or disagreement regarding the

4a~aﬂi of nmrks;'otherwise Cumulative Test being an

Internal test the Principal could have asked for fresh

test by.cancelling the earlier marks when the chemicéls

became avallabe.

5512 - For that the findings of the Inquiry Officer
that.theiﬁppliCant refused to conduct the Chenﬁstr?
Practical Examination of Class XIth is totally false

and baseless in as much as the Practxcal Examination

was conducted on 24 3.99, 25,3.99. and 27.3,99 respectively
by the applxcant,

5.13  For that the Inquiry officer without going into
the facts and circumstances of the case, was wrong in
concluding that the applicant asked the students to

bring chemicals for Practical Examinations. For conducting
Practical Examination certain chemicals like,Methylated

spirit, distilled water’etc, are reQuired , the last
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purchase of Methylated Spirit was made on 15,12,98 and ng
the same got exhausted while the Practical Classes for
Class XI and XII weré conducted. Therefore, the applicant
‘made a nugber of representations to the Princibal for
procurement of said chemicals, which was not acted upon
and as sdch the applicent was constrained to request

the s;udents to bring the Chemicals since the applicant
bore the sincere desire to conduct the Practical

" Examination in a falr and effecient manner as per the

curriculum,

5,14 For that the applicant being unable to procure
. the sald chemicals inspite of his sincere efforts,
conducted'the Practical Examination by using the
ondlhary tap water and with whatever little amount of
Methylated Spirit was left .The applicant dgvided the
students into three gfoupé énd some how conducted tbe-

examination,

5,15 For that the Cliarge thét the applicant refused
to conduct the Practical Examination of Class XII

Private students contained in Article - III of Memo. of
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Charges, by ho stretch of reasoning can be said té
have been proved witiout oral evidence. The Inquiry
officer therefore acted against all canons of fair
play and justice , recommending that.the aforesaid |

Charge. has been proved .

5.16 For that the applicant was ready and

willing to conduct the Practical Examination of Clas XII
Private students, but, since the chemicals were not
available, he inforned'the Principal vide his letter
dated 31,3.99 and requested to sanction Rs.l000/~- for
purchase - of chemicals, Thereafter the applicant was

not informed as to what has happened, Incidently in

the previous ex-parte induiry , this Charge was held

to be not proved .

Charqe = 1V

5,17  For that the applicant in order to avoid

any malpractices like leakage of Question Papers etc,
honestly decided to submit @Question Papers only a day
before the examination and also because no stipulated
time‘aslalleged in the Charge was brought to the applicant's

notice that the Question Papers were not submitted before hand.



The aforeéaid decision about the sdbmission of Question
Paper was informed to the Prihcipal, who in turn did not
object . However, on Principal's order dated 26.2,99, the-
Question Paper was immediately submitted to the Examination

1/C namely Mrs,B.P.Coswami by the applicant.

Charge = VI
5.18 For that the finding of the Inquiry officer
that the applicent tampered with the-docunentsAwithout

any reasonable basis .

5.19 . For that the applicant conducted the Chemistry
Practical Examination for Class XII students in K.V,Narengi
on 5.2.99 and 6.2.99 respectively. On 6,2.,99, the applicant
conducted the said Examination and concludéd it by 6:30p.m.
and mentioned the said time of departure in the relieving

ordex.,

‘5.20' »Fob that the Inqui;y Officer failed to apply
his mind to the facts that 6.2,99, being a Saturday, the.
Answer - Scripts and Awaxd List could hot have been

_ submitted because the C,B.S.E. Office remains closed on

Saturday..

B -
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5.21 For that the concldsion of the Inquiry officer
that the applicant tampered the relieving order in order
to éover up his late arrival in the school on Monday i.é.
on 8,2,99 is totally perverse, in a much as 6.2.959
being a Satunday the Answer - Scripts etc, could have
‘been submitted in C.B.S.E. office on Monday only i.e.;
8.2,99. . |

5,22 For that the ReSpondents have acted in clear
violation of the Central Civil Services (Conduct) Rules,
1964 and therefore, the entire procceding inciuding the
Charge - Sheet, Inquiry Report and the Impugned order
dated 1,5,2002 is liable to be set aside and queshed,

5,23 For that the InQuiry Of ficer allegedly found
the applicant guilty of misconduct under Rules 3(1)(i),
(i1) and (iii) of CfC,S,(C.C,A,)Rules, 1965 in utter
disregaxd of the Article - 55 of Education Code and for
- such act or 6@188ion the entire proceedingAis vitiated.

5,24 For that the applicant is innocent and e
would have been awarded for detection of the frauds

and illegalities in purchases of chemicals etc.
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*

committed by the Res;:ondént No, - 3but, the Respondents
have victimised the applicant just to suppress the
fealities and therefore the Impugned order dated 1,5.2002

is unsustainable in law.

5 2D Fér that the said Inquiry Proceeding was
unduly prolonged and thus it smacks of malafide and
therefore the entire proceéding including the Impugned
order dated 1,5.2002 are liable to be set aside add
quashed. |

- 5.26 For that the purported Disciplinary Proceeding
initiated against the applicant is arbitrary , discrimi-
natory and malafide in a pre-planned manner with oblidue-

motive and therefore the entire proceeding is vitiated,

5.27 For that the Impugned order of removal dated
1,5,2002 is punitive in nature and cests social stigma
on the dignity and reputation of the applicant and

therefore the same is liable to be set aside and quashed.



5.28 - For that the Disciplinary Authority passed-
the Impugned Order mechanically in colourful exercise
of the power arbitrarily and illegally and therefore,

the S ame is liable to be set aside and quashed,

5,29 For that,in any view of the matter whether
in fact or in law , the Impugned Order of removal of
the applicant dated 1,5,2002 is bad in law as well as
in contraventions of the Articles 14,16 and 2l of the
Constitution of India and as such the said Impugned
Order cannot be Sustailned in t he eye of law. and

therefore the same is liable to be set aside and quashed,

5.30 For that the Impugned order of removal from
‘sexvice is'ha:sh s conscience shocking and disproportionate
and did not commensurate @o the misconduct alleged

against the applicant and therefore the same is liable

to be set aside and quashed.,

5.31 For that the applicant belongs to a very poor
family and is the only earning member in the entire family
consisting of six (06) members . The applicant is
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in a rented house after evictionvfrom his'officiél
accommodation by Respondent No. - 3 to look after
his family o to pay the house rent as well as to
meet the cost 6f education of his children which
has become an impossible task unless the Impugned
order is stayed the applicant is likely to suffer
irreparable injury and hardship, |

-~ B ETAILS OF REMEDIES SUGHT FOR :-

The applicant declares that he has availed
all the remedies available to him under the Service
rules and now there is not any other alternative and
efficacious remedy except this applxcation seeking

immediate and urgent remedy.

7. MATTERS NoT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURT ;- ) .

The apblicant further declares that he has
preferred an Appeal dated 8,5.2002 before the Appellate
Authority, K.V.S,, New Delhi -~ 16 which is still pending.
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8. RELIEF SOUGHI FOR :=

Under the premises aforesaid
it is respectfully prayed that your
Lordship(s) would be plessed to admit
this appiicétion yissue nati&e, call
for thé records of the case and upon
hearing the parties and perusal of the
.records of_the case be pleased to grant

the following reliefs :

i) To set aside and quash the impugned
order dated 1,5.2002 (Annexure -14)
with full backwages alongwith all

past consequential service benefits,

ii) To reinstate the applicant in his
original post in Kendniya Vidyalava,

Khanapara.

iii) Cost of the application.

iv) Any other relief(s) to which the
applicant is entitled to and as your
Lordships may deem fit and proper for

- the interest of justice,
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9, LNTERIM REFIEF PRAYED FOR :-

.

The appiicant most respectfully
and most humbly prays that in interim
- the operation of the impugned order
dated 1.5,2002 (Annexure - 14) passed
by the Assistant Commissioner, K.V.S. -
Gauhéti“be stayed during the pendency
of the rule, otherwise the applicent
will suffer an irxeparable loss and

injury.

10. That this application is filed through advocate.

11, PARTIQULARS i~ |

. 2.9,
(i) I.P.0. o\-()go(o,o‘ﬂg’ql oond BHT
(ii) Date = 10) Ho2

(iii)élace - ngw~2“;&3 | .

12, LIST OF DOCUMENTS :-

As stated above.



VERIFICATION

"I, Radhey Shyam Maurya, §/o.(Late)Ram
Kumar, aged about 42 years and resident of Six Mile,
Khanapara , Gauhati - 22»do hereby verify that the
contents of para _.,,.F.'jt;.l;,.;.\,..,.?.;“.....LL?“%-....,-.o;. o8 00000
scosecsravscsiss soee are true to my personal knowledge
and paras ..i;.,..%',l Ko ..."['P....h.‘.’.@’. esseseseeseees
are believed to be true on' legal advice and that I

have not suppressed any material fact,

Date fw 44-0F- 02

——r———

Ro\éyxpa, ng M
Signature the A:;zgc ant,

Place:- Gauhati.
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% APPICHEM ENTERPRISE

1, Nessler reagent . {@xi00m 4
‘2. Ogrric amm, nitrate . ' 2x100gm
3, silver nitrate . | 2x25qm
4, Pot, Iodide, © | 1x250gm
5, Spdiwn carbonate . 4x500qm
6. M, spirpd 10 1t |
7. Litmug’paper

I o7 A8 . . U

A.G.S.T-A-412, Central Sales Tax No. 1405 dt. 1-7-67

Our risk ‘and responsibility ceases on delivery of the goods on Rail, Steamer or Carriers.
No complain will be entertalned if not lodged within'3 days from racelpt of goods. Interest

@ 25% per annum will be charged on all bilts unpaid within one month,

(A Fouse of Chemicals & Zuality Scientific Insteuments )
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Few examnles are alven belaw

VE.NI. L8 dt. 31.7.e6

1, ’5.0076/.
2. VroNo L7 dt, o d9 - bs.lles3 /.
3. Vr.No. 1o dt, o« de - S %.33%7/-
4. Vr.N2. 20 dt. - do - © hJALL27/w
3+ Vr.N2. 22 dt., = d9 - © kL0577 /-
6. Vr. N9 2L dt. = doy-o k.5580/-

Purchase oracedyre. s laid
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fully dvaided.

Similar other all cascs may he
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obtalncd under irtimotisn to aud1t

14 No.SB(Pagc 5)
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KENDRIYA VIDYALAYA SANG ATHAN
: wflu winlasu - Regional Office :
siEla sRaed)  Maligaan Chariali .
PR 781012 Guwahali: 701 042

5

uRiw

No.r. - 14-5/99-KVS(GR) /209 1 — V2

- Raiw
Dated : 01.6.99

WHEREAS a disciplinary proceedihg agalnst Shrl R.S. Maurya,

PGT(Chem), KV, Khanapara is contemplated.

NOW, " THEREFORE, the undersigned -in exercise of the powers
conferred by Sub-rule(i) of Rule 10 of the Central Civil
Services(Classification, Control and Appeal) Rules, 1969,
hereby places the said Shri R.S. Mauxya, PGT(Chem), KV, -
Khanapara -under susponsion with immediate effect. .

It 1s further ordered that during the period that this
order shall remain in force the Headguarters of Shri R.S.
Maurya should be Kendrlya Vidyalaya, Khanapara and the sald
Shrl R.S« Maurya shall not leave the "headquarter without
obtaining the previous permission of the undersigned. =~ °

| Moo e
: 1 - o /_/
B »: .T\\_(\)‘)‘L’/\{’/"’/ )
~{ Dr. Lalit-Kishore)
Assistant Comnissioner
Shri R.S. Mauxya, : s :
PGT(Chem), = - '
Kendriya Vidyalaya,
‘Khanapara. Guwahat1i
Teachers qrs. No.4-B(Top floor).
- Copy to - :

\VQVW. "~ The Principal; KV, Khanaparé. . ,
o 2. The DepUty'Commiésioner(ﬂdﬁn); KVS(qus), New Delhi.
S At : oo S
'y N\ ’
(\ 11 .
\ l\!.' :
\l"i
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Dated O@CW%@%

,ﬂﬂigéﬁ.lﬁ&mw
BY BY REGLSIERED FOSI

MEMORANDUM

The -undersigned proposes to hold an Inquiry against
Shri R.S. Maurya,PGT(Chemistry), Kendriya Vidyalaya, Khanapara
under Rule-14 of the Central Civil Services{Classification, .
Control and Appeal) Rules, 1965, The substance of the imputations
of misconduct er misbehaviour in reSpect of which the inquiry
is proposed to be held is set out in the enclosed statement of
articles of charge(ANNEXURE~I), A statement of the imputations
of misconduct or misbehaviour in support of each article of
charge is enclosed(ANNEXURE-II), A list of dncuments by which,
and a list of witnesses by whom, the articles of charge are
proposed to be sustained are also enclosed(AHNtXURE III) and

S 1v).

(2) Shri R.S. Maurya,PGT(Chemistry) 1is directed to submil
within 10 days of the receipt of this Memorandum a written
statement of his defence and also to state whether he desires to
be heard in person,

- (3) He is informed that an Inquiry will be held only in
respect of those articles of charge as are not admitted, He
should, therefore, Spe(ifically admit or deny each article of
chargee .

(4) Shri R.S. Maurya,PGT(Chemistry) is further informed
that if he does not suhmit his written statement of defence on
or before the date specified in Para=2 above, o1 does not appear
in person before the lnquiring Authority or otherwise fails or
refuses to comply with the provisions of Rule~14 of the CCS(CCA)

- Rules, 1965 or. the orders/directions issued in pursuance of the

said rule, the Inquiring Authority may hold the anu1ry against

“him exparte,

(5) Attention of Shri. R.S. Maurya, PG](Chemistry), is :
invited to Rule~=20 of the Central Civil Services (Conduct) Rules
1964 under which no Government Servant shall bring or attempt to
bring any political or outside influence te bear upon any superior
authority to further his interest in respect of matters pertaining
to his service under the Government, If any representation is
receéived on his behalf from another person in respect of any matter
dealt with in these proceedings it will be presumed that Sh. R.S,
MaurYa,?GT(Chemistry is aware of such a representation and that
it has been made at his instance and action will be taken against
him for violation of Rule~20 of CCS{Conduct) Rules, 1964,

(6) The receipt of the Memorandum may he acknowleﬁgdde

To’ ' . \ \\ 3\ \\\l-“ “ ,—-""":’
Shri R.S, Maurya, : N
PGT (Chemd s try) (Wndey Susp 9"9"‘”‘? ( DR. LALITRISIONE )

Teachers Qrt,No.4-~B(Top Floor .
Kendriya Vidyalaya, Khanapara, ASSISTANT QOMMISSION&R

Guwahati § 22,

Copy to :=

(1) The Principal, Kendriya Vidyalaya, Khanapara.’

(2) The Assxstant Comn1531oner(Admn.) KVS(Hqrs) Hew Delhi : 16.
(3) Guard file,

e e o

PRI SN

PR )



i

. (:§E§> . :,_‘ I -;.L“v

ANNEXURE-L.

4

STATEMENT OF ARTICLES OF CHARGES FRAMED AGAINST SHRI

2 MAU YA~ PGL (CHEMISTRY) KENDRIYA.
VIDYALAYA, KHANAPARA =

ARTICLE = 1

That the said Chri R.S. Mwuryﬂ, while
functioning as PGT(Chemisiry) Kendriya Vidyalaya,
Khanapara, Guwahati during the acadenmic year
1998-99 went to Kpndriya Vidyalaya, Dlnjan to .
conduct practical examination of CBSE, Chemistry

- for Class XII (Sc.) on 15,02,1999 without

permission/relieving by the competent authority.

This act on the part of Shri R.S,
MaUrya'constitutes a misconduct, and thus-
violated Rule 3(1) (1),(11) & (411), Rule. 1964
as extended to the Kendriya Vidyalaya Sangathan
employees.

ARTICLE = II

That Shri R.S. Maurya, while

'functioning as PGT(Chemistry) Kendriya Vidyaiaya,

Khanapara had not conducted the practical classes
of Class XI till January'99 and durlng the
cumulative Test 1998-99 examination all students.

- were- awarded 30/30 marks in Practical examination

of Chemistryo

Thus, Shri Maurya has acted in the
manner of unbecoming of KVS employees and thus
violated Rule 3(1) (i), (ii) & (111) of ccs
(Conduct) Rule; 1964 as extended to Kendriya
Vidyalaya Sangathan employees. .

ARTICLE - III

That during the session 1998~99_Sh;i

R.S. Maurya while functloning as PGT(Chemistry),

-
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' Kendriya Vidyalaya, Khanapara, has

-‘(:...?.‘a)

_refused to take Practical examination of v

Chemistry of Class XI(1998~99) and asked the

" students to bring chemicalo for Practical,
- Shri Maurya also refused to take CBSE(AISSCE)

199 Chemistry Practical’ examination for

 Private students.;

Thus, Shri Maurya has violated the

- code of conduct for Teachers as laid dOWn in

Education code for Kendriya Vidyalayas in

- chapter VI and Rule 3(1) (3 ), (11) & (113) of -
- the . Central ClVil &ervices (Conduct) Rules,

1964 as extended to the employees of Kendriya -

‘-Vidyalaya bangathano

'@IICLE =V

-

That Shri R S. Maurya while working

~ as PGT(Chemistry) in Kendriya Vidyalaya,

Khanapara ~during the academic year 1998-99,
had not submitted session ending question
papers in the stipulated date as notified by
:the Principal.

Thus. Shri Maurya,PGT(Chemistry) has
violated Rule. 3(1)7(1),(11) & & (111) of: Central |
Civil'Services(Conduct) Rules, 1964 as extended
to the employees of the Kendriya Vidyalaya
Sangathan,

ARL;CLE -V

That ‘the said Shrl R.S. Mau1ya,,whlle ‘
working as PG](Chemistry) at Kendriya Vidyalaya,
during the perlod 1998~99 never attended ;- ‘
assemblles, staff meetings called hy the Principal

" thus Shri R.u. Maurya had not- obeyed Lhe o*ders-

of ‘the Princ

constituteéJésmis~conduct which is unbecom;ng
to teacher(employee) of Kvs. in violating of _
Rule 3(1) (1), (ii) & (iil) of CCS(Conduct) Rules
1964, as exﬁﬁ%d@ﬂ%&o ‘the employees of* Kendrlya

Sl o f

'Vldyalaya Sehgaéﬂaﬁ

M

A
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ARTICLE = VI
i i That Shri R 5 Maurya while funcfnonzng o
¢ - in the aforesaid capac1ty at Kvndriy1 V*dya]aya,

, Khanapara dur1ng the aCadomlc Year 1098 99 had__ - |
‘temped the OfflClal dOCumantQLM S = ‘ v '

Paa——

. - Thus ohri Maurya, has vjolated tha Rule

- 3(1) (1), (i1) & (111) of Central cw;u - '_
Services (Conduct) Rules 1964, as extended to
the employees of Kendrlya Vidyalaya oanqathan.
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ARTICLE.n I

That Shri R.S., Maurya, while fun<Lioning
as PGT(Chemlstry) Kendriya Vidyalaya, Khanapara
during the-academic year 1908-99 went to Kondriya
Vidyalaya, Rinjan(Army) to conduct Practical.
examination .of Class XII(Sc.) CBSE on 15 02,99,

He was not relieved/permitted by the Principal,
Kendriya Vidyalaya, Khnnapéra for same as per
Principal, Kendriya Vidyalaya, Khanapara letter No.
Fo PF/KVK/98-99/773-76/1’8-18) dated 18,02,1999 °

(Refer Para - 4) and letter dated 05 03, 1999(Para~3)

Thus Shri R.S, Maurya PbT(Chemiery) has

committed a serious misconduct and violated Rule
3(4) LXii and (11i) Rule 1964 as extended to the

_‘Kendriya Vidyalaya Sangathan Employees0 C

ARTICLE ~ II

‘That Shri R.S5. Maurya, whileAworking'as
PGT(Chemistry) in Kendriya Vidyalaya,.Khanapara
during the academic year 1998-99 had not ¢ondd¢ted
the practical classes of class XI(Scl)(Chemistry)
till January'99 but in the cummuléﬁi#e Test(Hélf
Yearly examination) all students were awarded 30/30 '
marks in the said pzactical examination.

 Rell Mo, Mame of Students, Marks in Chemistry Practical

01 Anjana Das | 30

02 Absent -

03 Banameeta 30

04 Bhaswati 30

05 Bonti Bore _ 30 -
06.  Kasturl Saikia - 30
07" Madhuparna o 30

b. Contczl;cnlao.
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14,
15,

16,

17,
18,
19,

20,
o1,
22,
23,
214,

25,
26,
27,

28,
29,
30,
31,
32,
33,
34,
35,
36,

37,
38,
39,

404

41,
42,
43,

(vebas)

‘Malita Das | . - 30
Mousomi, - ) - S30
Monallsa Das o 30
Nibedita Sarma | »ﬁ 30
Sangeeta = b 30
Sikhamoni Das . | 30
Shreeyasi | 30
~ Suranjana , -~ 30
Sushila Das o 30
Swati Sarma S
Pinky Prasad 30
Abhinav Pincha 30
Adjhjer Bhuyan - 30
‘Arkander : 30
Arup Das ‘ - 30 .
Barabjit | 30.
Chéndan o ' 30
Deepjyoti | 30
Dhrubajyoti - 30
Divy Ninad , . 30 -
_Farooq Indad v - 30
Feroj Hussain 30
Gautam Kumar 30
Indraneel .30
Jitu | 30
Absent ' - -
Naval Kishore : 30
Nilamani 30

> Parish Deka 30
Pralay Roy 30 j'
Praveen J. Vasana _ 30

. Raktim Konwar - 30
Rupam : 30
Siddnaisha 30,
Vikram Jeet Khaund . 3
Daisy Khargharia o - 30

This act on the part of Shri R.S. Maurya,

constitutes a misconduct and thus violatod Rule 3(1)

(1),

(11, ) & (iii) Rule 1964 as extended to the

Kendriya Vidyalaya Sangathan employees. o,
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ARTICLE;~ 11f

Ihat the said Shri R,S. Maurya whiJe

working as PGT(Lhemistry) in Kendriya Vidyalaya
Khanapara during the academic session 1998«99

has refused to take Practical of XIL(Sc.)

(Chemistry) final examination on 23rd, 24th &
25th March'99 and asked the students to bring

LChemrcals for the Practlcal examjnatlon.

- SloNo, Name of students of Class-XI(Sc.)

01, Anjana Das -

02, ' Banoneeta Bharali

03, . Bharnali Batabye

04. Barti Boro

05, Kasturi Saikia

06, Monalisa Das

07, Malita'Das-

08, Mousumi - Dey

09, Madhuparna Gupta

10, Nibedita Sarma

11. - Shikhamoni Das

12, Shryasi Debnath

13, Suvanjana balkia

14, Vlkramjit

15, Arkendu Bhardwaj

16, Arup Das

17, Ni;mani'Sarhah_.
184 Rupam Sarmah

Shri R,.S. Maury also refused to take CBSE

‘(AISSCE) 1999 Practical examination of. (Chpmistry)

Private students, Due to that the venue of Practlcal
examination of Sald students has been shifted from

| Kendriya Vidyalaya, Khanapara to Hinduqtani Kendriya

Vidyalaya on a telephonic request by 1he Jecretaxy,
CBSE Guwahati Regiona] Office,

. Thus, Shri Maurya has V1olated the code

of conduct for teachers as laid down in- Education

code for Kendriya Vldyalayaq in chapter VI and

violated Rule 3(1) (1),(ii) & (iii) of the Central

Contd.. ° a-g .7/""
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o _ Civil Serv1ces (Conduct), Rules 1964
as extended to the employees of Kendriya Vidyaiaya

oangathan.

ARTICLE ~ IV .

That Shri R.S. Maurya while wnrk:ng as
PGT(Chemistry) in Kendriya thyalaya, Khanapara,"
during the academic year 1998~99 had not submitted
.the session ending Question papers of Chemjstry '
(his Class) in the stipulated date, As pex Notice
issued on 03.02.,99 the last date of submission of
Question papers was 15,02, 99o

01.. | 1st Notice issued to all concerned on

03. 02 99 by the Principal, Kendr1ya ’

Vidyalaya, Khanapara°

02.  2nd Notice (Reminider) issued to Mr,. R S.

Maurya on ?6 02,99 by the Princ1pal
Kendriya Vidynlaya Khanaparad

03.  3rd Notice (Reminder) issued to Mr. R. S
Maurya on 02,01.,99 by the Principal
I rrrsowisinag ™
Kendriya Vidyalaya Khanapara.

Thus, Shri Maurya has done insubordination
leading to unbecoming behav:our of Kendriya Vidyalay
‘Sangathan Employees and violated Rule 3(1) (1), (i1) &
{111) .of CCS(Conduct). Rule, 1964 as extended- to: the
Kendriya Vidyalaya Sangathan Employees.

AR'I'ICLE -V

That the said Shri R.S. Maurya while workinq
as PGT(Chemistry) at Kendriya Vidyalaya, Khanapara
during the period 1998-99 never attended assemblies in
the Vidyalaya, staff meetings called by the Principal
thus Shri Maurya disobeyed the orders of his controllinq
OffiCer 1.e. Pfincipal, Kendriya Vidyalaya, Khanapara.

This .act on the part of Shri Mau1ya constitutes
‘insubordination, misconduct which is unbecoming to as

Contdev.ssB/m
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;/// ‘ - - teachel(employee) of Kendrlya Vidyalaya
‘ ' Sangathan in violating of Rule 3(1)(£),(13) &

(iii) of CCS (Conduct) Rules, 1964 as extenred to

the employees of Kendrlya V;dyalaya bangathan. -

\

ARIICLE,~ VI

That, ohrl R.S, Maurya, whiln functloning
“in the aforsaid capa01ty at Kendriya Vidyalayw,‘
Khanapara, during the academic year 1908—99 had o '
tempered the OfflClal documents to covpr up-his late {
arrival to the Kendriya Vidyalaya, Khanapala at 11.30
A M. on 08.02,99. Relieving Order issued by the Prin01pa1
Kendriya Vidyalaya, Narangi vide Ref, No 4-5/KVN/98-99/
795-97, “dated 06. 02,99 Shri Maurya had used peon book
agalnst S, g,g 1 for sending his replies to the' 
Prlncipal Kendriya Vldyalaya, Khanapara. rhue Shri
Maurya “has tempered the Offijcial documpnte which is
a sertoue misconduct and violation of fhe Rulo 3(1)
(1),(11) & (iii) of Central Civil Service (CondUct)
‘Rule 1964, as extended to 1he employeec of Kendrxya
Vldyalaya Sangathan, '
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ANNEXURE = I1I

L3

' LIST_OF DBCUMENTS BY WHICH THE.ARTI{LES OF .

CHARGES AR PRUPOth JQ BE _SUSTAINED. A@A&Hﬁl
SHRI RS, MAURY ~WQ§IRY)lGﬂﬁ§uYA
01. Show cause Notice issuedﬁby the Principal,
. 'Kendriya Vldyqlaya, Khanapaxa vide Ref,No.,
F. PF/KVC/98~99/773 76/PB~189 dated
18,02,99 Para-4, and Principwl Kendriya :
Vidyalaya, Khanapara 1etipr dated oth
‘March, 1999 addressed to 1he (ommissioneT,
h—w
Kendriya. Vidywlaya uangaihan'New Delhi,
Para-3, v
02, (1) Principal, Kendriya Vidyalaya,‘
'  Khanapara letter KVC/PF/RSM/98~99/
632~33, dated 27/28.01, 99 address
“to Shr1 R.S. Maurya PG](Che@gstry)
ﬁ*, .
(i1) Complalnt of guardlans of chlldren
studying at Kendriya Vidyalaya,
Khanapara dated 21,01, Q and
_ publlcatlon in oentlnel dated
- 09,04,.1999, "
(1i1) Practical Note Book% of students of
Kendrlya Vidyalaya, Khanapara
(1v) COpy of the Marks sli% of Class Xl
' A(Science), ;L
(v)  Report submi tted by the Principal
’ Kendriya Vidyalaya, Khanapara vide
letter dated 21 06 99.
03. (i) Copy of the letter Nog KVu/oB/XI/

98~99/868 dated 22,03, 09 from
PrlnC1pal Kendriya Vidyalaya,
‘Khanapara. :

{11) Copy of the letters addressed to the

Pr1n01pa1 Kendrlya VidyalaWa,
Khanapara, by the students of Classv
XI=Ay dated 22, 03 99, dmtec z3 03, 99,
.dated 26,03, 99 and 09, 09 99. -

—e—— <
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(11)

050 (i)

(11)

(i11)

06, ‘(i)

(1i)
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Cloy EEETIRY

Copy of the. letter of Shri U.N.
Adhikary, Examination I/C,
Kendfiya-VidyaLaya,'Knanapaxao

Copy of Memo dated 26 02, 99 ‘issued
by the Pr1nc1pa] Kendriya |
Vidyalaya, Khanapara.

Para 5(viii) of the report submitted
vide letter dated 21,06, 99 by the
Principal, Kendriya Vldywlaya
Khanapara.

Copy of the Notice/Memo dﬁted

05. 03 99 of Princiﬁa] ‘Kendriya
Vidyalaya, Khanapara, addressed to
Mr, Maurya.

Copy of the gUardiana letter dated
12th Jan'99 with remartks of the
Prlncipal Kendriya VidyalayaP
Khanapara

Copy of the Relievan Order No F 4~o/

KVN/98-99/795~97/, dated 06.02.99,
issuec by'the Principal, Kendriya
Vidyalaya, Narangi. Copy pf Shri

R.S. liaurya and copy OfrﬁhéfPrincipal

Kendriya Vidyalaya, Khanapara.

Copy of the Peon Book S1.No.210 and 211,
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‘(CCA) Ru108, 1965 wara 1n1t1at0d against Shri RiS. maurya,PGT(Chom ),

DY
“ i

HEREAS tho 61801p11nnry pr@comdings undar Rulo 1& gf CCS {

(u/s) Kondriya Vidyolayg, Khanapara, vide this afficu Momerandum Ne.
Fo 14—5/99~VV3(GR)/5251 -54, datod 09,08,99 and ho was ‘gorved tha
Articloa ef Chmrga .and imputntien of leconducts thraugh tho abavo
momﬂrandum. ' o L ‘ .

CAND UHEREAS Shri ReKoe Gautam, Principal Kondriya Vldyalnya
Uppor Shilleng ‘and Shri P.V.S. Ranga Rae, Principal Kondriya
vidyalaya, Ne.,1 Tozpur woro appnintod as Inquiry OFFicor and prOaOntlnq
off icer rospoctivoly te inquire ‘in-te tho chargos against shri R.S.

Maurya and te pr090nt tho caso.

AND WHEREAS,Sh. R.K. Gautam, Princxpal, Kondrlya Vidyalaya,
Uppor Shilleng and tho Inquiry 0fficor vido his lottor Nﬁ FoRSM/KY-
us /99-2000/1833, dt.27,03,2000 has submittod ropart on tho charges

" against §hri R.S. Maurya in which Articles I,II, v ‘& V1 ef tho chargo

shoot hos bdon ostablished. and Article III Partially Prevod.

NDu, THEREFORE, tho undoraignod feruard ‘a cepy ef Inquiry
rOport submittad by tho- 1nqu1ry gfficor te shri Re S. Maurya9 pPGT (Chom, )
(U/S) KDndriya Vidyalaya, Khonapara and pravido an eppertunity to ShrJ
R.S mﬂurya te submit his Ulittﬂn £0pr030ntﬁtian er aubmissien if any, .
te tho undorsignod en .tho r0pmrt of tho 1nquir1ng authority u1th1n 15

v‘days frem tho issuo of this momeran dum, faillng which it will bo prosumo(

that Shri RS+ Maurya deoa nat wish to mako any written rOprosontnuionf
er eubmissian and furthor nocossary action will bo takon as por CCJ(CC“)

Rulos.

Te, , o o /é}(( La&"/1‘£1~

Shri R.S. Maurya, A o
peT(Chom, ) (U/S), | (0. K. SAINT ) %/g‘w-vo
Toachers Qrt. Ne,4-8(Tep Floer) ASS ISTANT COMMISS IONER
Kondriya vidyalaya, Khanapara, _ & e

Guuwahati s 22, ~ DISCIPLINARY AUTHORITY

[EPESEEPPvep YTRELI T
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| /’5 ' INQUIRY REPORT INTO THE CHARGES FRAMED AGAINST

7 SHRL R.S.MAURYA. PGT (Chem.) (UNDER SUSPENSION) OF

KENDRIYA VIDYALAYA KHANAPARA, GUWAHATL

i INTRODUCTION:

I, R.K.Gavtam, Principal, K.V. EAC Upper Shillong was appointed as inquiry officer vide -
KVS(GR) oflice order No.14-5/99'-KVS(GR)’7018-22 dated 13-9-1999 to inquire into the charges
] framed against Shri. R.S.Maurya, PGT (Chem.) (under suspension), of K.V. Khanapara, Guwshati and
| the said order was received on 20-9-99. The Disciplinary Authority, the Charged Officer and the
‘ Presenting Officer were informed of the appointment of the Inquiry Officer, vide DOS -1 of dated 23-9-
99 and corrigendum of dated 28-9-99. The Charged Officer was given the opportunity to present himself
for preliminary hearing through letters no. RSMKV-US/99-2000/553-57 - dated 12-10-99, and
No.RSM/KV-US/99-2000/590-94 dated 25-10-99 (through registered post) on 25-10-99 at 11.00 hrs and
4-12-99.at 11.00 hrs. In the ofFice of the Inquiry Officer st K.V.EAC Upper Shillong respectively.

PO

} The Charged Officer raiscd certain objections regarding the conduct of the enquiry and its place,
subsistence allowance and security for self and his family through his represcntation dated 25-11-99
received on 2-12-99 by the Inquiry Officer. The representation of the Charged Officer was disposed off
vide lctler No.RSM/KV-US/99-2000/683-85(1)0S-9) dated 4-12-99, the C.O_was provided another
opportunity to present himself for preliminary hearing on 28-12-99. (Incidentally the P.O vide Ietier
No.F.Conf. /KVT/99-2000/945-46 dated 31-11-99 has also requested for the deferment of e inquiry on
4-12-99). . ' v

Instead of presentinig himsclf the C.O again made two representations dated5/16-12-99 reccived
by the 1O on 23-12-99 raising, objcctions of criminal conspiracy against officers of KVS, non-payment
of subsistence allowance, place of conduct of inquiry & sccurity for himself and his fami‘ly. Inquiry
officer deferred the inquiry till the disciplinary authority ensures the payment of suspension allowanccs
: vide letter No.RSM/KV-US/99-2000/579-81 (DOS-11) dated 28-2-99. The Disciplinary authority vide

his letter No.14-5/99-KVS (GRY 8990 dated 5-1-2000 disposed off the representation stating that the
payment of suspension allowanse can not be and has not been made because the Charged Officer did not
submit the certificate under F.R 53(2) to D.D.O. The 1.O also being of the opinion that the onus of
submission of certificate under FR 53(2) lics on the C.O. The Charged Officer vide office order no.
RSM/KV-US /99-2000 /597- 600 dated 13-1-2000 was given the opportunity to present himself and to
co-operate with the jnquiry on27-1-2000 as the inquiry was to be conducted on day to day basis at K. V.
‘Maligaon, Guwahati. To facilitate the' Charged Officer the inquiry was shificd to K.V, ‘Maligaon,
Guwahati at the insistence of the C.O for not being able to attend the inquiry at Shilling, with the
instructions that the inquiry shall proceed as Ex-parte if he still decides not to attend it.

nquiry was conducted at K.V, Maligaon in the office of the Inquiry Officer at 11.00 hrs. Since
the C.O did not present himse!f as such, the order vide Jetter No.FfRSI\i‘["}\’VM/99~2(>O()/868-69 dated
g 27-1-2000 was passed 10 proceed with the IZ;(-pﬁrtc_ inquiry and the Presenting Officer was dirccied to -
I present the document, for to be taken on record on 28-1-2000 at 10,30 hus, The C.0O was informed of the
- decision through the fetter. refeired above-and telegram dated 27-1-2000. The inquiry was conducted on
28-1-2000 in the office of 1.O at 10.30 hrs. Since the C.O did not present himself, the Inquiry Officer
| [I.i.:" . o ‘ ~ Contd. on page - 2
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" Waitedfor the C.O for one Jour. When the C.O did not report till 11,30 hrs, the P.O was requested to-
present the documents on record. The P.O presented the documents and- were marked in red a5 SW-
LSW-2, ... SW-15in support of the case against Article of charges 1 to VL Inquiry Officer vide hia
g order .(DOS-IS) No. RSM /KVM /99-2000 /883-84 daied 28-1-2000 directed tho P.O to completc his
/ . prescntation of the case on 29-1-2000 and proccedings were resumed at 10.00 hrs. The C.O was also
g informed of the same through registered post. e T

3
s

_ The presenting officer presonted his case in completc on 29-1-2000. The inquiry officer passcd

I the order dated 29-1-2000 ( DOS -16') dirccting the P.O 10 send his written bricf in duplicate latest by -

14-2-2000. The D.A once again vide letter No.14-5/99-KVS (GRY9135 dated 12-1-2000 requested the v

) C.O to send the certificate under FR 53(2) in order to enable the D.D.O to disburse suspension

¥ allowance and the same was received by the LO on 30-1-2000, Inquiry Officer received two
representations from the C.Q on 31-1-2000 regarding subsistence allowance His represeniations were

- considered and rejected as he did not comply with the rules as laid down under FR 53(2). Submission of
certificate under FR 53(2%@3 the responsibility of the charged officer and not the D.D.O.

Presenting offigef, sent in his written brief in duplicatc as dirccted through his Jetter No.
PE/PVSR/Principal /KYT/99-2000/1 125 dated 3-2-2000 and the same was received by the 1O on 12-2-
2000. The charged officer was provided once again with the opportunity as laid down. in the rules and
the copy of the written brief was sent to the Charged Officer 50 thaf he may defend himscl( cven at this
stage, if he so desires. This request was made to. (he C.0 vide lctter No. RSM/KV-US/99-2000/869-872

dated 16-2-2000 (DOS-19) and the charged officer was requested to send in his defence by 6-3-2000.

i
|

! . o .

‘ Inquiry Officer made all possible efforts urider the rules to facilitate the Charped Officer to
! participatc in the inquiry ‘and to defend himselfl but it seems that C.O. had his owri rcasons for not
! : : . -
|

participating in the inquiry.

DEFENCE OF THE CUARGED QFFICER.

Finally in response to the written bricf of the PO, the reply of Charged Officer tvas received by
the inquiry officer by speed post on 13-03-2000_and is disposed off as under. -

I Para. -] : -Mat_tcr; of fact.

-, Para -2&3 . -The C.O. has raised the objection that he was not allowed to inspect the original
documents as a result he could not submit his wrilten statemnent. The objection of the charged officer ia
not maintainable, as Disciplinary Authority vide his letter no, F 14-5/ 99 - KVS (‘GR)/ 5897 -900
'dmcdfw.informcd the C.O. that since the 1.0. has been appointed in the case, he shall be given
opportunity for inspection 6f documents as per rules, however the C.O cliose not 1o co-operate in the -

inquiry and avail the opportunity as laid down in the rules,

Para. -4,7 &, 8 -Regarding non-payment of subsistence allowance. The C.O. was informed time
and again by Drawing and Disbursement Officer and Disciplinary Authority to fumish certificale under
FRO53(2) to D.D.O but he did not comply with it. As such the onus ol Honpayment of subsistence
allowance lics on the C.Q. and not the Disciplinary Authority, Inquiry Officer or the Drawing and -
Disbursement Officer. | : ‘

Para. -5.9&10. -The Crlj‘im‘gcd OfTicer has charged the Presenting Officer, of bias and the game

g Lo o Contd. on page -3
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1’%vnn carlicr 'rcjcctc_d by U;_c disciplinary authority vide letter n0.I.14-5/99-KVS (GRYE990 datcd 05-01-
/7 2000, Lven otherwise the presenting officer cannot be expected too be ncutral, as ]\g has to defend the
/ - case on behalf of the department.
, ’ Para -6~ -The Charged Officer raiscd objections that he made several requests to conduct
' :g ' inquiry at Khanapara, . Guwahati, - keeping his scntimc_nts'in view the inqu_iry was conducted a'nd_
iy concluded at Kendriya Vidyalaya Maligaon, Guwahati which is just a few kms._away from KV,
| Khanapara. Hclz simply did not want to co-operate for his own reasons.

Para.ll —Ch:ﬁgcs has been denied by the Chargcd Officer in response 10 written bricf of
the presenting officer, which validates the conduct of the inquiry. ' :

I’ara.12-1_3 -Thq charge of the Charged Officer is bascless thaf a reasonable "oppom'mir_y has
not been given to him, This is his own creation, as whenever he was requested {0 present and defend
himself in the case he chose to 8tay away. He is to accuse no once other than himself, '

INQUIRY REPORT

: The Charged Officer Shri.R.S.Maurva PGT (Chem) (Under Suspension) has been charged of six
charges undcr,/\ﬁici; of charges as Article Ito VI vide memorandum no.F.i4-5/99-KVS(GR)/525£54
dated 9-8-99. The report ol inquiry officer in respect of alf chasges, for the consideration of disciplinary
authority and nccessary action is as under, ' ' .

Article of Charge-]

. That the said Shri.R.S.Maurya, while functioning as PGT (Chem) Kendriya Vidyalaya,
b Khanapara, Guwahatj during the academic year 1998.99 went to Kendriya Vidyalaya, Dinjan to conduct
practical cxaniina_lion of CBSE, Chemistry  for Class  XII (S¢) on 15-02-99 without,
",’ - permission/relicving by the competent authority. ‘. | | |

This act on the part of Shi.R.S Maurya constitutes a misconduct, arid thus violated Rulc 3 (1) ¢
), (i) & (iii), Rules 1964 as'cx(éndcd to Kendriya Vidyalaya Sangathan employces.
Analysis of evidence: - - : : '

- Presenting Officer based his arguments on the documents brough on record ag SW-1/1-5, SW-
1/4-5 cannot be accepted for to be based for the purposc of evidence because the copy of the same was

given to %m The inquiry officer had no option but to decide on the basis of SW-I/]-?»._SWJ/] is the
J order of 'époin’lmcnt of Shri.R.S. Maurya, PGT (Chem) of Kendriya Vidyalaya Khanapara as practical
' eXamingr:gf Chemistry at Kendriya Vidyalaya, Dinjan, '

>
Yie

! -~ Theiquestion is not who authorised Shri.R S, Maurya and what C.B.S.E authoritics 8ay on his
appoiniment:as examiner ag put in by the Presenting Officer Nothing is- proved out of this point. On the
' basis (A)fapp‘l_iil;a!ion of Shi.R.S.Maurya of dated 1§ 2:99 (SW-1/2) and show: causc notice (SW-1/3) it is
_ proved |hnI_Sli"nlR.S.I\"In\u}"a, PGT (Chem) was given suflicient opportunity to explain his conduct, e
| was served with the show cause notice through peon book on 18-2-99 af S.No. 182 page 20. (SW-15)
VMo _ ~ Conltd. on page -4
AN TRER .

N
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/ In his application datcd 15-2-99 addressed to the I"n'_ncfpal (SW-172). Shn.R.S Maurya, wm‘)tc,
//s" “Lam proceeding o Kctjxddxa._\,/.idyﬁalaya,...l).mjan.,(Amly)“w;._c‘smdu.c.!.ll'.c;.c.lasg.).iluhcmlalry. pragtical

/ cxaminalion_on_15-2-99" shows that he had no respect for rules as'laid down for the conduct of an

o cployce. This expression also proves an act of insubordination and d:f‘f.imt;pcct o the chair. It sccms thal
/ he lefl his duties without the approval of the competent authority and lefl the children under his charge,
,,7# - as unatiended. This proves that the Charged Officer left his duties and station ‘without the approval-of

- competent authority, which constitutes misconduct on the part of the Charged Officer.
Iinding

Thus thls rct of * Shr R.S Maurys, I’G.T(Cbe'm) of Kendfiya Yidyalpya, Khanapars,
broves the charge of miscondyct under rufe 3(1), (1), (I).and (1ii) of CCS Rules 1964 ps extended to.
K.V.S. employees that he left the school without the pror approval of the competent author!_ty. ‘

Article of Charge-1]

That Shﬁ.R.S.Mamya, while functioning as PGT (Chem) Kcndxi)‘g Vidyélaya, 'K.han'apn"ra had
hot conducted the practical classes of clags XI till January, 99 and during the cummulative Test 1998-
99 examination all the studenls were awarded 30-30, Marks in Practical examinaliori of Chemistry.

and thus violated
yalaya Sangathan

Thus, Shr Maurya has acted in the manner of unbecoming of KVS cmpioyccé
Rule 3(1), (i), (ii) & (iii) of CCS (conduct) Rule, 1964 a8 -cxtended to Kendriya Vid
cmployecs. : _

Analysis of evidence: - ¢

Inorder to defend his case the presenting officer bascd his case on documents (SW-2 (o SW-9)
as already placed on records’ Shri.R.S.Maurya, PGT (Chem) has been presumied {0 be scrved wilh a
letter (SW-2/1) but it is not proved whether the same had been served to him, SW-/1 ia a photocopy
and has not bccnmlthcmicatcd by the competent authority, Collective complainis of parcnts (SW-2/2-3)
have not been confirmed through independent witness and also bears no diary no. as such its authenticity .

IS again in question. SW-2/4-8 3 copy of the newspaper can be made the base-for a fact-finding inquiry
but not as the conclusive cvidence in a regular inquiry o

SW-3 10 SW-6 placedion records are the jwractichl notcbooks of, Master G'nu!afn Kumar of XJ-A -
(5¢), Master Deepjyoti Das of X-A (Sc), Master Aditya Bhuyan of XI (S¢), and Kasturi Saikia of XI
respectively.  As per the index-page of these notcbooks no practical was conducted before 12-1-99, and

the subject teacher has initialed the entrics on the index-page. It is proved that no practical was
conducted in XI (Sc) class before 12, Jan, :

SW-T is the award list of cummulative (est for class XI-A {Sc)-for 1998-99 giving ‘marks for
theory and practical in Chemistry, duly signed by Shri.R.S.Maurya, PGT (Chem). The cummulative fest
as per KV schedule is conducted in the month of November during cvery academic ye
that the marks hanbcanmv‘nrdcd, without conducting practical in the class. Under no circumstance
students can get equal marks in practical particularly when weak in theory, it is proved that. students at

SL-No.34 & 38 have been awarded 30 marks in practical whereas they have scored.29 and zero marks in
theory respectively. '

ars [ is proved

l . a o ~ Contd. on page -5
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SW-8 cannot be taken as authentic as hay not been verificd by independent wilness, SW-9 can
also not be relied upon because it is a report of the Principal {o the Assistant Commissioner, KVS (GR)
against Shri.R.S.Maurya and Shri Maurya has ncither been provided with the copy of complaint nor
provided with opportunity to defend himself. ' ! s ~

Iinding

SW-3, SW-4, SWﬁ. SY-6 and SW.7 Aprm"e, th_a( Mr.R.S.Maurya, PGTChem) awarded
marks to children without conducting practical. This is not only dereliction of duty but also a

ctlminal functhical act on the part of Shri.R.S Maurye, PGT (CChem). [Tence this act on (he part -
of Shrl. Maurys constitutes misconduct sand proves the charge of misconduct under rules 3{1)@,}'

(1) and (I} of Rule 1964 as extended to KVS pinployees, g

* Article of Charge-11J

That during the secssion 1998-99 Shii R.S Maurya while functioning as PGT (Chem),
f\'cndn'_yaVidyalaya,Khanapara, has refused to take Practical cxamination of Chemistry of class XI
(1998-99) and asked the students to bring chemicals for practical, Shri.Maurya also refused (o 1ake
CBSE (AISSCE)' 99 Chemistry Practical examination for private students. I :

Thus, Shri Maurya has violated the code of conduct for Teachers as Iaid down in
Education Code for Kendriya Vidyalayas in chapter VI and Rulc 3(1) (i), (i), (iii) of the Central Civil
Services (Conduct) Rules, 1964 as extended to the employec of Kendriya Vidyalaya Sangathan,

. Analysis of evidence: - . -

SW-10/1 cannot form the basis of evidence, as neither it is an authenticated document (a -

photocopy of the letter written by the Principal to the Asstt. Commissioner, KVS (GR)) nor the copy of
the same was endorsed to Mr.R.S.Maurya for the observance of the principal of natural justice. SW-10/2
i a copy of the notice written by Shri R.S.Maunva, PGT (Chern). The copy of the same nofed down by

Mrs. J. Dasbasu, Principal, KZ’V.Khanapgra shows clearly.a violation of conduct rules on ﬂ'.lc'_pan of the

Charged Officer. SW-10/3 was written by Shri.R.S.Maurva, does prove that it had been wrilten by him
beyond his competence. SW-10/4 to 9 are the letters written by students. It proves that the Charged
Oflicer did not discharge hig dutics as dirccted by the controlling ofTicer. ' RS

As. regards the refusal of Shni.R.S.Maurya, PGT (Chem) to conduct the CBSE (MSSCE)‘ 99
practical cxamination nothing has been placed on record except its mention in the charge sheet and
statement made by the presenting oflicer while presenting the case and in his wiitten bricf as such the
conlention of prosecution is fot accepted. -

l"inding -

The charge of nisconduct that Shri Maurys fias violated the code of conduct for Teachers
as lald down in Education Code for Kendriya Vidyalayas !n chapter Vi and Rule ONORINUD)

Of the Central Civll Services {Conduct) Rules, 1964 as extended to the .employee of Kendriya

Vidyalaya Sangathan. is partiaily proved .
' : 1 Lo Contd. on page -6
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‘ That SIlri.I'I:S.I\4aleya while working as PGT (Chem) in Kcn(.hiya_\/id)"ala_yé;Kh.innpnrn dm-i.pg
7/ the academic year 1998-99 had not submitted ncnﬁi_on ending questiong paper in.the stipulated date ag
, + notified by the Principal, - o -

{7 N Thus Shn‘.Maurya, PGT (Chem) hag violated Rule 3(1), (i), (ii) &A('iij) of CCS ('Conducr) Rulcs
} ) 1964 as extended (o the cmployees of Kendriva Vidyalaya Sangathan, o ‘ _

Analysis of evidence: -

SW-11/1 tefery to non-submission of question paper by Shry R.S..jll\-i_aw)'a by 15-2-99.. The said

report of dated 23-2-99 by Shr.U.N’ Adhikary addressed (o (he Pn'ncii)a_l. This report is aboui non-
- submission of question paper by Shri Maurva, as a result question Paper could not be sent 1o the press. 1
also points out that Mr.Maurya did the same at the time of half yearly ¢Xam. This shows tha the

Charged Officer is habitually trregular in the petformance of hig dutics,

SW-12"is an office order in the Office Order Register on page 1. Through this order the
Principal ‘ordered Shri.R.S. Aaurya on 26-2-99 .10 . submit- (he question paper by 3 PM on 26-2-99.
Altcrwards there g nothing to show (ha he did not submy the question paper of scation cending
cXamination by (he stipulated-date and time, R

Shri.Mautya complied with the instructiong of dated 26-2-99 a4 cohf‘ainéd in SW-IZ on page -
1, marked in red ink in box proves that he does not care for rule of law, - T

Finding: .~ S | -

¢ ———— TR

Article of Charge-v
=== 01 Lharge-V

That- the éni'd:Sl_nri.R.iS'.?\'Iaurya, l'whiJc working a3 PGT ((.’Iuex111'si1',‘\}')'~ 8l Kendriva Vidyalaya
during “the period 1998-99 never attended asscmblies, gta mectings cafled by “the

| Principal thus
Shri.R.S. Maurya had not obeyed the orders of (e Principal.

This act on (e part of Shri Maurya constitutes 2 misconduct which i vunb_ccothng: of a teacher
(employec) of KvS§ ﬁo‘!atinglof Rule 3(1) (1) (ii) & (iii) of CC8 (conduct) Rules, 1964, aq cxtended fo
the cmployees of Kcndriy:i-\/i('lyn‘lnya Sangathan, a j I -

Anal sis of evidence: . o ) -

As per article of charge Shri.R.S.Mnm)'& I’Gfl' (Chc’rhis'trj\') never attended mormning néacmblics ',

and Staff mectings calfed by the Principal. The presenting officer hag based his argumenty on 5\-13/1-2
& SW-123/3 ‘ ’ ‘

L St ' ) Contd. on page -7
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SW-13/1-2 relates 1o request of parents to sce the answer seripts as their wards who gol
unexpectedly Tow marks in Chemistry in Cummulative exam. On this documcmvv the cxamination In-
charge has written that Mr.Maurya and Mr.Divivedi has not submiﬁ_,cd_- the answer scripts to the
examination department. It scems that the parent's grudge is that, when lhcir-\'va'rd;a_ ot 30730 in
Chemistry practical than how come they got less marks in thoory and evén does not explicitly relates to
the article of charge. S '

SW-13/3 is a note sent to Mr.Maur)'a o meet the Principal at 2 PM on 5-_2-99. This notc
appears to have been sent to Mr.Mautya when carlier he did not mect the Principal as he had a cfass, In
this note however the Principal had mentioned that he was free, but the Presenting Officer has not becri

assembly and staff mectings. Ncither Mr.Maurya has been served with a show cause nolice nor any
evidence of his declining to attend the meeting has been brought on record. = o .

l"in(llngr: -

That the evidence on record does not prove that Shri R.S.Maurys did not obey the orders
of the Principal hénce the act on the part of-Shri P\_I.au'rya does not constitutes a m!smnduc( which
Is unbecoming to teacher {employee) of KVS vlolating of Rule IMMan & (Hl)',o,f- CCS (conduct)

Rules, 1964, as extended to the employees of Kendriva Vidvalaya Sangathan.

Article of ClmrgchI_

That Sha R.S Maurya while functioning in the aforesaid capacity at Kcridr’iya- Vidyalaya
Khanapara during the academic year 98-99 had tampered the official documents. -
Thus Shr Maj\uxya, has violated (he quc, 3(1) (3) (i) & (fii) of CCS "(6él1duot), Rules,
1964, as extended to the employecs of Kendriya Vidyalaya Sangathan, ? T

Analysis of evidence: -

SW-14/1 and 2 are cébics of the relieving order of Mr.R.S.Maurya, PGT "(Chcrﬁ) from Kendriya

Vidyalaya Narangi on the basis of which the Presenting Officer has tricd to prove the tampering of-

records by the Charged Officer. On the personal scrutiny by the Inquiry Officer of the documents it s
obscrved that both the docunients are the copics of the same order and clearly show that the time of
departure has been written later on to suit the interests. of the Charged Officer on’ the copy of the
relieving order submitted-in the office thus he not only tempered the records but also cheated the Gomt.
by way of excessive claim of TA/DA. This proves the misconduct on the part of the Charged Officer.

i) Both the documents (SW~I4/1, & SW-14/2) are thc-.carbon copics of the ‘s‘am-c:; order but the

cnlrics column for writing datc of relieving are different in both of them,

i) Dcspa(cﬁ no., has been wiitten in pen on bolh>c‘opics (SW-14/1and 2) by the same person.

l"\.ll(- R

Contd. on page -8
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I/ SW-15 is the peon book in which the Presenting (fficer has d'rasyn d\c_aticn(ion of Inquiry

" Officer on the receipt columns at SLNo.182, 181,21 1,212,219 and 236.

At SLNo.182 the Charged Officer has written ' Time received (L.45pm) a lelter in scaled
envelope with unknown content and signed with date, At S1.No.184 the Charged Officer has written '
received a sealed' cavelop with unknown content’ (At 12 Noon) and signed with date,

AUSLNo.211 it s (hc'.rcmark’of the Principal and not of the Charged Officer as such docs
not constitute an offence, -

At SL. No. 212 the Charged Officer sipned and wrolc in the column of "by whom delivered”
name of the concerned peon is not mentioned' ' :

At-SL. No. 219 the Charged Officer wiote a note in the pcon book regarding submission of

employment certificate after his suspension. Sunilarly at SL.N0.236 he wrofe a request to provide the
details of subsistence allowance, ' . S

As regards the charge of tampering of records by way of changing /addition of (ime in the
relieving order g proved. The use of peon book for correspondence and. replics is also an act of
misconduct on the part of the Charged Officer, An such the charge of misconduct i proved.

I"ind'inp: -

CONCLUSION: - -
Defence lead by the Charged Officer in response to the written brief of {he Presenting
Officer is vague and can not accepted as rational defence. B

The Charged Officer s found gullty of misconduct under Rule 3(I) (1) (Ity.and (i) of CCS

Article | -
Article I -
Article I -
Article [V -
Article V -
Article VI -

(Conduct) Rules 1964 In the following Article of charges.

Pro ved

Proved
Partially proved
l%ro ved

Not proved
Proved

s

It i3 proposed that the Charged Officer be.lmposed'pennlty as under the rules agains(
Article of Charges LILTIL TV and VI S :

—

I)n(c(lbz- March 25, 2000

{I
Vi

:j ! ".,.")4-‘-\-{_9'1 - ’
| RRES
(RK.GAUTAND) .. )
Inquiry Officer & Principal, -
Kendriya Vidyalays, EAC Upbcr Shiltong.
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KENDRXYA VIDYALAYA SANGATHI\N Aﬂ)’\w A’ 3
Regional OfCice

Chayaram Bhawan, Maligaon Lhaxiali
GUWAUATI 12

N@)F.14~5/9§%KVS(OR)/ljjyy_.y;b _ ‘Dated 1 29,5,2000

ORDER

WHEREAS disciplinnry proceedingn under Rule 14
" of Central Civil Sarvices(Claastficatjon Control and
" Apeal), -Rules, 1965 weare instituted 1qainql Shri n. 38,
Maurya, POl(Lhamiatry) Kv, Khanapala, vide this office
Memorandum No, lé~g/°9~KVS (GR)/5251-54, datnd 9.68.99
“on the following Artlcles of charges 1~

(1) That the gaid Shri R.s. Maurya, while functioninq

as POl((hcmiqLLy), Kendriya Vidyalaya, Khanapara,

Guwahat i during the academic yeax 1996-99 went to

iKendriya Vidyalaya.
axamination of CBSE,

Dinjan to’ conduet’ practical
Chcmistry for claws XI1(8¢)
on 15,02,1999 wtthout perﬁinqion/tolievin

- the competent authority.

g by

(1L)  That tht R S. Maurya, while functioning as

~POT(Chemistry), Kendriya Vidyalaya, Khanapara hnd
not conducted the practical classeg of Claaq XI
ti1l anuary 99 ‘and during the’ cumulativa Tast
1998-99 examination  all students were awarded 30730
marks in Practical. @xamination of Chemiatzye

(141) "That during the sension 1998 99 %hli R. s, Maurya
' while functioning as’ PGT(Chemistry), Kendriya
. : Vidyalaya, Khanapnrn, han refuaed Lo tace Practical

' - mxaminatton of Chemistry of Claas XI(1990 ~99)

asked the students to bring chemic

and
als for Practical,
Shri Maurya also refused to fak@ Cns E(AISSCP)°99
Chamiatry Practical examinntion for Privatn

‘ ' Sy studentg, . o )
/'\]'7( tLetea \ f"f_,‘_.,fff...—- S =

")£)1<) .‘ Ty
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| ' (4 ~That Shri R, S.

Maurya while woxking aq PGT(thm)

v in Kendriya Vidyalaya, Khanapara during the. academic

year 1990-~99, hnd not. - nubmittod eeamion ending

question papers in the stipuiated date as notifimd
by the Prinoipal

(V) ;1haL while he woxking as PoT(Chemiery) at Kendriyn

jvidyalayn, Khanapnra during Lhc peiiod 1998 9.

-never atLandnd ansembliem, staff- meeLinge called by
Lhe Pringipal thus Shri R

.S, Maurya had not oboycd
the orders of the Piincipal.

~{wv1)

That Shrl R.S. Maurya while £unct10ning in the
afoxesaid capacity

at Kendriya thyaiaya, Khanapara
durinq the academic yeai 1998 99 h

ad Lempereﬁ_ the
Officinl d0cum0ntn .

N Statement of imputations of misconduct/mineh

aviour
on whtch the Artic

les of chwrges weLe baeed togethex wiLh
a list of documonts by which the chnrge were Proposed to he
| alded to him alongwith the above
aald Memoxandum dated 9, 8.99,

A _ nuatnlned were alno forw

| “AND WHEREAS, Shri R.s.
his wriLten statement of his d
" within the stipulated time.

Maurya haa £ailed Lo submit
efence on the above chargeqheet

Accordingly Shli R K. Gautam,
: Principal Kendriya Vidyalaya, EAC Upper Shillong wan

; ' appointed a8 Inquiry Officer to inquire into the chaiqes
| vide Order No. 34~ ~5/99-KV8(6R)/9025-29, dated 13.9.99 ang
: Shri p, V.S. Ranga Rao,. Prtncipal Kendriya Vidyalaya No. 1,
! ‘Tezpur was appointed as Presenting Officer, vide Order
NO.F. 14~ %/99 ~KVS5 ( OR)/?OlG ~22, dated 13.9.99.

PN

AND WHEREAS Lhe Inquiring Ofﬂicer, vide his leLLer
- NO.F,RSM/KV-US/99~ 7000/1033 dated 27.3, 2000 gave the

, _ ‘Viindinge that Articles ~1,11, IV & VI again ohri R.S5. Maurya

“has been @stablished and pioved and Article III has
partially eetablished & proved,. : iv/

: i :‘e_‘_.3/.;A
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AND WHEREAS, a coby of the report of Inqulry wag -

fent to Shri Rr,g. Maurya, vide Memo. NOQF,14~5/99~KV8(GR)/
490, dated 20.4.2000 and he wae' .

‘his defencé“on‘thé report of
inquiry as he desired. Shry p.s.

Maurya has not made any
nubmissionAin_this regard within

the-stipulatbd'period.

4 AND-WHEREAS. on ¢

_ areful consideration Qf'the report
of the-Inquiry Officer

and Other recordg Of'thé‘case, the

undersigned hag decided to accept the findings of the .

Inquiry Officer in Tespect of Articles I, 11, Iv & VI ag
proved and Article III '

partially proved,

NOW, THEREFORE, after consldering the recordg of
‘the Inquiry and the facts. and circumstancem of the:éase;
Lhe uhdersigned has come to t
Maurya (1) lerft his duties

© the conclusion that Shri r.s,
without thelappréydl'of the

competent authority apng left the children Ghder“his charge,

as unattehded. (11) He awarded markg to'children Qithout

1 condugting the practicé; exéminations. ‘

: ' , _

f(iii) “abfefuged
(AISSCE) ' 99 Chamiatyy
bring Chemicals for pfactical.
ademic year 1998~99 had not submitted
sesslon ending questiong papers in thertipulated date

asg notified by tﬁe Principal.'(v) : | .

1998—99 Shri r.s, Maurya had tem

Lo take practical'examindtioﬁﬂ of CmsE
& asked the studentsg to
(iv) during the ac

pered the official
conduct under Rule 3({)
()L (1) & (144) of CCS (Conduct )
Lo the 8mployees of Kvyg
thét‘the penalty of remo
effact which shal

Ll not be a diaqualificati‘ﬁvr
. ;‘::",H_.: h ‘;,'_-f!.‘. (o
employment under the Kvs bg imposed upon fi{myHi

Al
Wi
&
IT 18, THEREFORE, Ordered that Shri r

. 3. Migrya,
PGAT (Chem), Kendriya Vidyalaya

» Khanapara presentiy under

W, o
/\/1 Q I { CXAL 4/("(/(/\ A '
.( D. K, SAINIf)Tf?Lf/

o | AASSA?WAN?OMONMhUWQONER

‘ v Vid-ra Sengathan
Shrl R.s, Maurya, . EbndﬂleﬂV”’““‘"”guTl
PGT(Chenm) (Undar Suspension), " Roglonal offico, Guwahat
Teachers Qr, No. 4-B(Top Floor),

Kendriya Vidyalaya, Khanapara,
('hn»,':ﬂml:‘.l-'-’).?. B
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7AgsniéahﬁnA;ADMINiszR§EVE*Mﬁﬁuéﬁ;f; ;f
' .' In thi& application under SQCtion 19 of tbe dﬁinia-
L strative Tribunals Act 1985 the applicant has cha;lengmd-
cho impugned order of termination dated 29»5 2000 and hms
‘alao pxayed £or reinatatement. The applicant wga a Pont
oraduato Teacher(PGT) 1n Chemiutry at Kandriya Vidyalayu,
-Khnnapara. harlier he was uppointed Primary Teaoher(Poﬂ»T')
in August 1985._In 1993 he was selected aa a TGT Teacher
_-and in: 1995 he was posted ao PGT Kendriy& VLdyalayaa Khana— ' .
para. It is. stated that with the posting of by regpondent .
"MO.6 on 16.12 98, cm Bppl.lcant'o probl.ems etartad. Vﬁis
wD& was stopped from the month of Jqpuary 1999° On 9 8199

the applicant was served with the Memorandum of . chmrgeso

:Eive Axticlea of charges Were mantioned in the M%morandum K
.G L .,‘.
of charges which are aummarised belowt~* ol
. e A
5: A.jﬂ1)~; Tho applicant wenﬁ to coﬁduct tha practi- ;

e ‘./:1}' 5 cal oxamination o%lCBSh.Chcmiatry %o -

2

Kondriya Vidyalaya, Dinj&n@(Axmy) for the- %

academic year 1998*99 without thv permission

r, o _" ,;:ﬁf._J of the Principal.

-
%_ ‘ 'j;. - half yearly Teato‘ g{; o ﬂfif 5N ;ﬁ-

. III)-' The applicant refused to CQnduct PrQFtical

. Examination of Chemistry of‘Class XI Eor o

— i
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refused to take CBSE(AISSCE)'S9 Chémistry
#ractical}Examina;1on'féf ﬁp;vate ntudenta.
Dué»to thic act of the app;icanc'the test ‘
had to be shifted from Khanapefa'cc Hindu~
atan,'ehdriyn.Vidyalaya. | N

IV)  The applicant did not submit. session ending
question papers for the academic year 1998-99
V) During the period 1998-99 the applicant
never attended nssamblha, etaff meotinga
called by the Principal and did not obay

the orders of the Principald.

vI) The applicant while-wprkingiac'xendriya,
o Vidyalaya, Khanapara during the accdemic
year 1998-99 hnd tampered with the official

f*documents to cover his late arrival on
'(hé 2,99, |

The applicant was required to submit his reply to the
Memorandum of charges within 10 days of receith 1he Memoran-
dum of charges was received by the applicant on 19.8.99,

By letter dated 25. 8.99 addressed to thd Aseistant Commissio=

. Der, KVS Guwahati Region. the applicant rep&ied as undez-—

ot

" With refexenca to your aforesaid leLter
bearing Memo No.F.1495/99—K°V~5~‘GR)/5251~54
dated 09.08,99. I am to inform you ‘that IX '
want to inspect/procure the following o
relevant documents for the submisaion of

:'written statements in defence against the

charges levelled against me, "
The applicant sent two reminders dated 13.9.99 and 23 9499
The applicant did not £lle any written statement for the

.? o : 4 - contd/qﬂ ,
o \¢ QML"“-\« _
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:%hasépslfabxhtatad by;thaaappmicaﬁt.'as the regpondents

did not give the opportunity to inspect the documents. :

some of the doéuments were the same as mentioned in the
memorandum of charges. The Enquiry Officer was appointed by
order dated 13.9.99 and the presenting officer by order

dated 23. 9.99. The hnquiry Offic £ixed hearing ‘at Shillong
on 25. 10. 99, 4.12.99 and 28 12.99. The applicant replied 5j (A
latter dated 25¢ }r99.,16 12.99,23.12.,99 that &s he wag not
getting subsistence allowance, he could.not attend Lhc
Inquiry at Shillong. By leﬁtér dated 17.1.2000, the Enqdirﬁ
Officer infoxmed the applicant that themenquify would be
conducted at Maligaon. The applicant did not‘pdrticipate even
at Maligaon. The Enquiry Officer aubmitted the enquiry report
oh 25 3.20000 The charges at sgerial No. I,II,IV & VI of the
memo Of charges have been established as proved aﬁd charge
at serial No III partially proved. The charge at seriml No 5
Qas not proved. By letter dated 20.4.2000 the, Disciplinary
Authority sent a copy of the Bnquiry Report to the applicant
to submit*his representation/auhniasion on the Inquiry Report
within 15 days from the date of issue of the’ aaid letters

By a letter dated 3 56 2000 the applicant sought 20 days

time for ropdying. By anothexr letter dated 5.502000 the
applic&nt»wroté a~$ﬁx%ez to the Discipl;nary authority.

gauinder -

Iﬁy That I am in receipt of a Memorandum under

-\ reference dated 20.4.2000 igsued by your good-
gol f whereny I am agked to submit my represen-—

! , tation/submission 1£ any before your goodsoelf:

b In this connection I {ntend to write that for

Ve the preparation of the reply of the said.

W Memorandun dated 20e.4. 2000, I urgently needed

7’ the Documents (original and additional) &3

A listed in my representation dated 25. 8.99

sent to your good office. Therefore, @some

other developments bave taken place and exparte

procqodxngm’havm bean conducted by the tnquiry

officer. During, the exparte procecding, tho

I+0.has recorded gone documents and as sw 1“....
J

\L L\&\f\o\)\_& contdoe e .5



SW 15 in his D.0O.3. No. 15 dated 28.1.2000
" . but none of the gsaid documents of élther D.
. 0e8: NO.15, or listed documents dated .

1 26/8/99 have been supplied to me, Therefore
T am facing difficulty to prepare my reply
of the instant Memorandum in question and
therefore your goodseélf is requeeted to-
supply the aforesaid documents within. 10
days from today so that'I can pruparc ‘my
reply properly and I can send the same
‘to your good office within the prescribed
time "

By this representation the Applicant requested for tho
supply of documents and asked for another 10 days thue
to prepare reply properly. The applicant howaver was
| not given Opportunity to inSpect requested documentso
Not receiving any reply in respect of the reply dated
.5.2000 another representation wag sent to the’ Disci~
'plinary authority on 25.5 2000 which was received by the
Disciplinary authority on 26 e 2000. The disciplinary
authority aiqd not consider this representation on the
.ground that. thé%bama was not received witnin the ' |
atipulated poriod. Thereafter the Disciplinary Authority
passed thc impugncd ordor dated 29.54,2000 impbming tha
penalty of removal of the applicant f;om service with

immediate'affoct. which hao'boen challenged through

this application. The impugned order is challenged on

& the ground that the applicant was not given any oppor- )

tunity to inspect tho Original documents and also the
copies of the documents ware not furnished by the :
Assistant Commissioner, qu Guwahati. The applicant
'aought 20 days time on 5.5.2000 for submiseion of his
reply and he also requested to furnishvthe documants

by his _'repres"antation dated 5.5,2000. The applicant was

| deniadureasonahie opportunity of inspecting the‘aocwnmfts
and as buch he was prevcnted from submitting his written
statcnant against the Articles of oharges. ‘here has

boen total donial of the principlogof natural justice.g

\;i (,\ngxa}o;e;contd/—g,:iﬂ. :
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‘The Disciplinary Authority committed a gravo error of
‘law and acted in violation of the principlq}éf natural
Justice in refuoing to consider the said repraaentation
dated 25i9 2000 on the ground that it was not'recoived
1within the time allowed before pasasing the impugned ordor'
dated 29 542000, The impugned ordor datod 29 542000 caats
a social stigma" on the applicant incl&dingﬂhﬁneekf and
the same is punitive[igturo having bo&n? passed with

"ultorior motivea.” The same is challenged as malafide.

i. ﬁe have heard the learned counsel- Mr.D KeMighra
Appearing on bohalf of the applicante He argued that the
proceedings were bad in law for denying the ‘applicant
opportunity to inspoct the documents for preparing his
defence, There wag violation of principles of naturak
justice by not considering the representation dated 25 5.2000
-imposing the penalty of removal from service-an 25.8.99
the applicant requested for” inspection of documents to
:prepare his defence. yet without giving opportunity the
respondents on 13.9.99 appointed hnquiry Officor. The

-tk (S
applicanq\cer;ificates of non-employment by registered
post for the reloase of subsistence allowance ag the Princi-
pal had refused, fo receive him, The respondents were prem~
determined and - prejudiced against the applicant. The

(A ?\L@\_p c( Z)vx

11earnod counsel " for the applicant laididoyn the following
,'Judgment 3~ -

“State or UsPe vg, shatrughan Lal {1998) ¢ 5CC
"‘651.

3. In thib caso Lho gpoumopts relied on ih the chrge

sheet wore not supplied to the applicant. A plea was taken

- contd/ 7.
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~that tht documents could be 1nSpected at any time. ‘The

5 ﬁerticlpate in the enqu1ry and the report submitted by

' }ﬁl\

)

SUpreme Court held that principles of natural justice

were violated as the rQSpondents did not afford effective
Opportunlty He argued that the denial of the oppprtunitj
to inupcct tha docunents was serious lacuna. There wnro
serious irregularities. legal 1nfirmitles and biasness in
tho conduct o£ procoudanQ. Tha applicant hud Eiled an
appeal agalnst the penalty order. on 12. 5.2000 wnich was not

consldernd within a period oL 8ix monthn. As oueh tho

uappliCant has filed this o. A.

4, . ©On the other hand thi s Sharma appearing for tht
reopondents dloputh the submissxons for the applicant He
referred to the wrltten Statement flled by tht reSpondents.
He argued that the applicant was a teacher and his conduct

affected the students behaviour. The applicant was not a

.reSponslble teacher. The charges against him were vcry

serious Vlz not conducting classes, not holding examinatlon,

auking the studentu to bring maLerials for the examination.

' The applic¢ant did not conduct himself as a disciplined

tuucher. The appliCunL also aid not co- opcratc ln Lhc‘
enquiry. He has- bcen awardcd the penalty after condutting

enquiry as per rults.

5,' We havo caxegully tonsidcred the submissions o£

the partles and have perus ed the material placed before

EUoo “The undlSpuLcd fatt is that the applitant dld noL

the Enqulry Cfficer was eyparte. The charges against the
relied on

applicant were such that he had to refer to the{documontsé

COntd . «8 .
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by the respondents to admit or deny the chargns. At different
atages the resoondenta denied that oppoftunity to him.
Before the diasciplinery auﬁnority the applican£ made a .
representation which was received by the respondents on
260542000, The Disciplinary Authority had. not. passed
any order by them yet he chose to ignore the representation

| before passing the' ordor dated 29.5.2000, The applicants
cage for subsistenoe allowance through registered letterd
aid not roceive any attention. The enquiry was £ixed at
Shillong -~ thyough the applicant wasvsefving at the time
of hia'suSpension at Khanapara, Guwahati; The conduct
of thovapplicant is also not appreciated. He had no justifi-
cation; for noL pres onting himnelf at Maligaon when tha
enquiry proceedings werchhla there. He had no buainess to

question tha "academic/profossional back ground as well
» . .
as expertiseé of the I+Oetas done by his letter dated

23.9.99L§ét it is clear to us that the pfoceedings suffer.
: U. :

from a major defect that vitiatesthe whole pr0ceed1ngs

~-viz denial of opportunity to inspect the documents

on which the respondents wers nelying. The Supreme Court

i\wihas held an the above mentioned case that the supp&y of
ﬁﬁ)uﬁgocuments shOuld be at the earliest stage of .the
Proceedings. The applicants requests to Iinspect the .
| documents by letters dated 25.8099 and 5.5, 2000 were
4gnored. No reasons were given for denying him this
opportunity. For this reasong,phe pkocegdings. as well as
the penalty order dated 29.5«001cqnnot be'snstainedamThe
Departmental proceedings are set aside énd the penalpy
order dated 29.5,00 is quashed. Theo respondents are
directed to restart the enquiLy by abpointing a new

Enquiry Officer. The enquiry should be held at Guwahati.
contd/go
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The applicant is di:octed Lo.aubmit hts wriLten stdtemcnt
wiLhin two weeks from the date of receipt of: the- order.
Thc reapondents are direcLed to provide Opportunity to
the applicant for 1nSpection of documcnts. The reSpondent°
shall be free to take all measures to prcvent tampering
with the records/documents at all relevant time. The ;j'

applicanL may submit additional written statcment, if any,

'WiLhin two weeks after inSpection of the documents. The

applicant is dirccted to xcnder the necessary co»oPGration
to the authority for cxpeditxous completion of the
cnquiry The applicant shall remain under suSpcnsion till
completion of the enquiry proceeding. The respondents are
directod to completc the cnquiry proceeding within a H_
pvriod ot’ ] months . The Joqpondunts are also orderod to

take all Lhe neceoeary QLOps for regular payment of thc

. ; "O.
JuboibLonc allowanue. : o

The applicatiOn is diSpand of -as above. Tﬁereueﬁail

be no order as to costs. S "v\pf

: sc/vu:s CH/\IHI’IAN
-5d/MEMB ER (ndm)
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o S men 19900
The Assistant Commis¥ioner, - .

and . ;
Disciplinary Authority, - et

Kendriya Vidyalaya Sar;gatl'xan‘,‘ : AWMMX&“ A’L‘LEL)

Méligabn», Gaubati . 12,

(Assam). . . Co

IN THE N%TTER OF 1~

“W:itfen Statement ™ §n EeSpeé%
- - of Articles of Charges framed

againat'the unders Lgned andlb A;ﬂ

communicated to hiﬁ by Hemo Mo,

F.14.5/99 ~ KVS(GR)525). « 54 dated

8,99

- AND ~
IN THE MATTER OF ;-

order Ne.F.}4~5/200L - KVS(G)/
15689 dated 7/9/2001 passed pursuant

to the Judgement and order dated
28/6/2001 passed by the Hentbie
Tribunal, Gauhati:in 0.A. 20/2001

w AND -

IN THE MATIER OF :-

Radhey Shyam Maufya,
P.G.T.(Chemistry) U/s
K,V,Khanapaza and'r/og
C/o. ik}iveﬁSgu.iﬁnok Dapot,

Slx Mile . Khanapara

Gauhat i .. 22 {(Assam).

cece.. Applicant.

T
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The humble applicant submits his written statements

(R -2',:,__
4

as follows -

ARTICLE = I
1. That with regards te Article of Charges centalned under

Article - I of Memo of Charges , I wespectfully states that I

was appolnted as External Examiner for conducting Chemistry

practical Examination for Class XIiI studehts in K,Z2W,CR.P.F.,

Amarigog, Gauhati and K.V,Narangl ,'Gaﬁhatx.vide order HMe.
C.B.SﬂE,;GHY;CONF.7(6) +PRAC 7Exam.99 dated 8/1/99 py the
Assistant Secxetary,.C.B.S.E., Regional office ,Gauhati; I
was aise appolnted as an External Examiner for conducting
Chemistzy Practical Examination in K,V,Dinjan vide order No,
F.39/KVD/98-99/3165 dated 3/2/99. The aforesaid Chemistry

Practical Examinations were to be completed by 15.2.99 and Awayrd

List duly completed aleng with answer -~ scripts were to be sent

to C.B.S.E. office,
o The copy of the d:ders dated
8/1/99 and 3/2/99 are Annexed as:

Annexures L and 2 respectively.

2. That the Principal, K.V,Khanapara vide Order No,F.58/
KVG/97-98/685 ~ 686 ~ 687 dated 4/2/1999 relieved me for cenducting
Chgmistry Practical Examination in K.V,Narangl on 5th and Cth
Februaxy,l9§9 . However; no formal "Relieving Order®™ was issved

in respect of K.V,C.R.P.F,,Amerlgog, Gavhati and K.V,DLnjan
respectively. Thereafter, by seelng the piight of the Class XII
students ,I suomitted an application to the Principal , K.V,

Khanapara on 10/2/99 for_relLeVing m2 to conduct the Chemistry

Practjcal Examlnation at K.V,C.R.P.F. 85 well as K,V,Dinjan,

’

e vam e e



Hoviever, there was no LGSponse [Lom tbe PLanxpd1 (.V,Khanapara:’,

I met her pCLSODaLLY and'}equ’ tad her to relieve me.But she Ly
refused to respond.I was in affixed as what should T do s» that
I am not put in diEEiﬁuLty.'SLnéeJ I was appo}ﬁted as External %%
Examiner to conduct the Chemistry PracthallﬁgaminatLon of

Class XII at K.V,C.R.P.F. and K.V,Dinjan by the C.¥.S.E. & by

t he Principal respécti&elv. 1 felt duty bound to conduct the
Chemistry Practxcal Examlndtion at both the places on or before
15.,2,99. 1 am astonished as to why no mention has been madg of*

my conducting Chemistry Practical Examination in K.Y,C.R.P,.F.,
Amerigog , Gauhati. Be if stated that‘I again submitted an
application dated 15/2/99 to the Principal and accordingly

informed her my action/departure to K.V,Dinjan for conducting ‘
Chemistry Practxcal txamlnation in respect of Class XIT students,
Further, it Ls also stated that neither I was glve n any "Phone

Call Message " by'Mr.K.K.Jhoudhary ,Reglonal ofcher, C.B.S.E.

nor I was asked not to go to K,V,Dinjan for the sam. It 1is

also to be WOrth ment Loning herein tl 1at thcx? ‘is no ‘closed nexus

between myself and Mr.Achhar SLngh,Principal, K.V,Dinjan.Mx.A.SLngh
s well known to me being the former and nelghbouring Principal

of K.V,C.R.P.F, wherein the present Principal K.V, Khanapara

tried for her posting in the year 1995 by replacing'him.'
I,therefore,emphatically deny the Charges contined
under Azticle - I that I have committed @ seriops misconduct and

violatéd Rule 3(1l)(1),(ii) and (iLlL) of CCS(Conduct) Rule 19064,

_,The copy: ox Lhe letter dated
10/2/99 and 13/2/99 LpappCtIVGly

are Annuxedzaq Annexures % and 4

3

— - respectively.
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BTICLE = 1L

FIRST_RART, o |
NM-N«M.” (l f ) .
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, . \
3« That with regards: to the Charges frannd undex article e
| 3

1 state that Lﬂ K. J KhanapaLa9 “the

{1\/\ .
=%

- 11 of Nemo of Chargea
hemlst ry PLacthala Classes

97 and 1997-98

Chemicala requlred for” conducting C

were not purchasad in the Academic yesr l996'»
v Practica] Cluasses of XI and

respactively . ps a result ‘Chemistr
13 not be conducted £31l the MLd - November 1998, In

¥I1 cou

required Clhiemicals ", 1 was not in a pos Lt lon to

es of not only Cl
uaxdians/PaLents of Class An

absence of the
ass AL but alSo Class Xil.

conduct Practhal Glass

This led to @ hue and cry and the ¢

in the JCUOWI on 18.7.98 and mel the

st udents held 3 meet ing
y Brand Lhﬁmxcalb/EQULpnean“

ndad that nGuallit

principal and dema

purcnased immediately 59 as tq res urme the Chemlstny

‘should be

PLactical Classes.
The n»etlng was followed by anothe
The minutas of the meet ing

r metlng which was

held on 1.8. 98 ln sclhiool premises.

g the chemistry practical

clearly 9hows the rcasons £or not holdlo

Classes.

The guandianS/parents also met the Jolnt ConmLSSLoner,

1s visit to. GaunaLL and EdU(atLon of ficer nauely

K.V.S. durlng o}

Dr.E.prabhakar K.V.S.(G.Rs) 00 23.38.98 and discussed the prob Lenf

facing K.V,Khanapara,including xe5umptLonbof Chemistry practical

Classes.
The guardians/?arents conce rned
nability to fiold ChﬂmLatLy practical

about the working of

K.V,Khanapara in general and 1
d tn Local News paper "The Assam Tribunn“

Classes was reporte N

10.9.98.

pecause of the efforts of the guardians/pa:ents and

R my personal effort in meting the Hnn'blo Chaeran,VLdyalaya

manage ment Committee (V.M.G.),K;J,Khaqapdca and apprislng plm of all

At

X7
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.tbe facts and reasons for. nal non;nu Clat

ambslry r;xtLircl, Clas

w‘

the first 1

2y

"

ot of Chemicals wele puxcnased ﬂn J2.1.98 follaowed

cn 18011.98 dftcx

e

by encther 1ot of Chemicals

LA R,

which the Chemistry ..

‘ ’ Y

practical Classes were resumed. ID this cennect&on,the Hon'ble
Cnaitman,(V.MnCO) K,V Khanapara fssuzd an

appreciating my efforts 1
Classes.

vpppreclat Lon Jetter"

a running of t he Cbemxstry practical

I first took extra afforts to take the Cbpmistry Practical
Classes of Class XII students as 1t was final year for the students
and after completing thelr Chemistry projects and practicals etc.
] started taking Chemistry PX

-acticals Classes of Cl
Therefore, Lt i3 not true an

intentionally did not take u

ass AL from
Decemoer,l998”

d correct that I

el

- i L AR LY
jubigee SRERiS g : *
n:r:" e e P o . %

p the Chemistry Practicel Class
ember,98 but 1t was becq

stated above and as such no fault could be attxibutéd tg me and
the first part of the Charge

as of

Class X§ till Nov

ey
2

S

use of the reasons as

therefore,

is agcordingly false,
baseless and LS emphaticélly denied .

The coples of the letters dated
¢ Crenlirinmde )

1.8.98,23.3.98, 10.9,98,6.11.98 and

23.1).98 raspectively are annexed

as Annexures 5,5,7

.
87and g respact

., =

vely.

SECOND PART.

3(B). That with regards to aw

Jarding 30 M*Lk" {p each in
Chemistry Practical Examinatlon for Class xI students in
Cumulat ive Test(Half-Yearly Examlnat hon) 1996-99, 1 uqvu to

state as follows :

L

-—

The Gumulative Test(Half - Ymazly) Examinat Len was held
fram yid - November,l998 during the reglme of Ml

NLD,Bhuyan as
“principal, K.V,KhenapaLa

SR
and no Chemlstry Practical was conducted

ior Class XTI till then due to the reasons as stated above,It 1s

4
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to be noted that as per the Senlor Schgpl Currlculum of C.B.5.E.,

the Examination of Chemistry subject ig!divided/canductéd in
twoparts namely ~ Thcory and Practicalq'. The MaxLmum Marks
allotted for Theory Ls 70 and for PfaCtLC&lo s 30 and accordingly
I decided to follow the sald Curriculum of C.B.S.t. end set the
Question Paper of Chemistry Theoiy for 70 Marks and allotted
éeparately 30 Macks for Practicals , Since the Chemlstry Practical
Classes could ﬁot be conducted dug to shortage as well a5 non-
avallability of Chemicals arising due to reasons stated above
for which students could not be made thSuffer.After completion
of the Class XII Projects and Practicals,I wrote a letter to the
then Princlpal namely sri.N.D.Bhuyan en 13°l2,98 seéking lals
guidance into the matter, The aforeéaid letter was handwritten
letter 2nd tha same was handedover to the then Principal;K?v

Khianapara ., It was felt that since the Chemistry Practlical

Examination cannot be tasken and therefore uniform Marks should

be gilven to the students without makling any discrimination and
therefore each students wexe glven 30 Marks,

It 1s to be 'stated that in other Subjects namely
Physics and Blology, nolpractical Examinatiens were conducted at
all during ths Cumulative Tests and Question Papers of 100 MArks
were set covering only Theory which is against the Senlor %chonl
Curriculum of C.B,S.E. as referred to above,

I,respectfully wish to polnt out that in respect of

2R this part of the Charges the Depart ment has relied upon a Jetter/

|'>3comp]aints of parents addressed to t he PLinctpaL,ﬁcv Khanapar a.

It is to be noted that the said complaﬁnt is a tutered one and

ié made at the behest of the sald Principal,kK.V,Khanapara in

which date yPDLL21,).99% Is virhtten in ber own handwrit )nq Just
. et o

before one day of Saraswati pPuja. It 1is further s1aln%\tbn sald

totored complaint nelither bears any Diary Mumber nor is auuhéntiw

Tcated . In this connection, it is also stated that rest of the
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ied upon by the Departnwnt in coonection . \

docunﬂnts to be rel
¢ as becauvse

ara also not genuin

vacation by breaking

\

e aaid part of tho cnazqe
’C\v

with th

some of them are t aken during the sumﬁer

s
£ the Chemistry pepartme articulery the Index &)

ant more P

the lock ©
on 27.3.99 etc.

Pages which is shgned an
In this Cnnnection, Sk,
the'. Editoria] published

4 examined by me
I would like to Lnvite
fin the Sentinal

your kind attention tOWaLdo

" dated 9,4.99 with s
y stated that the Pactlcals

pecial reference to Pard - 2 whereln Lt is

were staLted in Chomiatry

clearl

nth of December,38. ThELeafter, a rejoinder

subjebt in the mo
whérein all the =azun

dated 25 4,99 was published by mz
accusations Wwere stoutly denied and the true and coppect plcture

was glven to the parents. It is alsD to be noted that the sald

hest of the >a1d Prinrlpal of

publication was made at the be
K.V,Khanapara Just to mhlign my dignlty, status and Eeputdtxan

gained in the soclety. It is also to be not@d that &be said

was made after taking into CDgnioance the 30/30 Mar}s

publication

of cumulative test and the st udents were promoted from Class XI

to Class XXI . Therefore, Sir, it is crystel cledr that the

documents to be relied upon by the Department are tutored

under the dictation of the princlpal,K.V,Khanapara with a mallce

motive to kmekx implicate ge Ln false accusatlonsS and therefore ,

ct of Charge also , 85 alleged,

I emphatically deny this p3
Thus, I therefore stontly deny that I have acted

in the manner of unbecoming of K.V.5. employee and thus violated

Rule 3(1)9i),(il) & (1iL) of ccs(Conduct )Rule ,1964.

opy of the 1€ olnder dated
"(’ d ”(‘CW*LO*‘\‘*\J(L&)VNH S‘JC’BNV" )

25.4.99 (& g@nnuxuu as ADNE XULEeL 3 Q ;
[ /\( % ! ¢ - j () (1‘]
foie) iy
P '7H%ﬂ3&n%*’§w
| ATICHE = 111 :
.22&2 | FIRST PART
S y
: N ;
BENIE:k C4(A) . That with regards to the Lhargna frangd under AJti cle =111
[ % |
1 i vi '?l‘l‘; ’
Coh
5 i i
0. .j, f\.
i !
i " .;-J;:
I
! r '
R
. R ;
.
L yl
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. of Memo of Charges, 1 state that the cUa:ge§ that I Lefused Lo T
t ake the Chemistry practical Examination (Qq - 99) is totally 2
false and baseless. ' ¥

- conducted the Chemistry Practical_ExaminatLon of

A

Class XI students In 3.Batches on 24.3.99,25.3.29 and 27.3,99

resgectively, I,further stote that 15 Litres of hethylated Spirit
was bought on 15.12.1998, out of which 10 Litres were for the
Chemistry Laboratory and 5 Litres were fﬁr_the Juniox Science

Laboratbry and som2 amount of dLstLlled water was in stock wben d

the Chemistry Practical classes were :eshnﬁd in November,1998.
After conducting the Chemistry practLcal classes of XI and XIT,
both these itens nanely Methylated Splrit and Distilled waterx

were almost exhausted. And in the lnterest of the students of

class XI, I asked them to\bring these two chemlcals se that the

Chemistry Practical Exémination may be conducted in a Fair and
. 6y

ef ficient manner.(Please refer Annexure - é). I have no otherwlise

personal interest in the matter.

The Notlce dated 20/3/99 was sent by me to the

Principal, K.V,Khanapara for her counter - Signature and when

she refused to sign, it was pasted on the Notice - Board as well

as displaced on the door of the Chemistry Lab§ratory and the same

Was Lnfornéd to the students also, 23.3.99 was fixed for Chemislyry
practical Examinatien for girl - students, hiowever, non of them
reported to the leboratory, retlier thay were found in the Princlpal's
Chamber, on 24.3.99 and 23.3,99 respectively, the boys canme and
informed nme that the Princlpal has asked them nelther to appesr

in the Chemistury practical Examination nor to bring any Chemicals

as you all are peying Sclence Fee etc. But ths studsnts express

their willingness to appear in thelr Chemistry Practicsl Examinatlon.

I, accordingly somehow by using tap wafex and with whatever little

amount of Nethylated Spirit wos left conduﬁted the Examlnaticn In .
rwgroups , Lnstead of dolng Lndivldual&y;l alsc made it & polnt to

save a small quantity of nmthylafed'Spirit for girl students.

:‘:"‘Nq-_;:;;;_" T R L
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on 26/3/99, thc gxrl students .led by AHQQ.Ahnaliﬁa Das

camr into the Chemist ry laboratory and n
dtd

andcd ovcr a letter
¢26.3,99 to e, Seeling the language of - Lhe lett
that the letter could be writte

ar, I daubﬁed
n by these girl students and I

asked them as to who dictated the sajd letter
Sald that ty

o ALl the gir)s

¥ Said letter was dictated by the Principal

KeV,Khanapara and she has forced s to WLite the sald letter

and glve it to me, o Such revealat fon o L teQuested Miss.Monalys g

Das, who had taken dictatien from the said Principal to write

1is letter and accordin
sald letter ag follows

WVctc

the said facts on t} gly , she wrote on the

.
n’."’

i= This lettep is dictated b

Y the Principa] madam
under coercion and duress o

All the girls Students who cape

on 26.3.99,Signed on -
the back of t}

 sald letter, I have no hesitation, therefoze, '

\ Sir,that _all the complaints With regards to tpe charges in tpe

safld pa:a Was Written at the dictate of the PLinLipal who bears

y for being ap upright
- and honest teacher,

grudge against me R CQmetent yCedicated

The copy of the Alltendance g

hegt
dtd, 24/3/99 2:25/3/99 an%{22/?/99 and
) - LAY DAl
‘ letter dtd.26/3/99 are annexed as-

Annexures 1] & 12 LeSpectively,

SECOND_PART

4(B). Tbat I deny the Charges that 1 reftno to take e
Chemist py Practical Examinat fon (AT SCF) 999 In respect of

Private Stuyudents as alleged .In this connection,

I state tpat-
the Principal k V,Khanap

aSked me to condy

ara in her Officex Order dateg 31,3,90

ucc-Chemistry Practical Examin
Private students oSince

Lab., did npt

atlon for Class xy7

y the Kendriya Vidyalaya Khanapera Chomiut

have kethylateq Spirlt and Distilled |
there was ng Wway to conduct t|

]"LI
Vater IumLefore

e Ch°m1 Stry Practica) EXaminat Lon

_%\

~ATY A

iy

o,

£
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K.V,Khangpara «In‘Order to stop ti

- 10 7

Lot

of Class AII, Private Students. I have ,L ted “l.le Loplying

i

to the First Part of the Charge that the QmeL of Mcthylated

@(/\C&‘L\'fﬁ\v

Spirit and Distilled water has exhausted and with great defi~
cultyg I conducted internal ChemistLy Practical anmznation

of Class XI with Lhe help of tap water and by grouping the
students in view of acute shortage of h@thy]ated Spirit
Therefpre, I wrote a lettexldated 31-3 ©9 to the Pridcipal
R.V,Kbanapara’requestihg bér to s anctxon an amount of s . LO0O/

Only for purchase of Methylated Spixit and Distilled water etcob

after which anly a date for practical Examination could have

been fixed and notified by me Howev;: there was no Leply of

the afoxe axd letter, TuerefoLe, I deny the afw:eaaid Charge.

I reiterate that I have not violated the cade of CondUCt for ;

teachers as well as Rule 3( )(i)(;i) and (LLi) ofJCCS(Cdﬁduct).

'Rule,1964 as alleged.

The copy of tneiletter’déted | e

31.3,99 is annexed as Annexure-13

ARTICLE .. TV

5. That with regards to the Charge framed under Article Tv

"of Memo of Charges , I state that T leapnt that the Question

Papers sgbmitted in advance in the Office of the £
I/C namely Sri,U, N.Adhikari(T,.G,T)
studentg

Examinat Lon

s be ing luakcd to the

mmre perticularly to the teachers Wards yteaching in,

118 evll practice s 1 talked

to the Principal, K,V,Khanapara o I roquested ber to permil.
N

-

me;yse Cyclostyled Questign Paper by cutting stensils ene d

ay
prior to the Examinatzon° HQWQVEL, qhe did nnt

say enything,

I took herx 5&xlence as her permission, antx "mnaxdangiyquyhl

QumukekixaxTuxk Moreover, under similar situation I preparzed

the cyclestyled Question Péapax one day before the Cumulative

»

'

Test by Seeking the verb

al permission of the then Principél;




-l

However,there was no complaint or nm?advice by the Principal/

Exam. I/C and my action appeared to have been approved by .

-

the Principal,

s :'j

¢

In final Rxaminatien alsa I inEOLnEd her Lha
like Cumulative Test

M

NIEN

gy
-

I intend to use cyclostchd Papcl in
Cbemlst:y HoweveL, she Ordered nm to handover the Questien

Paper to the Senior Most P.C.T. namely Mrs.B.p. Gbswami and

‘accordingly I handed over the paper to Mrs .B.P.Coswami(Senlon

Most P.G.T.), My action was made for the well being of the

Students and to ensure that undeaelving students do not Score

over the meritsrious students by me
. vy S
namely ieakage of Question Pach

ans of fraudulent actLon
- The very fact that tha
Article of Charges do not make any reference to t

Test .Therefore,

he Cumulative
it Is crystal clear that the Principal was -

averse to the method adapted by me. The fact, that on being

Ordered by the Principal on 26.2,99 »I lmnediately handed over

the Question Paper to the Senler Most p.G T namely Mrs,B.p.

GoswamL. ThﬂLeforo .it itself would establish that 1 did not

violate her Order and thus there was no insuboLdination leading

to unbe coming behaviour etc., as alleged,

In this connection y I further ihtend to write that

! : ' Since, 4,2,99 ti11 16.2, <99, I was ¥ery much busy in conduct ing:
vl

’ i the AISSO. Chemistry Practical Exam)natlon
well as

as an txternal as
an Internal Examiner and as

1 of Rule 3(1)(1)(11)&(

énd I therefore,

such there is no violaticn
1il) of CCs(Conduct) Rule 11964 as alleged

deny the Charges in toto.

ARTICIE - v
' 6. : That the Cherge framed under Article V of Mema of

. Charges are total]y denied ,1 state that I always attendeg the

Morning Assembly in the Vidyalaya

as wel) a3 Staff Meeting

i ' called by the Principal, K.v Khandpaza.
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1n this Cthéﬁkion, I am to state that the Dppart ment
has relied upon a note wrltten by the é;incipal,K.V,Kbanapara 2
on a paper to meet her before 2.00 p.mirto discuss an Lmportant 6@
ilssue but I!was astonished that the sai@ note has no specific
égenda for that impor%ént L55ue wiilch wgre to be dlscussed,
However, I complied the order and thexé was no discusslion

with the sald Principal, on any Limportant issue as menticned

i in the note, rather she scolded me very badlly and shoved enemical
and unharmonious behaviour towards me.

Further, it Is also stated that the Department has
also relied on a complaint written by eons Mrs.Archana Bhauyan,

who 1s none , otlhier than a Primary Teacher(P.R.T.) of K}V,Khahapara.

She has complaint not only of high Practicel Mark but also
unexpected mark in Chemistry Theory . To See the list and

supporting documents In connection with the Instant Charge I

i ! respectfully state that this complaint 1is tutored complalnt to
?l é$EEiCate me in false accusatlon . It is pertinent to mention
y herein that:the documents to be relied on by the Department has
]} no relevancy with the the said Charge at all. |
' I therefore, stoutly deny thast thie said action

| ., constitutesa misconduct , Lnsubordination and violate Rule CIOY!

(L) (11)8(1L11) of CCS(Conduct )Rule, 1964 as alleged in the sald
Article of Charge, |

ARTICLE ~ VI

7. That with regard to the Charg? contalned in Article VI

of Kem of Qah Charges I am to state that there wos no tempering

L of documents as alleged and therefore I deny the Charges

! ' In this connection, I am to state that the school timing

of K.V,Narangl at thet relevant point of time was from 8:30 a.m,

t1ll 2:40 p.m. on 6/2/99, I was conducting Practical Exam which

>
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was likly to go bgyoﬁdfthe scheduled tingng of closing of the "\
Vidyalaya namely 2:40 p.m. The concerned office clerk handad
over the relieving order wit hout making the last entries which .
contained kaxk the dafe and time of my;felease after conducting
.the Chamistry Préctical.Ekaﬁination-for Class X11 students f{rom
K.V,Narangh . Sayiﬁg, "ou may £L1l up the date oand time when
you leave the school", This, he did because the-schoﬁl timing
was over and he had to go to hils house. Therefore, in the
relk&ving o:de@, everythilng was filledvup except the date oand
time of my release from K.V,Narangl. This is @ normal affalr as
it 1s a fact that I did.conduct the Bhemistry Practical Examinatisn
on 6/2/99 upto 6:30 p.m. It is also not a case of the Depart ment
that the Practical Exam was over in the forenoon for which the
copy of the relieving order rellied upon by the Departmant alsn
contain entries A/N. Therefore, therp was no question of tempering
of the documents as alleged. It is not the case of Daportment
that the entries were made after erasing the earlicr entriles
The motive for alleged tempering is stated to be
to cover up my late arrival to K.V,Khanapara at 11,30 a,m. on
8/2/99 ; In this connection, I state that 6/2/99 was a Saturday
~and C.B.S.E. Regional office remains closed on Saturdsy and tlere
was no way tQat I could have submitted the Answer - Scripts and
Award Lists on Saturday l.e., on 6/2/99.1n any caée, the copjles
could lave been submitted on Monday L.e., | 8/2/99 on/after
LO a.m., which I did. As a result, I reacned to K.V'khanapara
at 11.30 a.m. TheLefOLe, to uay that to gover up my late arrivsl,
I have tampered the official document 13 not correct at all in
any polnt of view
So far as the use'of Peoh Book is concLLned Sir,
‘the attitJde of the Principal, K.V Vhanddea because of resasons
which are mentioned he re in beldﬂ,‘I vias apprebended that ifoI
do not keep a proof of my reply to her letter ,she will try to

harm me and'therefore,_I sent my reply Lmmediately through the

s
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Pcon Boo& ,Peon Uook L& nothing buL proof. o[ the denOW]de"ﬁJﬂn

of zecpiot by the conu;rnbd person., The VJ)ncipnl had refused

to talk to me,xhaxukiXxxa fmxzngxnar"uxxr@-and she had alreody g”
" , - >

refused to accept my F,R.J3(2 Certiflcate of Lﬁvalgymenx eryed g%
1 . (4,?4\

tberefore, it is crystal clear that she wis refusing all the

letters which I ‘used to send to her, Undex the cxrrumgtanCLJ,

~in order to pcotect 3 from bang further hara sed I, senﬂ

my reply tbxough the Peon Book and thexefore, I emphatically L
deny that I have committed any misconduct and violated Rule
3(L)(L)(LL)&(LLL) of ccs(conduct)nuie,1964“in»my action s
alleged, | | | -

8. That,Sir, i'want to bring Lt to your'kind'notxée-tnat
the entire action Lnitiated agaith m is at the bﬂhnst of the
Principal, K.Y Vhanapaxa who becanme iWQisposed towaLds e
within a week from the date she joined her Officc.Ln Khanaparda
She joined K.V,Khanapara on 16.12.98 . on the same day:'_she
issued notlce to the Science teachera including nwself to

submit details of the Ltenﬁ for puxchas es for the year ending

99, March, PurSuance to the said notise dated 16.12,98, I

wrote a letter to the Principal on 22.12.98 wherein submitted
the requiteneots forkburchases and also Lnfornéd her tuét-the
list of required Chemlcals are Lo the 6fficé. In'goodiﬁa;th,‘
I also wrote that some selected Chemicals and eQuibn@ht8 Qe£e

to be purchased as per tha amount sanctioned with reasonable

-restricticns from Govt. Approved Shop at printed pxiéevgf the

standard compenlies, This SDie nemaik offended the Principéln
K.V,Khanspara to unlmaginable extent., She was visibly angry
and questioned my authority to édviqe herx in the matter of

purchasing pertaining to the Departmant of Chemistry whzEe I

..vas the Head of the Department .3ince, that day onviaxds hét

o e i
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attitudes towards me changed and on any glven opportuhity she

.|l

did not hesitate to show. her disllke £m) i G, th;: incident

IH
is the beglnning of the trouble @nd hAJH"%m>nx of the undex -

eIV

‘-

signed.

_ In January, 99, s 1e Stoppﬂd my. S.D, A wiﬁbout any
notice to me,.on 7/?/99 on my raquisition, she herseiffpurchased
t he Chemicals along with one nanply Mmo,J Bora (T G.T. ) and
sent the Invoic /Bill to inCOEOO[ate necesQary entxies in thet
Stock Register. But, due to unawareness of the pxocess I very
gently ieQUgsted her to make an endorsemnt on the Involce/Bill
that the Chemicals were purchased by hec di#ectly ,kuich she
;éfused . She aven refusea to take back the origLnal'Bil; )
which'she sent to me and the same is still lying With me

6ir, what has astonishsd nnvisvthét shé¥appeates
to have a Xerox copy from the supplief and got an eﬁfﬁy made

by Mrs.Q.Sharma(T.G.T,) witb-following.enfries;n
"Received the articles in good cbhditionbénd

entered them in the étgck - register undeﬁ page nos nent Loned

From above endorseneﬁt, it 1is abown that the entry
of the Chemicals purchased by aforesaid inv@icé_datéd,3/2/99
was mada_idto Stock - Reglster on 3/2/99 whéxeés'the”iégister
WasllYing with me till 24.4.99, on which dafe I dep§sited

the 0ld stock - Registers under sealed clotﬁ-bags and”anotber
two registers were iséued and Counter;%ignedfby.the Pziﬁcipal
and the under signed after proper pagiﬁg.ltlwill.be interesting
to see a note by 0ffice U.D.C. ndmlly Mr H. C.oond of KoV Khanapava
dated 16/2/99 s Which will clearly's uow tuat Lhe stocv entry
vwas not made till 16/2/99, -

Furthex there is a letter by Mrs Q.oaaxma (T.G.T,)

that no entry was mado in respect of the ChnmLcalo purcha ed

g

»



on: 2/2/99 by the conceruad P.G T namely R ' Nautya Y1l April,99

' whtcn sha found durxng April end while vealfylng the stock of \

—

cr.
-‘l‘\j\“a‘“»a‘ *

. o
QChemLstLy Laboratory. If 13 3also to be qbted that there 13 an

fsﬂdoxs cnent of the Prlnchal, K.V, Khanapara fgn Mrs Q. Sharma,
; o i N

which is &s fOllOWS;:.; 4 ' SRR G

T N lJ

- L
"To enter followling suspenﬁ;on of Mr.Msuryae after

Woyrarrics

i P o sl S BT

Co AtékihBIOVQr Chaxge of Chemistry Lab. ftéh.Piinéipal,w.eéf.za/é/gg;ﬂ

Further, it {s st ated théfftha sald purchases

,w,,
SEIoEE

mada by tbe Pnincipal on 3/2/99 have bﬂen objorted by the
’Audiiors 1n thelr Audit Rapo:t dated 4/22,%,2000. From above,

the actions of {he Principal would go to show that $he bears a

'grddga’ agalnst m and’ made sevexa¢ false-and fabpic¢ced cnnplaints
to VQur goodself and htgher ‘authorities and raquasted fnr
lnLtiatLon "of the said Discipllnany Proceedinq with a pne~planned
vstrateQV. Sir, those conplaints have now been~aubject matter
: of Changee ‘framed agalnst ' ma; -While replying the Charges contalined.
in Axticle ~ 111, I have subgtantiated the. malice in the “act fon
of £ha’ Principal in instigattng ths gizl studenms to boyCOtt
CUemLstry Practical Examlnat Lon, by coenclng them to address a
letter to me, which is self explanatoryo o ,
ﬁég ;,;ﬁJ,;,,‘ Faxthen, I respectfully stated that most of thy
:iLstad documents to be relied upon by the Departn@nt had not
ﬁﬁeen 8upplied to. me thh refexence to youn latter datad 7/0/9001
. whxch has prejudlced to ma to prepare my propex and effectﬂva

i  %'vwritten gtatement of defence Therefore, Sir, I once again raquaat
? ' ..?f a\ your goodself to supply m2 the rast of the listed documents and
o &5_'f' if they .are voluminous kindly allow ne for the inspaction of the -
.; %3‘_5 or&ginal as well as addltlonal documants. It is furthar stated
¢ that aften perusal of the aupplied “documente, I also needed
.lA', 80me more additional documanta to prepere a propax and ef fact Lve

Written Statennnt of defence tb dLsprove the Charges . Now tbaxafcrs,

P At

A if."'.'ﬁf

L e
B

I may kindly be given nextﬂtbance to file dnother Written S@t°nant
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LE dééessazy afta;xinwpeétlon 6f‘;he docuwents,,

. Tha copy of notice dated
.

;“u:ﬂ',w-;v _ S . | 16/12/98 the Bill dated 3/2/99, 'Jg/
' LT »  letter, dated 16/2/99 and 28/6/99
- : o | are annaxed as Annexures - 14,15, A
Wﬂ f" | 16 and 17 respecttvely.
PR e Sir, wWith great raspect I state that the Charges
L are baseless and have been framed on the basis of maliclous and

ARl .._\"\:!'* s o n . _A.‘ T ( 0'\_(1‘) —(5 .

"17 nunben of Annexuxes.

. 'false complaints written by the‘P:anLpal. K.V,Khanapara end

f‘,I therefore, request you to kindly examlne the written

- Statement under Rule 14(5) a) of the CCS(CCA)Rules 1965. As
there i8 Govt. of India Lnstructions issuad by the M.H.A.

under 0 .M.No. l10l2/8/82 dated 8/12/1982 which empowers your
goodself to drop the. Chargea aftexr the cons ideration/examinat Lon
of tbe'Writtenrstatenant of .defence -8nd Charges under the
aforesald provisions.

N/

1
SLgnature of t he app;icanu

.1

! Enclosures te

vR.S.Maurya,
P.G.T.(Chemistry)u/s
K.V, ,Khanapaxa,

As stated'above.
Total pagea l - 44 1nclud1ng

Slx Mile, Khanapara,
Gauhatl - 22.(Assam)

C/o.UnLvexsal Book Depot,
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.D/Madam,
thh refazence to aforesaLd letter evan dated
G;/233/02/99 ,I am proceeding to K.V.Dinjen (Army) to conduct
tue claas XII Chemxstry Practical Examination on 15/2/99,
It Ls fox your klnd Lnfornatxon and n/a pluaso.

Thanklng YOou.
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PRINCIPAT, KENDRIYA VIDYALAY E

' S 0898 AT 3. 45 PM AT THR SC
PR - This was a follow - upofdxéé
KV Khanaparqg regarding the followin

arlier meetiy
8 issucs ;

g held oﬁ 18 .-' 07-98 with Principal
g L. Absence of Plysics Teacher,; :
i 3.:, N(_m ~Conduct of Cp emistry Lracticals N
. 3., Facilities Jor students sy, as Fans in the classroom ;anq
4 "'Orlzcr.fv. -
: The Pﬁncipal assured the Parenyg jp, that meeling that jiems mentioned above will
- be resolved by the end of July . So it wag decided 1o assess the situation (e Parents wij|

* - meet again and hepee this meeting wag Proposed . The majy agenda for tie meeling of
©01- 08 - 98 were as under : R L

1 'Appoil’zm:ent of Physics Teacher; : P

2. Resurnplion of C/zezm;ffr_;r'll’racdc"als B g EC TR TR
r‘op{r;j‘hgbzhrartenﬁé“afﬂxé"' hemistry ['ap and Gas supply equipments ;i
. Fafzs‘m‘flle C(a«fsrqb/}.iﬁj-, “ G T Lo o
' De"congcmon of the, Class by creating
Sty dents packeq in orze“ se

l"';.".‘ N RN . ’ R s
Tivo - Sections as there are nearly 6
clion againsy g, enormal rul,
S s Yoottt R I:

€ 0f 30 studens s and

PR

v

ents attended (¢ meeting is in Annexure, Begides the Principa
! by the Tepresentative of (e Chairperson of Local

and the Chcmisrxy Teacher . A bricf resume of
as follows ; .. - L .

¢

The Principa) informed (he Parents that pe has

uissiner KV and also the Chy;
ation . He'futjyey Stated that it js 190 g
cgion . If e authoriijcs
tof the Physics Teacher coulq
Ying to get e Physics Teache
asses . However this wag

Ed ) teacher for Physics i this r
Teacher, the appointmen

" 3San alternative he was tryir
: _A.dl/xra.tions to start Physics ¢

allowy untrained Pogt Graduate
be done soon .’ He also mentioned

r from other KVs for short
also not done lill!dale .

ing problcmsé;:‘; !
5

ot “ ’ ' [‘ o
quate cherisicals gp g many of the avaifgpy,
L EETER . ,,v' ) e

(it grems oo
LA There are no ade
i Standerd quality ;

2. The equs ments availaple iy the (nlb()l:rar()ry !

Y i

nere not of the
St

ere also defective y

' II T

~

oy L e nser g e
T T ety s
:
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3. There yas #o e%t/iqust fan working in the Lap ;
4. The &as supply equipment was not repaire;
“work oit thag ™ o Tod BT

. B’ ISR

. -

5 ) _ ! : " On the’s bove pomnts’the Principle assured the Parcnts that Je will allow (e -
1 ' » Chemjstx‘)'/.‘cha'ch'c';'r_-‘t'(')E Purchase the quality brand of Chemicals ang Lquipments from i

| . : 31);)rovcd.3giéhléiéx:"Ih"lliéicas'c‘ of the sizc of the class the Principle did not have any -

, solution it i s e T T L .

[

! C. Maintanence and Improvement of the Lab Conditions : The Chemistry Teacher
b S : . ‘ = I, .
i i i took the Parents to the Chemistry Lab and 1ts condition was no| only pitiablc bul ase \ery
‘ A i dangerous . The Parents wanted thar (e Principle should 1ake - up these things urgently

and get the Lab set properly and the differences between both the Chemisty Teacher
and the Principal should ot come in the way of teaching and practicals of the students as
the most crucial Year of schooling for the students '

.

e

D. Fans in the Class Room : For a class of nearly 60 studen(s there were only two fans
in the room which was utterly inadequate to provide minimum comfort to the student in
the present hot and saltry wealher, There is need 1o provide at [east four Fans 1o cover all
‘ paats of the Class Roop . '
o . ' . .. .
E. Over Croweded Class - The section hag nearly 60 students ag against the normal Size
- and also according to the V' Manual . Jt Was surprising that how so many students
: were adnutted in g single scelion without any permission for an cyiry scetion |
; SUrprising (o note that how the Asst. Commissioner 1 v has allowed (hjs

Itis also

o ,
L. Otfer Matters - TheK v Nhanapaga displays the baord ol a Modcl School | but (he
sorry affairs ag Visible provides g different feeling . It therefore calls for a through
assessment of the condition of the School . The Parentg requested the fepresentalive of (e
Chairperson of the Local Managing Committee of the School to take note of all thege
Matters and take appropriate steps to resolve alf above mentiontioncd problems ang help
: the studeriis io get the proper Teaching and other minimuin facilitics ag (his the mos|
crucial year of schooling of the clags XUTh studens | :
The Parents meeting was over witl, thanks to all those atlende it and also decided
to meet on 29 < g - 7998 at 3: 30 Pa1 at the Jame \/c‘i}li'g and invite A C, Ldu

1Icalion
Officer and (e Chairperson of the Local Magaging Col}mniucc ofthe K v Khanapara.
i

L Lo Stgned by aif paresnty Lresent as per the fise
Co o T Lo
- Commlssioner JKVs Ncw—Delh_L o f

1 . ;
2. Asst. Commissloner | vy Mall Gaon | G”“:L"’i
3. Chairperson Local

4,

5

Manaping Conunlitee Dispur, Clmh:xll' )

’ . Prc.s‘ldcn('Gaurdlans Committée .
All parents | !"f!l
i‘ o 6. Principal 1K v Nhanapar; o j
; { v !
do
il )
i
{ t
{e
. .

— :-/'.‘
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(KVS DELITT)

G jZ.ZI.S/IrfM_&:D@}j‘[- RS ‘f
135Sk G C Goswami ., eyt s
. ) h: : ,4“Dr,GR.,S}1ar/n(('V .. A b [ :' PR B

5. ShriD K Borg " - R
. The delepation presented a copy of the Mﬁi;jtqs of the Meeting of Parcn.t's_ with the the Principal K
V Khanapara on 15T August 1998 and also verbaly apprised of the difficullics [aced by the students of Class

. XIUTh Science students ds it {5 their most crucial yeqr 6(5chooling - Inresponse 6 the facls presented by

Y v

the delegation the reaction of the Jt. Commissipncr and his assurances along with nstructions to (he Ed.
. Guwahati were a5 follows: * - : S

i atlon, Ie safed that (he
alto engaupe a Qualifiey
uallfication Is not -

TR 1
it

ool and gq:ﬂiie Flrsfliaﬁd feport - .

Pm;ﬂcals by discusslng with L
nspection reports on the teacher '
et o N o

RRERTR Co

class room , he Instructed (he -

o take immediate actlon . e also asked Iiiny tg nspect the

~ Chemistry Laly and take necossary steps to correct them wnd Provide nessary
ltems fo resumo Practleals . :

4. Healso catagorleally Instructed the Ed. OMcer that at 1¢ time of Practica
~ Examination (Mnal) the lncumbent shipug be kept out and a {eacher from
. helbourlng K V should be deputed, . : S
5., The J¢, Commissioner also meutioned thay he has called mecting of
"I’rlnclpals of KX Vs of Cuwahati and e Wil Issue suitabie instruc(lon
to the concerned Principa) , o .
6. Attho ond of the mocting ho assured (hat all matters wi) ho Inquired ang

appropriate actlon fyiy be taken so thay the study of fhye chilldren Is not affected,

Thls is for Informatlon of all concerned. Siened bythe members o Delegation

Copy for clrculatloy :

.1 Shrl Dy Srlvn.n‘ava, Jt. Cmimxlssloncr, Kv S’, Delhl.
2. Dr. Prabhakar Rao » Ed. Officer W KVs, Guwahat{
3. Chatrmag » Local Management Commltice KV Khanapara s Glnvn!zatl .
4, Principal, K v Khanapara Guwahar;, - - T
S, All Parents of Class XIITh Sclence, K v Khnnapam » Guivahaij , f !;! ‘
6. President, Gaurdlans Committee K v Khanapara » Guwahayi “ N
Y A.. . , .'-:j A !"'['-'.)f.'. . . ) . I v 4 i .
o R g
R ansnadialiieg - 3 . ‘).l, : o
: l‘: J
iR
. 3 .
L 1 | ¥ ff
- - i
Com .~'-:"'}-.{-. R R P A e L o ﬁ‘." ‘
' . 'u"‘i:--ﬂ KRR A ~A.}" IR Lt )
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;,;ANI\fEXURE :

LIST OF'PAREN”IA’S I’RESE_I\_{I:_I_N THE MEE'[_'LL\LQ _
L B K Thapliyal »
- 2. Mus. Minu Bhaltacharyya
3. D KNag
4. M R Saikia
5 Mrs. R Saikia
4.6 DSigha
7. BK Deb Ray
8. DM La
~. 9. A K Barman
© 10, M Rahman - : .
ll.vK‘ L Das .. - g
.12, K'K Dutta’ o : - -
13 A C Das
l4-M K Das = - _
15, B_ K Hazarka =~ S . :
lG."'Dr';"P"'D'Baxua}i LA DL 3 o
17. B L Sharma" A “ ' '
. 18. J P Goswami S s
. co - 19. A Purkayastha , , ; ,
o 20, Kamleswar Baruah o L
2. G C Gogwami . : ' '
22 R M Deka | . o
23. A K Halojf S : ;
24.Dr. G R Sarma , - v . o
25. A - Sruitikar :
26. D K Bora

'
i

OLTICIALS PRESENT

27. Pn’ncipal K VbKlmnapara ‘
28. R S Maurya Chemistry Teacher,

: .K‘:.'\{lemmpam
29. M R Bora( Dy. Scc. Ldn, Dept., Go{/;ft. of Assam )
Representative of Chairperson , Local Managing Committcc,

)l"k>k-‘i:’v"#'—k'».':tl“.’:-‘!‘.‘{'.‘k.‘!‘..‘!‘!‘*i”{"k*)k**’k’l‘#‘***’k*’f‘****’ﬂ’“*’(f’k*)4“!‘*)!"1«***’k’il*#(***){“k")ﬁ***’iﬁl'»h*»i' O
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ﬁ;Kt;”-V,.Kuanapara . ‘
T To

" Depart ment Of - Chemist py . - '
; ,

‘Daté— 3I,March, 99

" ; The Prjncipal : ‘
K. V Kl:anapara
Ga_ubati- 22

cSubs. Sanction of advance pf Rs,,. ;. 1000/ onl/

Q/ Madam

T With refe:ance to your nOtiflcatioh dated
: 31 3499, +8garding conduct of Ch

amlst ry
'.;respect of clasg _

y practhalS in

XJI ScLenco Privatg s tudents

1ad methylated Spirkt no
Sorbes etc

L am
r D/v«ater

yourvHonoug

”to state that'neith
;uincluding

ar I |

S ome acceo

"ZLQ reqwested to s

L procuranment

subQGQUentl/ “articles Leqqued the
WLll ba fixed ang nmtjfiea
*&f kinﬂ ;nfornﬂtion _and nerquary
,'Qctzdn.

Thanbing you o - |

”,’

Yours faithfbliy,

(ROS,Maupya),
MH(Qmm)

. K.V.Khanapara
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Presenting Officer’s Brief on Inquiry against Mr. R.S. Maurya',' PGY Cherﬁ (UrS)

KcndriyaVidyalaYa Khanapara 7 o -

‘The undersigried has been appointed as Presenting Ofﬁc.:er‘ vide letter' No. 14-

5/2001/KVS(GR)/18,691 dated 7-9-2001 to present the ‘case pertaining 10 Shri
R.S.mauriya'PGT Chem U/S Kendriya Vidyalaya Khanapara. '
|3 5

. Shri R.S.Ma_urya PGT Chem u/s K.V.Khanaparlélhghas been charge sheeted vide
jetter No. E.‘14-_5/99-KVS(GR)/5521-54 dated 7-8-99 and proposed to hold inquiry
against himfor various charges. After having gone through all the stages of Inquiry

| procecdings.";he undersigned presents the following Brief on Entire Case. . *

Statement of Imputation of misconduct in support of the article of charges
framed against Shri R.S.Maurya. ' :

Article -1

The charged Officer Shri R.S.Maurya while functioning as. PGT- Chem. At
K.V .Khanapara during the Academic year 198-99 went to Kendriya Vidyalaya ,
Dinjan(Army) to conduct Practical examination of class X11 Chemistry of CBSE on 15-
2-99 on the request. of Principal K.V Dinjan ,” without taking, relieving orders from
Controlling authority Le. Principal K.V Khanapara. Tt is gross violation of conduct rules
and serious misconduct on part of Shri R.SMaurya. It clearly shows his vested interest
to rush up to K.V. Dinjan to conduct Practical examination without being relieved by
competent authority. This act on the part of Shri R.S.Maurya constitutes a misconduct
and thus violated rule 3,1,31) (i) & (iii) rule 1964 extended to KVS employees. This can
be substantiated vide document S.No. 23 g_,23b!ﬁ_{f‘§),_vgllich i< sufficient evidence to take
disciplinary action against Shri RS Maurya, PGT, Chem U/S Kendriya: Vidyalaya

‘Khanapara.

Article 1

That Shri R.S.Mauriya while functioning as PFT Chem at K.V Khanapara had
not conducted the practical classes of class X1 Science till Jan’99 and during Comulative
Test held in Nov’98 all students awarded 30/30 marks in said practical examination. It is
totally arbitrary, mischievous, illogical and defective evaluation technique to award 30
out of 30 to all the students without conducting even single practical. This act created

" utter confusion among students and may lead to disbelief in the system of examinations.

By commiting this blunder Shri R.S.Maurya has betrayed the sacred evaluation system
and madefun of Practical examination. There by he failed miserably to uphold ethical
values of noble teaching profession. This act definitely. renders Shri R.S.Maurya
unbecoming KVS employee. These charges can be proved .\beyond doubt vide
documents 25 a,b,¢,d, S No. 8, S.No.9, S.No 5, S.No 6, S.No-10! - :

t

. Article I
Shri R.S.Maurya, PGT Chem during the Academic session 98-99 Jrefused to. take
CBSE, AISSCE 99 Chemistry Practical examination for Private Candidates. This has
led to lot of Inconvenience to the students as well as CBSE autporities. Fipally CBSE
authorities had to shift the Venue from K.V Khanapara to Hindustan Kendriya
Vidyalaya for con_ducting the above Practical exam. It is mere violation and defiance of

Ve
‘<
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higher authorities on part of Shgi R.S.Maurya. He also refused to take Practical exam of
class XI Science on 23¢ 24" and 25" March 99 and asked the students to bring
Chemicals for the practical exams. As per KVS iules all the required chemicals and
other materials to be provided by Vidyalaya itsglf. It is highly objectionable to -ask
- students to bring chemicals that t00 the chemical like Methylated Sprit, which is highly-
pOISONOUS. ' ’ ' _
He directly displayed a notice on the board without approval/consent of Principal
: K.V Khanapara in which it is stated that the students should ‘bring the methylated sprit.
. It is again violation and misconduct and insubordination on the part of Shri
' R.S.maurya. The students complained that the syllabus was completed. in a month’s time
without understanding the content. The parents also expressed deep concern Over
misconduct of Shri R.S.Maurya:through letters to the Principal as well as News paper.
, The aforesaid acts broughtdown the image of Kendriya Vidyalaya in the society ,
n thereby Shri R.S.Maurya damaged and defamed the reputation of Educational
{ institution. The discontent among students, parents Over the issue causes serious concern
! on the functioning of Vidyalaya. Hence Shri R.S.Maurya clearly ignored very basic
' values of noble teaching profession and unbecoming the teacher of KVS. Theses charges
can be proved vide documents No. S.No. %13,14,15,16,17,18\ o )

Ve : . .
e T e ]

e '. ._‘...,‘___;'_.a-——‘»-_;...-,.‘..u .

/ : Article -IV ’ ' \

Shri R.S.Maurya PGT(Chem) while working 1n KV Khanapara had not submitted the
question paper of Chemistry during session ending examinations 98-99 in the stipulated
date. He was issued two reminders on 3-2-99 and 26-2-99 . The last date to submit
question papers was15-2:99.It had caused great inconvenience to the Vidyalaya
Administration and detailed examination schedule. , ‘ o :

The examination Incharge had also complained to Principal K.V Kharapara regarding
non submission of question papers by Shri R.S.Maurya in time. It clearly shows
insubordination and false egoism towards authorities. It amounts to the negligence of his
duty as PGT in Kendriya Vidyalaya. Thus Shri R.S.Maurya has done insubordination
Jeading to unbecoming behaviour of KVS employee and violated rule 3(1) (i) ,(ii ) and
111 (iii) of CCS rule 1964 as extended to the KVS employees. These charges can be

proved vide document No. S.No. 19, 2-B (order book)

Article- V

That Shri R.S.Maurya while working as PGT(Chem). at K.V Khanapara , during the
periad 98-99 never attdfiged morning assembly in the Vidyalaya as well as staff

meetings called by Printipak He always avoids discussion on academic matters with

bl

Principal on the pretext-of busy work. Thus Shri R.S.Maurya disobeyed the orders of his
controlling authority 1.e. Principal K.V.Khanapara. This act on the part of Shri
R.S.Mauriya constitutes insubordination, misconduct which 1s unbecoming to KVS
employees. These charges can be substantiated vide document No. S.No. 20,21,22

. . =

Article-V1
Shri- R.S.Maurya PGT Chem while working as PGT (Chem) at K.V.Khe;h,apara, during

the academic year 1998-99 had tampered the official documents to cover up his late
arrival to K. V. Khanapara at 11.30 a.m. on 8-2-99 . The relieving order issued by the

Red Principal, K.V Narangi vide ref. 4-5/KVN/98-99/795-97 dated 6-2-99 shows tampering

" for his vested interest by adding “after 6.30 p.m.” in the said relieving order of his copy,
where as office copy does not show any addition. It is a gross misconduct on the part of

L» P - PRt .- - PP . B st
R /
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Shr1 RS. Maurya and deliberate attempt to tamper ofﬁcral documents leads tq wo]atlon

" The peon book is meant for recei

of conduct rules.
He also misused Vidyalaya’s peon book for replymg letters in negatwe manner.- 1o

controllmg ofﬁcer

pt of letters and should not be used as’ medlum for
correspondence All these acts amount to. misconduct and ‘Violation of conduct rules.
These charges can be proved vide ﬁgc/urnents No. S.No. 23 A, 23 B, S.No:1 -

_The charged officer is. involved in all above allcgatnons Wl‘llCh can be proved by
vavallable documents (1-26) :

‘a\c_

(P V. Sa: Ranga Rao )
Presenting Ofﬁcer o
~and e :
_Prmcrpal K V No 1 ’I‘ezpur \
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WHEREAS, the dlsciplinary procecdings under Rule 14 of CCs{COA)
Rules, 1965 were initiated against Shri R.8. Maurya, PGT (Chem)
(1)/s), Kendriya Vidyalaya Khanapara, Véde-this.office Memorandum
No.F.14-5/00-KVS(GR)/D201-54, dated 9-8-99 and he was srrverd

the Articles of chavige and imputation of misconHUCts through

the above memorandum. - ‘ SR : '

_ WHEREAS as per -the direction of the Hon'ble CAT, Guwahat)
Bench order dated passed in OA NO,20/99 Shri N. T, Jashi,
Principal, Kendriya Vidyalaya, Srikona, Silchar and.Shri P.V.5S.

.mﬂiﬁR%ngélRéb, Principal, Kendriya Vidyalaya, No.l,"dezpur were

appointed as new Inquiry Officer- and presenting nfficer’

. respectvely, to ré—s}art inquiry into the chaMges agalnst Shri
“Rl. S. Mayrygvand to present the case. R

SR I o ' , S N S
|" + shri N. D. Joshi , Principal, Kendriya.Vidyalaya Srikona
and, the new|inquiry officer, vide his letter dated;9-3-2002,
Has, submitted report om the chawges againstyshrliR.u.6. Maurya
in"which Articles I, II, IVI, IViand.VI'of rthejchamge -~ sheet
has been! established/proved and Article'V nbt?ﬁiovad.'_
P A 1 L

NOW, THEREFORE, the undersigned forwérd?ﬁﬁhbby of the

'inquiry ;epbrt submitted by the new injuiry officer#to Shri
.~ H. S. Maurya, PGT(Chem.), (U/s), Kendriya.Vidyalaya, iKhanapara

dnd,prov;de an opportunity to Shri. Maurya to:submit his written

epresentation or submisslon if any, to the undersigned on the

qeport ok'thebinquiring authority within 10 days from the issue
of this Memorandum, failing which it will be presumed’ that

shri R. IS, Maurya does not wish to make any written representalion

ér‘submeSibn and further necessary action will be taken as’
per CCS%(CCA) Rules. " ' ‘ '
A A

i e
o | b
| l l ! ; ’ | Z\)-/ (/1 | \ A \/('-'/»M« o
To T g . ? : ' . ( D. K. SAINI ),.;‘, 4)1.3)\.;_4\\‘ ,
r : “
{ | ASSISTANT COMMISSIONER

Shrd R.%S.ﬁMaur a,
rmT(Chem),'(u/sg,,

rondriya Vidyalaya,
‘hanapoarh,;

f/O.'Un#veﬁsal Book Depot.,
P.0. Khanapara,

5ix Mile,

vuwahati-781 022.
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lN()UIR\ JRE ]’()Rl INTOQ TIHE C ”/\K( S I‘RAW”;D A‘ IAINGE

bHRi R, 5. MAURX/\ PGT(Chen.) (UNDI'R SUSPE N‘)l()N) QF

% Kk, N!)l H/\\’ INYALAYA H\HAN/‘\I ARA, (:U“’AHAH

i '

,INIRODU("II()N ' . ' | i

‘l N.D. | oslu Principal, K. V. ONGC, Snl\ona Silchar was appomlul as anlmpnwomc a vide

1\VS((1]<)01110(, order No. T, 14-572001 KKVS(GR)/15522-33 di. 31.08.2001, e theinsttuction
of ﬂlc}hnoumblc CAT vide its arder di. 28.06.2001 passed in OANo. 20 0f 2001 to inquircinlo
the char rpes framed ogainst Sho RS, Maurya, PGT(Chem) (Under suspeusion) of K.V.

'klnmmxa Guwaluati and the s3id order was received o 05-09-2001. TheDisciplinary Authority

sent @ copy of the said order o Charged Officer and the Presenting Officer respectively
mlmmtun, the appointment of the Inquiry Olficer vide order even no. di. 31.08.2001. The
Cle nL,ul Officer was further grven an opportunity to submit a wrilten statemont vide KVS drder
no. 1L 14-5/2001- KVS(GR) 15689 di, 07-09-2001 andagcordingly the Climpod Otlica subimittedy
Lis wrr \Hm elutement an 19.09.2001 1o tic Disciplinary Authority. The Disciplinary Authority
vide higt letter no. 1452001 -IKVS/GR TTO1L5- 17 L 11:10.2001 provided ni oppottunity to the

;;;(.lmu,ux Qfficer lm inspection ol original and additionad documents.at 2 pm én 18.10.2001
© KV M‘nllg_.,non /\‘ccmdmgly‘ the Charged Officer was provided with 12(twelve) relevinl
' documcnis l)y the Punu;ni K V M dhgnon on behall of the I"lcxculmsv ()lhccx

'l'hclnqulw Oﬂtcm l)cld first srt(mg of Inquiry at 10- 30dm<»n 19.10. 7()01 al. J\\/ Maligaon The

Charged Officer \J,m given anle oppomuuly to speak.out his imind and clear all the points
whatever hic wished Lo exXpiess lhcx ein. In tuim, the Charged Officer requestedtorp«ovudmomc

originaliand a(ldltt&uﬂ listed documents in addition to thosealready supplied on 18.10.2001. The

Inquiry Oflicer as l\ & the Presenting Officer to provide all the relevant documents, which are
directly related o the charges. The Presenting Otlicer agrecdto movrdcal]1]1(,dncummnmum
carlicst tpvithin stlpulated date to the Charged Officer. On wrilten request ol thé Clarged Oficer,

the veije of iquily proceedings was shifted from K. V. Maligaon te K.V, Khauapara from

second gitting om«’m ds: To fulfill the requisition of the Charged Officer us stated above, the
Presenting Officer: lmd shown the following documiculs arud photo copies, ln.mdcdmfu s par thp
details hmnshcd lwclow -

. | ,

‘! TO2000 12 docunients.

a) |
1R.11.2001 zW doctments Total 61 (Iowmulls
H7.11.2001 ’ .......... 08 documents List of documents duly, ncl\nmvi(rloul
AYREE ()Ul;, ......... e 02 documcnl.s - bytheC hm;zul ()H:m N(mlochhu cwith,

: v
b) ‘e w‘unul'wlimw ol inquiry was held on 29012001 al V. Khanapara and (he
' wsmlmu (')Huu had once again shown all the tisted (lmnmunwmrwnmlmul ahsliod
b the qum ics of the Charged Oflicer. This exercisc was repeated ducto frequent request
n f\dt.hy lhcB “Taiged OfYicer. By this date the tetal documents shown and banded overto
hint come [Q 61 (Sisty one) as stated earlier
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Asrenard the grievances are concerned, the
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original documants and p
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Third sitting of Hquiry
N1 was recorded wherein

, pcl:n_ﬁssipn nf.‘iﬂ(,‘.fm:npelcnt_/,\(nlhori'
+ Class 'X’I_IQSci&mcc of Board Exars
0 N N -

I

was held on 19,12

1 .
¢

' g) Thefourthsitling of inquiry was held at 1

. a sludent of Glass X1 13 (Arts) aud Sh. Am

Clhss 1 & 11 at K.V, Khanapara. The
o e ]

Inquiry Oflicer, P

speciticatly mention any point re

letigth wherein the peint of awarding

LN R ‘_
1-‘|lm_; sitting of nquiry wis held at 09-00
Lol 6 were discussed at fenpth

| . ot
recording lmf stalements.

' h)

“hifquiry
enl olSubsistence Allowance to the Charged Officer. In additicl
| ition 17ees inrespect of his wai | !
released to help out the Charged Officer during th
perieved offic

. ‘ ‘ .
as provided with as mary .#§
i and i taens e expre

11:2001ii el pagé No52 o
by R

scrinlly from serinl no. 1--26 on
he Inquity Officer in the presence

he Charged Ollicer
y to hold the practizal in G
sin KV Ding
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introduced two Defence witness namely Dr.C.B.Dwi ved, fat

ir statements weve recerd
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levant to (he casc.
30/30 marks was {horoughly examined.
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of the Charged Officer on

and the statementinrespect of the cliarge
admitted of having lel the station withoul
hepistry for (he Studerts of

2001
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3.01.2002, The Charged Officer
fer of Master Rohit Dwived,
of two childran studying in
ed in the presence of the
{ficer. Both the Defencewitness did nol
In uddition, neticleJtwas discussed al
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ulya Naszary, {ather

A on 22-02-2002 wharein § dharges i, 8.MNo. 2

and he Charged Officer denied all the charges while

ER.
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The I’rcikcming, Officer pre
Torwarded Lo the Charged Otficer
i

him to <llcl’cn(l his case properly.
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senled his brict report on 234
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wle all possibleefTerts to

beginning (il Tast proceadipgs so as Lo aiable
U

A}

¢
\

i
PREEMCE
R T T CA : b
H P ) . (- . .
The Chz'?rgc:(l_()ﬂ'lc';qr_ was given an apportunity
from w’uhin (he KVS serving / retived employ

stipnlm“cd time and thus him

e .
- —— o, . .
AN AN et s o i s '
Voo et e e e
oes e v

|
OB TUE CUARGED OFRICER.

to fumish the details of the Defance Assistant
ees which he failed Lo comply with within the

self defended the case,

&
% oo




B D R S

G
. Ji R VATION ON  WIRITTUN  STATEMENL OF CHARGED _OFIICER,
/ 5;;5;11! RS, MAURYA DL 19.09.200 CIN RESPECT OF THE CIIA RGES.. |

{/‘5 1. (n) I‘In Avticle 1Y Sho RUS. Mutryarefened tie tetter of the Pri,;l'u:ip:\l K.V, Dinjan whao

pequested The Principal KOV, Khanapara Co relieve lim for conducting practical in

‘Chomistey al his 1.V, Here, the fact remains that neitheriCBSE Authority nor the

Proerpal BV Elanapan consenfed i contimation ol fis appointment as an oxternal

Lxaining Tor Chenisiry practical al V. Do, 1L s surprising to note thal

- Sl RS, Matryn took (he risk of leaving the K.V, Canpus without periission of
Controbling Anthority keeping all the 1KKVS rudes wade. ' ' '

‘ S (W response to Article DAL s concluded thal Sh RS, Maurya conducted the
practical al ]V, N and Amerigog o the basis ol appointment arder issued by the
C1SY whereas such appointment order was neithe made sor confirmed by the ChSE/

Principal KV, Khawapara for conducting practical Fxams. wn Chonstiy at OV Dy

) nrespanse fo Article No 1 wherein he tried to justify his act of awm ding 30730 1unks
;\\\\i\\ v Lo all the students withoul conducting prachicnls i Conmnitalive Tests is full of
Clabvsand apanst exan bye-tms and thus cuatot be apprecinted. This dct of MrRUS.
M suryn s dnderestinmted the importance ol practicnl exatis, and thus the Inquiry
Ofticer disagrecs with nbl lis conunents as stuted therein. ™

"y : v | ! ) ’ . .
3. Pagt-(D) Inresponse Lo Article I of thie charges, he acsepted thal he asked the studails to
brigg Gwo chitmients namely, Mythylated Spirit and Distilled Water for conducting
praclicals (Rel. page vo. 8 para 2 of his written statoments dU19.09.2001). Wistobeaoled

thal I\rly(hylaiicd Spiritis highly dangerous and con l(%[l to major ill effects in tic body
which may befatal it consumed / used unknowingly by the students. Secondly, askingthe
students fo bring any kind of material for practical purposes is highly objectiomble as per
the KVS rules. Infact, ail the items used in practicals are to be supplied by the Vidyalaya
. and o case Lhe students be askedto bring Chemicals. In case of shortage of chemicals
" inLab., the Lab. In-charge is responsible for procuring the same throughthe Prineipal to
CHSUIC smooljx cenduct of practicals. Hence, the comments made in writtanstalament by
Mi. R 8. Maurya stund invalid and thus disagrecd. © .. "
. Pk Non-Conduct of practicals for Class XI1 private students: Thearguias of
o ME RS, Magieya for non-conduct of practical in Chemistey for privatestudants of Class
b X1 cannol be apprecial ed: He should have ensured availability of chemicals inndvaneein
copsultation :Wi“]l”IC Principal. Tn any case, depriving the students from faking Doard

} . ¢ . . . . . . . 3 L .
Lixavas. (ic, practicals) is an offence and against the principles of teactpng profession.
! aag , g

A Tpiresponse u!w statemen ande therein Article TV, M RLS. Mamya's justifientionfor e
Copd Subiission ol question paper is found to be bascless, Infacl, the tesls [ eximug, are
T condueted byl the [xams. Conuniltee comprising e Leachers from amang the stall who
are consi(lcrc:(l (o be trustwaithy fo the exams sysytem. Thus the npprclxcn,"si\fc of ledige

4 . ! . -y . . . N
ol iquc:\:l‘.\on paper Ly Zxams Connudlec as mentioned by Mr. Maurya does nol cacry any

weightuge. i g - p,

v
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TheCharged Officer
Aamdar Avttele of chirges is

“That the said ShaR. 8. Mpurya whils f urictioning as PGT Chemistry at K

;5 : A
In l‘C&f’ﬁOIISC)IO /\:rl icle V of the charges, it wias found that Mr. Maurya didnot comply with
the orders of the Conlrolling Officer under Jame excuses. There was m occasion whorain
., Mr. Maurya retused 1o meet the Prificipal on the pret ext of academic disciission on [
;o su’bjg’:c,t. tiatl cr with the SUPWeacher and PG (English) who arenot dirocitlyfconcmmd
;_'willrxgt'hc Chemistry.This clearly sliows his distéfardte t;he"'(,,"‘lmir. B
In rcfs;ponse (o his statement under Article VI, Mr. Maurya made an willful attempt by
makjng an addifional cutry inhis relieving order (ic, “d (et 6-30 prd?) whichwas issuad
by (i Principal K.V, Narargi Lo justify his late arrival o next warking day in the
Vi(lﬁf:nlny:l. Thys the commients made by Mr. Maurya in his writlen stafement ave
“unsysiaitable.fThe documents suboilted by Mr, Muurya i support ol hiis detenee e ot
dirc{tlﬂy relateg to the cliarges and thus are setaside, o :

! :
'1 i
-

i H
-mmu.mfh_mm..u;t., | .
INOY , |

i

| . : ' - v
She 1S, Maurya, PGT(Chemistry) L/S Tas been charpedrol o (Six) chinpes
Article Lo VI videnianorandumne . 14-5/2001 -KVS(GR) $532-33

de. 3 .\.)8%'.1\)‘-‘)\. e report of e Jnguiry Officer in respect of all chiarges, for perisal ol'-i'“

Disciplinyy Authorjly and necessary action is us under: .
;ftﬁﬁf‘%:‘xhﬂ‘ b PRTR
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Hshebd 1 IR TR
( V. Khanapara during
(he academid year 1998-59 went to K. V. Dinjante coriduct practical examination of CBSE in
Chemistry for .C!ass: Xl Scicnee on {l 5.02-2-1999 without permission / relicving oider of the
Compelent Authorily. |- L IR b

This act on pait of 5h. R, $. Maurya constitutes'a misconduct, and thus violated rule 3 (1) (D) (i1}
(ii1) Rulgs:1964 as cxtended to KVS eimployecs. ¢ i it Pl ‘ '
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ARALYSIS OF DOCUMENTARY BVIDENCES.or sy co oy o otif it o
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Mr. Manryn, in his

pplication dated 15.02.1999 addressed to the Princ?ipal (Serial No.24) -

mentioted - “Tamprocece
examination on 15,-2.199

. the conduct of an {:mplpy ce. ‘This expres
disrmp&ct tothe (’ghﬂif,} [t is understood {

e Compel ent Authofity sud
Mr, Maurya constitutes o

fing Lo K. V. Dinjan (Ary) to conduct Class XII Chemistry practical
9 1L shows that he tiad no respect for rules as taid down i respect of
sion furthier proves anact of insubordinution and thus
hat he left the place of duty withoutthe approval of the
tell {he students unattended who were under lis chiarge. Tis act of
iisconduct on his part, ‘The ldter (S.No.26) wrilten by the Prgncipal 1.V,

Dinjnn; caimot be treated as an appointment. order
M. Maueyn ¢annol be sustamed. '

|

ITRICLU B R
SR ANDINGY
) { ‘:“';r':AQ . ’3

l

Thus the said aclof Mr, Maurya, PGT (C.‘licn‘x), uss
miscohduct under rule 30V (D (i) & (i) of CCRru

i

e left the KOV premises without the prior approva

i

I

N

. . . . . T L W
L . ! "

and thug the justificalion {urnished by

!

of K.V. Khanapara proves the charge of
les 1964 as extonded to KV aiployees tt
| of the Competent Authorily.
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h.i\cjl‘\mcl\ roning as vl’(i’l:' Cheistry ab KV, !‘(\lmmpurn-‘\m(vl_liot conductedthe
154 Al Vit Janary’ 1999 and during the Comulative lest 1998-99, all the
it practical exams. © { Chiemistry. Thus gy, Mauryahas ad ol

_.,4-?' hat Sh. M mry aw
practicnl Classes of Cla
students wu'}‘a: awarded 30/20 marks
i a manner of anbecoming of KVS ctuployee

(conduct) l?ule 1964 as extended to KV ctuployee.
e&NﬁL)iﬁilS.._Q.li.....i)_S?.S?..U_I!Illi_,N.'_IA_llﬁ.\’__IE_\..’QIJLEJ‘&QE_:.' , I

T ordetg:

respectiv iy,

o acadenu Loyenr: -t is proves
* Chemistiy. Underno circtumstance
~ when sojue ¢

~gondnet prack

and hence violated R\HC'B/(D () (i) & (i) of CCS

) e
A

[

¥ delend lig case, the P resenting Officer based his caszon docutiicls sarfdl No. 29 ab,
f FX1(Scieee).

are theprastical nofe books of Master autam Kumar ¢

¢ d, p o records o
Master ¢ yoli Das of X1 (S¢), Muster Aditya Bhuyan of X1(S¢) Kns(lmri Suikia of N(Se)
actical was conducted before

5
As per the Tudex page of these note books no pr
12.01.1999.

. . ¢ ' ' . . . | N hear g .
Cerinl No 8 s the awi d list of Cunulstive Test of Class X1 for 1998-99 indicating marks

m\-"-.m\u\"ni\}\\\(:my_mu\ practical in Chemistry duly sipned by Mr. Maurys, PGT(Chem). As per:
VS schiedate the Cutuulutive Tesls are condueted in the month of November during every
j ' { that the miavks were awnrded withou! conducting prnclicn\s‘ in
o all the students can gt el ks fnprircticals punim\m'\y,
{ ihienj nrc wenk in theory. It is observed that students at S1. No. 3% & 38 liave bea)

awapded 30/30 in f)ructi(:uis whtrcas they have scored Q% & 00 iarks oul 70 mnrks intheory
| IR SCani :

respectively. | (T
P
[INDING. i
0. 25 abie,d and Serial No. 8 proved (hat Sl Ro S Mawya, PGT(Chen) awarded

Serial N
. i i « . . PR . . “
pr:schc,nl marks Lo the students without condicting practicals. This is ok only dadidionof duty

bul also @ criminal and uncthical act on part of §li. R. S. Maurya. Thus. this act oiv part of
Mr Maurya canslitutes misconduct and proves
(iiiy of rute 1 064 ux extended to KVS cuployee. i

N ' i

A
s 10 a7 i & 2 8

ARTICLE O ¢ CHARGE 1.
R | o o
SRS, M auryn while fusctioning a3 pGT(Chemy during (he year 1998-99 has refused Lo

) ical examimtion of Chemistry of Class X1 and asked the students Lo bring
cheniieals for practical cxmuinations. St Muuryd also 1'0(‘115(-:(110comku:(p\'ndicnls in Chenustry

Aor p?'i\ﬂxiqcn]u@igla\és who were Lo take Cxahs of Class X1 CBSE 1999.. .

;'\'hm’ sl Mauryn hias vialated the code of conduct for teaclhiers as taid down jin 2 ducation Cocde

Frar Eoendriya Vidynlaya in Chapter Viand Rule 3 (i) (i) & (i) of CCS conditet Roles 901 Bs
't

5 c&\c[n(lcd Lo the cnployees of the KKV,

'Lx_ﬂr,\' $19 OF DOCUMENTA TY LVIDENCE.

S AR

o
SURE N
Serial No.jl 121 3,14:15,16,17 % 18 are the documicnts as placed en records by the Presating
Offjecr and jrove (hat Sh. -Mauryd asked the students (0 bring chemicals for practical
cxu‘_‘n'_xilmti‘m_\ \!‘\'hich is highly objectionable and agaiust the KVS nites. Healso violated the

!

e i

|
N
o

[the charge of misconduct nnder rule3@ &




—iEatme

T ——— e

e O

il g {'
.\"J'}_‘v,,,‘/' . ,?£, ?
!

!

j
f
1
g.
!

|

!

|

!

{

1
1
t
i
{
|
|
|
;
f
i
!
i

B A e
H

A
SRR R FEVA _«.,I:,ﬁ'a "[;:e-f‘;;.is;f. k‘}_ﬂ E;in}_t;:_n,

i S T
ules by direetly displaying the notice, asking ihgﬂpdcuts to bring th
tic_?,Bvoard' without the permission of the Cogynpbt}m@ Aut"l,mrjtyl; i
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BRI et , e T [N I
Mr. Maurya didiof conduct the praclicals for privale ciihdidu(csb,f"(.'.?lm.s!'XH i Chaistry under -
the predex( ol non-nvhi tabilily of chéinicals, This had ¢ éateil utieasiiess mnong | e sludonts
this the CBSE lad tq’ shift the veme for practicals froni K. V. Khanapara to Hiadusthan Kendriya
Vidyalayng This act of Mr. Maurya has not only creaf ed froubile for the stindents but also camed
disrepute }io the hustitotion, whicliis declared 1 Model Keadriya Vidyalayn by the Ovganizalion,
Mr. Maurya wounld have ensured avatlability of chemicals roquired for conducting practicals well
m time o consultation with the Principal. Thus he arguments of Mr. Maurya cannat be
:||)prcci:m;i<l i this regad, . -

1o £ N0

| H
FINDINGS.
The churge of miscopduet that My, M attyn has violated the gode of conducet for teacliers as luid
down in Rducation Code for Kendriya Vidyalaya in chapter VI and rule AD) ) & Giof CCS \
conduct Kude 1964 0y extended Lo the cimployee of KVS is prove. '

t

P I
ARTICLE OF CHARCGE JV.
. b los i tetite e - T raro ”

15
! 18 1

¢

i '='.-j,f!¢;2|;i".,',:,' »‘i,.!, il fty ol L
.-”_I‘H.LML?M-HIU)N? wh?'!c inctiofiing as PGT(C 1cﬁuslry),‘ul IV Khanapara during the aeadanic
year 1 99.‘?09 itad hot submitted the question papers for Session Ending Examsinthe stipulated
period asmotified p'{'lthrincipnl,"w I i -

e i :' i
L iy H 1'17'[ PR '; L L

'

Thus Mg‘.,l\:fﬁuzyn, .P'(}T(@hcm) has viol

as 'extcndjed tojthe eployecs of K.VS.
| |

ANALYSIS OF DOCUMENTARY EVIDENCK. o |

! ; . R r’:.-;'{?,u‘
ated the rule 3 () i) & (i) of CCS conduet rules 1964

S0 S o
Scrial No. 19 s the rq)'of'l of daled 23.02.1999 wrillen by Sh. U N. Adhikari skl acdkbessed to the
Principal M‘nic’-}i‘ref;crs the non submission of question paper by Sh. R.. . "Maurya within
stipulate ’da_ttl.L‘ic, 15.02.1999. A a result, the question'paper could not be sent to press for
printing. | The i';_m'd report further points dut that Mr. Maurya did the same at the time of
Cumulatgve Test. This shows that the Charged Officer is habitually irregular in performinghis
duties mTl docs no-ﬂcarq for orders signed by Competent Authority.

* L i . oy A R
Serial NL'L. 2-biis anoflice order dated 26.02.1999 on pageno. 1in 'theorderbook.'lhe}%'incipal,
through {(his order, fisked My, Mautya lo submit the question paparby 3 pm o 26,02.1999 itself,

[Lis (o l)(:*. nof e {‘!mg the last date fo} submission of question paper was 15.02. 1999. This shows a
very CﬂSl;Jfll attitade on part of M r. Maurya towards his duties, While going through iherecords it
is noliced tial Mr. M nuryn had developed the habit o wriling remarks / comnients onthe peon
book / préer book of Lic Vidyalaya which is highly objectionable and thus preves that
Mr. Mm;;rryn does tof cire for mules.

JINDINGS, P
LRIV IARIYR !
The ch:u’@c_(..f:nnsu?mducl. that Sh Maurya, PGT(Chen) i vielated rale 3(D (i) (1) & (nyof
CCS conduct Rule1964 us extended to e anployees of KV is proved for nog-complisnee uf

, '
’ ' P -
{ i e AL
o YLV -

2 pl L0 L7V SN

echanicals, ontlie ' |7

- B



e T

Ny ey

n

&

v

p/

B IO SCRAR VY I
o ekt e 1

~Sinee there is no dochimenitary evidence in records nnd thus the charge that Sh. M aurya didnot
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ARTICLE OF CHARGE V. | S
| o | | /
Thatsho Maurya while working as PG (Chemisty) o 1.V, Khanapara during the yeae 1998-99

never attended assemblies an statTmicetings calledby the Principal "Thus Mr. M nurya didiof
abey the oyders of Principal. :
: _ ;

Foe R

Thisaact o pait of SN, Maurya constitutes a miscondud whicly is unbecoming of'm aployeeof

VS and vielated e rule 3¢1) (i) (ii) & (1) of CCS condict rules 1964 as extended (o

(:mplnyc(‘:\j of KVS,

ANALYS)S OV DOCUM ENTARY EVIDENCE.

Borr

As per article of clhiarge Sh. R, S, Maurya, PG (Chemistry) never attended (he morning

assemblies md sl Finectings called by thie Principal, On perusal, o docunat iy evidaice wis

found inreconds. ‘e Presenting Officer could not provide any Rind of documentary evidance fo ‘

prove the wid charge.
' i
i
LNDINGS. . }. ; o o L
it U DTN - _ : v
. f

-~ t

R

obey the arder of the Principal, cannol be sustained. The act on part of Mr. Maurya doés not

' . v { .- . . cpe . .
constitule rnisconduct whicl is urbecoming on part of KVS employee and thus did not violale

rule 3(1) (:1') (i) & (ii_'i) of CCS conduct rules 1964 as extended tothe cuployee of KVS, Hius the
charge is isc:tasidc. N . o
| |

ARTICLE OF[CHARGE Vi

J .

Lo ! ;’ . . . ; A - . )
That Sh.R.3. Maurya, PGT(Chem) while working at K.V Khanapara during the acadeniie yoar

1998-99 ligd Lumpered with the ofTicinl documents. Thus S, Muuryabind violated the rule 3 (N
(1) (ii) &],iii) (].\l'(L‘(,".‘; condiet rules 1964 as extended {o (i cniployees of K VS,

ANALYS

. _
I3 0N DOCURINTARY EVIDENCE.
-

Sert nl‘Nni‘ 2V & h el capies of relieving order of Mr. Muurya, Py (Chem) from K.V,
wil’hj the records by the Charged Ofticer. On close perusal and personal scylting of (i
documents by the hugquiry Ofticer, it is observed that.both the docufnents arc the copics of the
same order and (;Ieng’*ly indicate that the time of departure had been ,f'\vrit.{m (as G-30 pmy at Jaler
stage on (he copy of MrfMauurya to suit bis personal interest so that lie could justify his Jale
arrival by 2 hours il‘l-”IC;\’i(l)’?ll.’l)’il o next working day. This act o part-of Mr. Maorya hing
proved beyond doubt theat e has fgcmpcrcd with the officinl records and thus misconduct
sustained. ‘ ! :

- Narangi, On the h:n“is ol which the Preseuting Officer has tried to prove the chincge that is
: l:u,nperm%

i

Batl e dmrurmw.,;sui i:}:l N 23 & hae the cathon copies of the same or der bt niheentry
colunm i onge of the copicathe u:li(:viu;;tmu:ix.«.'Imwu<lil'l'cu:u(lyl)ymltliug; 6-30 pnthoug)y
! , .

i ! [ : &/j/v/"/’"/ e
' ' P : <l ;
” A
Lo ,
|
3 »
N
! N N

- guehions ol lus imiediat ¢ superior nuthority (ie, non-subiniission of questionpapas witlin :
"‘s.‘lﬁlll:IIC(l date)y 1+ . '

S
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' : e
yes. Jtproves:

the same pers x>on wit. h same pcn mbolh 001
at liis own lwcl to suit his interest.

+

aleh No. cle.thas b(.u\ written by
taurya added 6-30 pmio his reliev g or der

serial No, 1 1s e Peon book it which the Preseating Officer hns (Imwn e attention of the
loquiry Olluu outl\cx(‘mpt columns at serial no. 182, 184, 211,219 &236. At allthe places it
was {ound that the (‘lmwcd Officer had given remarks / obser vations whicliwerc uncalled for. 1t
clearly indicales ilml the ¢ ‘hmyvul Officer feels Tis bonndide right to recor d his remarks /

observations dll\’\\hCiC whether it is an order book o ihcpwn l)ool\\\fhmhcammi be \ppn:.uai,ul
al iy ley ‘cl. .
i . 1
nl additions in lunv al liis !cwl fo suitns
ay the use of pwn book or ovde book for
lucy on part of the

As the chinpe ol tpevig with the tu.m(is l)y way
teresl it the relieving otder is prov ed, i the same s
aidorsing his reun k\ S comments s proved bcynnd doubt, the ISC O
Cliarged i()l'l‘u:cr. As such the chat ge ol misconduct i3 pm\ul ;

1

DINDINGS. , | -
. . l 1",1 \ |‘.
\'lml hgelaree, of’ «un;n,nnnmll ofTicial documents is proved as suchM: RoS . Maurya has

"dcd {lic a1

i ‘l:CCS;comiucLRlllcs}} 96d/iextt
IR ‘ggg«;?;gm bt

Iﬁ\%

N

ol LI{Q ;i‘ ul(. ’~('!).

i
{
ik ;mN it
b i e g iﬂ:"i}vlll‘ ! ' B Lt ApbEdh il e p “ W”W’ o
xwl OLTiebr is Tound mult) of nuscon(lucl undct mle *(1) (1) (u) & (m)oiC(S condnct
5 %)(vl in _ihc'lnHm\'mp '\mcws of charges:: h o i ! it il sihedd i
}“ i . . ‘ ; R TS x H -:;' ¥ ‘.:! ',3| ‘ {w /,i RO
A'%'Wv SnProved i e ER TNy P S
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To, e " Datei-. 11.04,2002
© The visciplinary Authocity,
: Keod;iya VLdYaiaya Séngathan,-'!‘!;f=i }
: . : §ul
Mallgaon, Gauhati - 12. i
.Sdbjgg; i~ Written RepceSehtatibh:oc sume$sLon on Inqulry i
. Sho : ‘ &
‘Report, F
Reference:~ Vide Memo No. F. 14-3/2001-KV $(GR) /504 6 dated
22,3,2002., -
sir, 5
Please find enclosed he rewith a copy of the
Written Representation or submission on tbe Iﬁqutzy Report
‘'sent to me vide a Memo. dated 22?3.2002 as referred to
above,
It is for your kind consideration and sympatbetic
‘action please. .
; | CPAALOU@/ ()U o V2.
. . v \l .
Enclosure:- ! :
. v Yours falthfully,
Total 1l.to 33 :
(R.S.Maurya),
pages. o
' PGT (Chemistry)U/s,
: K;V,Khanapara,
% ; C/o Universal Book
: o
} | o e Uepot
S : o R Six Mile,Khanapara,

© Gaubietl ~ 22,

o ez L .
N LR i e el
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To, S S Date:-11,04. 2002
The Lisciplinary Authority,
&

The Assistant Commissioner,
Kendriyé Vidyalaya_Sangathan,
Maligaon , Gauhaty - 12,

Subject ;a DLsciplinaxy Proceedings agalnst R.S.Maurya(PGT

Chemistry),U/S, K.V,Kbanapara,

Reference:- Inquiry Report submitteq by the I.0. (Inquiry
" 0fficer) sent vide Mems, No F}14~3/2001~KVS(GR)/
2046 dated .22‘3-'2002’

Sir,

1. - T received the aforssajg Memo. under reference
on 30.3.02.Since, I reéeivgd the Memo, under xrefc-zr'encc-zvlateyD
I Llmmediately sent a telagraphic MISsage vidae receipt No,

942 dated 30.3./2002 and .also a letter dated 30.3,02 Seekling

15 (fifteen) days time for Submigdion of my represent atyon
agalnst the Inquiry Report |

2, Before, I proceed to make my Written Submission

in respect of the Inquiry Report I wish to point out tpe

mannex In which the Inquiry was conducted which' is as follows:m

L) The Article of Charges hamely Charge - TtoIVaevr
Sald to have begn proved by the I.0. are of such nature
that they cannot be proved merely on the basis of the

documents referred to in the Article of Charges 2y KOr example.

Article of Charge . namely that I left to conduct Practicq)

Examinatfon in Chemistry to K.Vyoinjan without permission/

5

relkeving order from compatent autlhorit Y.Lt Ls a fact t}hat

T TuvmmML L gry Vroavetr ..

Inl-sp EE7811449391N é'i L
Ph o papy ™

To:DR D K SAINT, !

RERSIALE PIN: 72101 W
From: RS HAURYA, GH - INDIA POST

i
i, oy 0,00 ' !
fnt: 20.00,12/04/2002,11104113 /
HAVE & Goop ppy . !

a5
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No relleving order was Lssued by e Panchal,K.V,Khanapaua

for conduct lag Chemy

K.V,C.R.p.F

stry Practigal Examination for eitliep
©1Amerigog or for K.V,Dinjan, Howsver,1 |
been charged for conducting Chemistr

at K.V,C.R.P.L.,Amerigog because the g
made by C.B.s.&,, G

as External Exeminer was passaq Y C.B.S.E., I would not

have been charged for going to KV,Dingan aven without

formal relieving order . The I.0, therafore,tried to distyn.

gulsh the two by holding interalia tnat the appointment

order by the Principal,K.V;Uinjan cannot be treated as an

appolntment order, This Lssue was Lequired to bg proved by

the Prosecution by producing witnesses in absence of ruies/

circulars on the point |, There is nothing on Lecord what

So ever from which the L.0. could have hold that the

appolntment made by the Piincipal, K.V,Dinjan cannot beg

.
treated as an appolntment order,

Slr, Similarly the other charges'also required
to be proved by oral witnesses and because of tpe dald

facts I submitted & numar of requests for calling the

Witnesses sgp that I can CLoSs - examing them, however my

request Was refused, I anm enclosing thg photocopy of my

request letters dated 19.1,2002 which was duly recejved

by the I.0, Therefore,the who la 8nquiry is Vitlated,

The copy of tlie letters dated

1901,2002 are annexeq as Annexures .

e e

L ond 2 LeSpectively,

S
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1L)

Skr,when T was provided with the Presenting offycey s

(P.O.'s) brief, 1 pointed out agaln that 1p order to challengo

the persons Who dealt with these documents and authiored

them may be called for CLoSs-examination, Even this request

was unjustly denied and the I.0. has not evénkthSpéxed

about mysobjection dated 11.,3,2002 in the Inquiry Reﬁort.

g' o The copy of the C.0.'s brief

dated 11,3,02 is annexed S Annexurg.3.

LiL) That Sir,I was also danled thg assistance of

defence Counsel/Defance Asslstant(, Vide Jletter dated 21,12,0]

the I.0. informed me that under the K.V.S. Rules, no other

persens other than the Sarving/retired employee of K.V.s.

can be permitted to assist me as defence assfistant in response

to which I requesteq the I.0. by showing him the Educat{on

Code and Accounts Code of K.v.s, that 1f therg are Some

other rules in KWV.S.,pleads furnisi me a cbpy of the same,

The response of the I.0, was that the copy of the K.V.s,

Clrculars will be madg avalalble to tfg Court |, iIf necessary,
This way I was denled the Assistants. of tle Defance Counsel/

vefence ASsistant

.

~ The copy of the letterrdated
19.12.01,21‘12.200i,teleg:aphic’
MSsaga dated 26, 12,01 and letter
dated 18.1,01 LeSpectively are

dnnexed as  Anpexurgs =42, b _and

:’; R OLA {,J 2 vq_ci:\m/af\

d | -
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" the vital sumeSsLon; madn therein

vi) Oon 19.1.2002, two persons

Tert

fv) Tﬁe documents No. 1l end 12 are ac<eptnd in evidence

without showing me the originaL and have baen relLed upon

inspite of: my ob;ection that pbotocopy cannot be accepted

without original, Infact in t he beginnlng of t he heaLlng

itself I sdbmitted the photocopy of thq decision of the

Llity of the photo(Xeroxed)

The copy of the letterovdated
19, Oi OZ ace anne xead as Annexures 18 0
reSpectively

v) - Slr, the obsa:vationa of the I .0

on my WLLtten
St at ement bave been made

separately and ha° b@en held to

be non-~accept able by the 1.0, witlout any valid reasonof

Tha - learned I.0. fajiled to consfider the Stafemunta made Ln
‘my WLLtten Statenmnts in its proper pr0qpective ignoLLng

« The law requixes that an
ad¢udicating authority should first g

eal witz the Czarges,
tl

le eV1dence in Support of the Charges and the defencs

agalnst tpe Said Charges and dLSCUas them i{n his repott

before feaching tig Eindlngs which could be based only bn

the dLSCUSSLonS made In Lhe mdnneL as stated above but yEhat
has not been done in the Lnotant case and the dEfEHCL has

been degalt with fLLst in total Loolation

and thereafter

the p;os cution Case has been dealt with . This has cauqed

a great pLoJuche and the Inquiry Re

port is accoxdingly
vitiated, '

known to me reached tg

,v'/ .



place where the enquiry Was beiﬁg conducted in :éspect of
Article of Charge - I.Since, their wards are also studylng

in KW Khanapara, the 1.0, enquired from them, abouL the
Practical clasqes and asked me to put quustiona to tbem. -
Thelr statements were recorded suLprLsingly as DW- 1 and DH”Z
However, when thelr statements did not support the stand

of the Department regarding Practical classes, the I.0.

refused to counter sign their statements., Although, in his |

enquliry report hé mentlons that both the Vefence Witnesses
did not speciftically méntion any polnt relesvant to the case,
The fact of the matter is that the I;O. even refused to
examlne me and thus, prevented mé from defending myself,
Accordingly, the enquiry proceedxnge are Ln violation of the

principles of natural Justice and thus,the same is vltfated.n

Vii) Str,I wish to polnt out thst throughout the |
anquiry proceedlngs the lea:ned I.0.was reluctant to call
oral thnesses and even refused to record my statement

.

This led me to belleve that,the I.0. was pre-determined

and bent upon to prove the Charges and thus, the entire

proceedlng was conducted in clear violatlon of the pLinciple

of natural gustice

viii) That,SLr, the 1.0, &onducted the entire pcoceéding
arbitrarily, in as much as where it shited the_pfoseéutLoh

he Lgnored even the Listed documents on which thé prosecutxén
has relied while framing the charges and took into constde-
ration to haul me the Additional documents which I'felied

for my defence by glving a perverse interpretation to the
Sald documents. I was denled thé rea§onable opportunlity to

defend myself and thus the said Inquiry Report Lé accoxdlngl§

- vitiated.

3, The Charge - wise reply are as follows .
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ARTICLE OF ClmRGE I

as'PGT(ChemLStry) at K.V ,Khane
year 1998-99 went to K,v|

: : This act on part of SU.R.S.Mauryay constitutes

olated Rule 3(1)(1)(11)&(111)'Ru1es.
S employees, |

; a miscbnduct and tlwys vi

kN _ 1964 as extended to kv

5 z | . DEFENCE

PRSRET

- he
pplication dated ;5.2r99

] {' : (Sl.No.24) that I bave no respect for rulgs ag lald down

in réspect of conduct of an employee Cannot be sustaihed

Lthout taking Into conside

T e T

T e O

In law w ration tbe attending

circumst ances under whicl T wrote t e letter dateqd 152,99,

which is in a very Sinble ;respectful and géheroud lénguage,

| (Ann.-4‘to'my Written Statemedt).The I.0.

falled to take
Into sccount the documents Submitted

by me which aretbn
ti

e records of t|g enquiry proceedlhgs. In this'connéction,
10.2.99(Ann,_3 t,

“Leb T made a request 1 the

I Specifically réfe: to my letter dated

my Written Staténﬁnt) by w

relieve me for conducting

Chemistry Practical Examination‘at K.V,C.ROP.F;,Anerigqg ’

and K.V,0injan reSpeétively but, no relleving order was
given to me Ln respect g§f either.K.VJC.R.P,F.,Anmrigog'br
o K.V,Dinjan by the Principal,K.V,Khanapara whereas t|

e Principal»
issued relie&ing order fn re

Spect of ofper teachers on va;;ous
dates namely 8.2.ZOOO,Sl.l.ZéOO,ZB.2.2000,28.2.2000,?8;;;2000,
F | 9.2.2000,28.1.2000,9.2.2000 y 942.2000, order~;datéd .

; 03 ’ |

e

+02,1999, 08.02, 2000 ang 09 .62, 2000

N -
L\ 8o et e

o
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B e s ek, <ot s v e

t hat ;

Examindtion at K.V NaLangL K.WV,C.R.p.F.

"Lssued by tLe Principal, salnik Sci

No UbL/bbLt/anm/OJBB dated 31 Marc1'1990,

appointing m to conduct C|

4

The I.0. was duty bound to Cdll the PLLn(ipal K.V \hdnapara-

to verify as to what were tho CllCUmqthLG’ UndGL which

she did not issue reliaving orders elther for K,V,C,R.P,F.,

Amerxgog or for K,V Din;an Lespectively,

The I, 0. has mentioned In his Leport tbdt the

letter written by the PLincipal KW Dinjan (51 No. 46)

cannot bg txeated as an appointmant orde
tl

L, Lf thio is so,
1en the examination wuich was conducted by

shiould |

me - Ln K % OLn)an
1ave been annulled but this was not dona becau 5e

thexe has bOLﬂ conVention/prdctice in K.WV.s -/other C.b.

af[iliated schools that the Principal also appOLnt

examineyr for Conduct ing Pr

external
actical anmination Not bhly
have placed on - record a letter dated 26

Officer of C B.S.E. (R 0.) Gauhati by whigh pdyment towaLds

remuneLatLon and T.A /D.A for conducting C]Omiotly Practical
and k,v DLnJan was

made vide Cheque Now 334018 dateq 26,5, 99. lf'the appoihtment

by the Principal ,K,v yDinjan cannpt be treated as the
appolntment ovdux ag held by the I.0

Lemuneration,T.Aa/D.A. in respéct pf K
been glven to me by‘CBSL 1.0, bauhatL

Demistry Prdctical Examination
100] Goalpara vVide letter

which s Dowves -

It is worthmentioning’that the comménts Written

5. '99' by Section



by the Prlnrlpal K.V 1Khanapara on the body of t

ﬁlleging that C.B,s
received and. phone call with one

not to relieve hlm(

he appolntnﬁnt
letter dated 3 2 99

S, lettel noi

Mrc, (houdlaly whio dlrected
me ), on this

before I.0, to allow me - to cros
K

polnt I made a pLaYeL

S-examine the Principal

. For argument sake e

E. lettep was nopt L@C@iVGd and

WV 1Khanaparg whlch Was denjed,

lt is admltted that c, B .S
one Mr

ven Lf

.Choudhary directaq the

.L.,Gauhatl
alternative arrangement

as made for that
I would not

had it been So,
have bean. allowed to conduct ¢

hemlotly Practlcal
4! Examination

in K.V »Ylnjan apg also I would
Lation and T.A./D
P:actlcal Examination a

not havc Lwe
Pald remune

~A8.

Ao e

for conductlng t
t KWV WYinjan,

1e Lhemlstry
o | ©SLr, with gy humility 4
P had I not gone to k,v Pinjan for ¢
1

Examlnatlon I would

onductlng Cl
Jave stlll baen char
Leques t to

ment ordero of teachers of K.V K

1emlstry Practlcal
ged for the derellction-

the 1,0, to cajl} the appolntm

i

l of my duty, r made g
l. [
|

anapara whe WGEG appolntod

99 etc, and lhon to sge “wl

Ssued by tpg C.B;S.E.,Gauhétivor

rincipal of the reapectlve a
Was danjed Unjustly, -

lether

In view of the above 71 fesSpectfully Submit t)at
llavg reached a
Y of BLsconduet as

t he flndlng of the L.0, ls Unsustatnable in l

alleged and

(]Wc'



. ATICLE OF Chant . 11

That snri, R.S.Maurya, while functionLng as PGT
,(Chemistry)Kendriya Vidyalaya, Khanapara hag not conduct eq

the practica) classes of Class X1 t1)] Januvary'9g ang

during t he cumulé%iva test 199899 examinat fon al) studgntg

unbecoming of kvg employees and tlus violated Rale 3(1) (1),
(11) & (ili) of ccs (conduct) Rule, jogq 3 extended to

Kendriya Vidyalaya Sangat han employees,

parts ;-

(a) That,Sbri.R.S.Maurya, while functionlng as PGT
(Cuemistxy) at K.V,Khanapara had not conducted the Practig]

Classes of Clasg AL til] January! ) ggg,

(b) That,Shri;Maurya awarded 30/30 marks to class xg
students in Chemistry Practical Examination during the

© Cumulative Test, 1998 .. g9,

(a) - This, part of Clhisrge is sajg to have been proved
by producing four(od) Chemist ry Practical Notebooks of
Class X1 studénts of which Mast.Aditya Bhuyan and MiSSOKasturi
Salkia are FPrimary Teachers wards of K.V,Khanapara. Their
mothers namely Mrs . Archana Bhuyan ang Mrs.M.B.SaLkia are

111 disposed towards M, and they have tuteypeg the complyints

agalnst me {n all about Simflar language .The Academic Sessinsn




in. Kendxiya Vidyalaya starts from EiﬁSt(lst)AbuLl,but the
‘classas of Class XI student° gvneLally start Crom mid-July
onwards. The Charge agaLnst me 1s thaL I did nnt conduct
vPractical Examination till January'1999 In my WILtten

St atement I stated_that Chemistry Practical ExaminatLon

of Closs XI and XII both could not be conducted till mid -
November'1998 in‘absencé of requlired Chemicéis for conducting
Chemistry classes , In this connect Lon, I.mayfréfer the |
‘anuLcs ofthe neeting he ld tntwoen the parents pf Class XII
with Principal,K.V ,Khanapara on 1,8.98 ot 3:45 p.m. at the

1ool pLemises and it was the follownup of the earlier

meeting dated 18,7.98 (Annexuce -5 to Written Statement),
allepért publisbed in The Assan1Tgibbﬁé'on loth seplembe oy
‘(Annéxure - 6 to my Wﬁittén_Statenent) and_thetééfter Lo

the Office - order dated 6,11,98 (Hnnéxu;e - 7 of my wﬁiifeﬁ
Statement)lwhereby threé-teachexs including Qh&ersigned
‘were deputed to purchase Chemistry laboratoxy'érticles.

From the aforesald documents it is C1éarvtha£ the chemicals

Vxequired for cohducting Practical claésesvweteinot avallable
in K.V,Khanapara from July to till demmIGVmeér'Qé and

that I was not responsible for sanctioning money for
purchase of chemLcals, Therefore,I Jnderstand.that the
K E - Charge relates to the petiod from whilch the cU9mLcals
“became avallable l.e,,last part.of November;l998.

I state that I fixst took extra efforts Lo take

the Chemistury Practical Classes of Llas XII studLnts as
b it was Final year for the students aﬁd after completing
| their Chemistry Projects and Ptactiéalévetc.;l started

taking Chemistry Practical classes of Class XI [rom vecembe v,

Pttt e i it s L C T . R . . . i
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The fact that I Eeok ciaéves from Uecember'QB i« dmply

proved by document No. 7 Lelled by the pLoSecutLon/

department (para - 2 of docunpnt No, 7) but, he_leamned

I.0. ignored it apd instead relied on fout(o4) seIeCted

copies of the students wlhio may not have been pLeaent when

I staLted tbe Cnemistry Classes of Class XI in mid December 98 .
~In tb@ lxst of documents Annexure - III tQ.the.Agticle of

Charges st Sl.No. 2(1i1) Lt is mentioned. as follows -:-

" Practical Not e Books:of students of Kendfiya

Vidyalaya, Khaﬁapara." | N “ |

I requested the learned I.0. to call for.éll t he
Practical Note-Books of Class XI studenté of K.V,KUanepara
in order.to Elnd out as to when I started thelr anctical
claSses togetheL with Attendance HegLStOL but , the request
was turned down unjustly. I thereEOLe, Leapectfu]ly omeLt
,that the ChaLge contained in this part -”(a) by no strdrl

of imagination can be said to have been pLoved

(b)' So, far_es awarding of 30/30 marks to eétu-is‘
concerned, I have statedwin my Written St atement thatALt

was done WLth the consent of then Principal, nanely Shrl,N.D,Bhu-
yan and I wanted bim to be brought before the 1.0, as my
thnessx to corroborste the fact that he Lnfact inetructed

me to award 30/30 marks each to the students wit hout
dLSCmeinatLon in vlew of the fact that their PLactical

classes could not even be staLted due to'non - dVdlebLlLLy

of required chemicals and the qLUdOﬂto should nat suffer

for no fault of thelrs. It wos also taken Lnto{caﬁs;denathn



3 ’ that there was no basis to judge as to what marks the

individual students were entitled to . It 1s also to bLe

stated tbét in othér subjects namely Physica and Bhology

no Practical Examinations were conducted during the -
Cumulative Tests in respect of the sald students and

the Guestlon Papers werfe sat in contravention with the

e e i b e 2SS

C.B.S.E. curriculum,

| The 30/30 marks each was glven in Cumulative
Tes£'1998~99 and Lf the present Principal of K}V,thnapaxa
namely, Mrs.J.Das basu was of the view that tbe-assessﬁmﬁt
i L - of merlt in Practical Examination was not properly done

earlier , she could have ordered re - e xamlnation before

~ promot ing thé students from Class XI to Cless XII on'
the basis of the Lnstant 30/30 mérks . It‘ié also stated
that there Was sufficlent tine for Class'XL étudents
for conducting re—exémination.Ln the sald Qhemistry‘;
Practical IE xamination being the internal a55955nen£_1n
Class XI .but, it was not done rather she chose the §aidA
examination asAa‘weapon in her hand to degfrby my parmef
as well as to mallgn my dlgnity, status and repuﬁatlbn;etc,
I theﬁefore, submit that there 1s no viaiationvof,the

§'  conduct Bule as alleged .

Contd, .

A T L e s Rt s Sa = it g e gD . T - o ek e e



ARTICLE OF CHARGE - III

Sri, R.S. Maurya whiile functionLng as PGT (Chem )
during the year 1998 ~ 99 has refused to conduct Practical

examination of ChemLStry of Class XI and asked the: otUdenLo

to bring chemicals for practical examinations., bh;Mauxya
also refused to conduct practicals in Chemistry fOKﬂﬂfivate

candldates who weie to take éxa&ﬁ of class XII CBS&'l@QQ.

Thus, Sh, Maurya has vLolated the code of conduct
for teachexs as laid down in Lducatxon Coder, for Kend:;ya
Vidyalaya in Chapter VI and Rule 3(L) (L) (1) & (Lil) of

CCS (conduct)Rules 1964 as extended to employees‘of'ﬁbe KV's

DEFENCE -

The aforesald Charge ¢an be divided Ldtofﬁﬁrcg

parts viz, :-

(a) While functioning a3 DPT durlng yeaL 1998- 99 the
C.0. refused to conduct Practlcal Exam, of ChemLstry of

Class XI.

(b) ‘The C.0. asked the otudeﬂto to bring chemicals

for PLactical anmxnatlons

(c) The C 0. also refused to conduct practicala.ih'

ChcmLstLy for Priuate candeates who were to t ake exanﬁ

of Class XII CBSE, 1999,

(e) The 1.0, Is silent on the chacge that I refused

to conduct Chomiatxy Practical auxnation of ClaQJ XI durlng

the year 1998-99 in view of overwhelming evidence on record
that I did EbnduttvPraCtical’ExaminafLon‘(Ahnexure ~ 11 of
myAWritteh Statemeht'dated 19.9. 2001)' | _ g
(b) In so for as the Llargn that I asked the studento

to Ling chemicald for Practical ExamlnatLon 15 conchned,




i X atate that 1t was bho'boundnn' duty .of tl'; I.0.

'kto enquire legardlng the purchasoa of the’ chemlcala fox

- Chemlstry Practical classes/anmination made dULing the

year 1998-99. It would have also beén Ln the lnterest_of

. justice to find out as to when the last purchase af>the

chemicals etc. was made by K.V,Khanapara bct nblhlhg’waé

doné'and the reply to t he charges made byrme lnfmy W:ltten

.Statement that CthLCdla xequlred for conductlng Chemlslly

Practical classes/Examlnatlon were not purc1ased in 1996-97
and 1997-88 respectively and that llmlted qUantlty-of
methylated splrit was purchased io 1998 on lSlléiQé‘only,_
which was not sufficlent foc conducting Practlcal classes and
examlnatlcn was totally lgnocédvby the 1.0, I'coUlQ have
been:neld-reSponélble; had I ‘not brought to the-aoflcé‘af
the Prlnclpal K.V Khanapala that neither chemxcals nor Spilll
was avallable at the xalavant time but Lt was not so, I
brought it to the notice of Lhe Prlnclpal on many ocﬁaslons
that no chemlcals and SpLths ‘are avallable for conductlng
practical examlnatlon but no actlon Was taken The guardians |
of the students held a meetlng with tha P:anipal_op 18,7,98 -
and the:condltloh of the @hemlélry lab was madé'khown to
the Prlncipal The minutes of the meeting is at AHDGYULG - a'
and the report in Assam Tribune dated 10 September'l998
whexeln the gualdlans declded to ralse funds for purchase
of the lequiled cbemlcala Annexure - 6 tm my Wcltten'atatenvnt
has not even been LefELLed to by the I. O,,lbeleEOLe, the
observation made by the I O. under the caption Andlysls of
documentary evidence whlch I uuohe—
"oMr Maumya would hava ensu red. avalllblllﬁx'of cbemlcals
rethred:for conductlhg phactlcalév well ln}tlmec_ln dm_

consultation with the Principal L




R
[
t

E.
1,

SLx{I was npt allowed to submit the Lehuisitiohs
which I have glven to Principal for the purchase of bhemicals
atc, on 22,12,98 and 23;01.99_py_tué I.0. In fg&t after
discussion on Charge - I, t he 1.0, refused to receive'ény
defen&e documents. I could not have}dome more than what I
have done in procuring the required chemicais etc. In fact
the purchasés madelducing Novembé£,1998,,after‘a gop of
about two years was beceuse of my efforts for whiéh the then
Hon'ble Chalrman, V.M.C.,K.V,Khénapafa wrote anvappreciatLon
letter on 23 November '98 which I annexed as Ahnexu#é'—'B
aiong with my Written Statement . However, {he:I.Oi‘ndt only
refused to dllow me to submit defence documents aftep d;s_
cussion on Charge - I but the learned 1.0. did not eyeh
conéider the documents thchiare annexed along thﬁ my

Written ststement _dated 19.9 .2C01.

| That Six,following my requisition deted 23.01,59
after submitting Keminder No.l dated 2.2,99, the Principal,

K.V,Khanapara made purchase of Chemicals from Applchem -

Enterprise which 1s not a Govt.approved Sbop and tlese

Chemicals being of inferlor quélity ware of no Qsé. when

the purchase Bill dated 3.2.99 was sent:for'nw sxgﬁatgxe/
certification in orxder to incorporate entry into the stock
register, I recelved the same by cecording my objept[oh on
the body of the sald BLll dated 3.2.99. Sifk, IréfdodeLndipted
when tué Audit objections were raised on the aforessid
purchase , fhe Audit Report makes an Loteresting Levealation
tﬁat.the payment was made on Duplicate Bill. The facts ‘was
brought out by me in my Written Statement in paxégrapu -8

and 1n suppoxt thereof docunmnts>Annexed'és ANNEXurLes - 14;15

and 16 respectively . lowever, surprisingly‘befo;e camlng to
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the conclusion‘which i have quoted above the learned I.0.

~did not consider the contents of the Wcitten Statement
~and documents annexcd thereto Specidlly in view of the

‘.facts that he did nbt allow me to examine myself as defence

witness.

tUnder such. aforesatd Clrcumstances | I was

chstrained to advice the students to bting chemicals 1.e,

100 ml methylated Spirit and lOOO ml diStllled watcr So

that the Chemistry Prdctical Examination could be conducted |
1in a fair and efficlent manner. However, the Students did
-not “bring the same I grouped them in a group insteqd of

dolng Practical individually and Somehow conducted the

Practical txamination.

I requested the 1.0, to call for the answer~scripts

to pLove ‘the aforesald points but the I.o. refused to call

those answer - scripts of the ChemistLy Practicals Exam

ination'98 09 of Class XI otud@nto In qQuestion,

Sir, so far as documents No.l4 - 18 are concerned
in my Written Statement I have pointed out that these
documents were dictated by the Principal, KWV, Khanapara,
This fact wasvdisclosed to me by girl studeﬁts led by
Miss. Monalisa pas who voluntarily made a note on the lettex

dated 26,3, 99 which I quote as fo]lows -

" Note - This letter is dictdted by the Principal

Madam under coercion and duress ",

The learned I 0. while relying upon tlese document s
did not mako even a whispar about tig a[oresaid note mad g
on the body of the lettey dated 26, 03499 which is annexed

as Annexura - 12 tg my Written Statemant o I further state
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- requested her I»YWr_' permission to gohghe chemlcals shop

in law,

1.0, Lt is not at all clear as to how he came to the conclu. -

that in view of the statemynt ﬁéd@ by me and the documents
anhexed as Annexure ~»12 thid charge could not have been
proved without célling the girlévetc. who sald to have
written cdmplaints agailnst me but the I.0. was reluctant’

tq take oral evidence for the reasons best known to him.

In so far as pasting of notlve on notice board is
conéerned,'this Is not the part of the charges and the
document No.l2 being the extract of the notice has already

‘been commenfed upon in my Written Stetement,

Sir, so far as the documents No,ll 1S concerned ,

It Is the photocopy of a lettex of the Principal and the

same has no evidontiary value and this Lt LS not tenable

in law.

Sir,so far as the document No.13 is concerned , Lt
is a reqhest let{er dafed 22,3.99 written by me and glven

to laboratory attendant of ChemLstLy department in order to

procure methylated Spirlt from the chemicals shop to conduct

Class XI Chemistxy PLacthal Examination 1998-99 but tle

Said Principal took the sald letter from him when he

f.

and the I.0. has also not commented upon this letter in

bis enquiry report and therefore the same is also unsustalnable

(c) Before I refer to the Charge that I did not conduct
PLactical of Private students foz Class XII on the pretext
of non-avallability of Chemicals I must bring it to your

notice that in the earlier exparte enquiiy against me, this

ol

Charge was held as not proved, From the analysis madg by the

sion that I refused to conduct the Practical of Private .
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candidates of class XII on thae pretext of nom-avablability
of chemimals . There is not even an Llota of evidence on
record to show that the chemicals were avallable wnd that

I did not conduct the- examination, @n the other hand

| Annexure - 13 dated 31.3.99 of my Written Statement dated

19.9.200L is an evidence On.EGCOEd to show that the chemicals
were not available.and that I requested tha Principal to
sanction f.1000/~ for procurlng the sams ., All this was
Lgnored by the learned I.0.. Further, there is nothing on

record to show that I refused to conduct Practical Examlnation

of Private students,

In view of above I respectfully submit that the

finding of the I.0. is unsustainable in law, -

ARTICLE OF CHARGE ~ IV

That Sh.Maurya while functioning as PGT(Chemistry)
at K.V,Khanapara during the academic year 1998-99 had not
submitted the question papers for Session Endlng Exams in
the stipulated period as notifled by the Principal,

- Thus, Mr,Maurya, PGT(Chem) has violated tha rule
3(1)(1)(11)&(111) of CCS(conducHRules 1964 as extended to

the employees of K.V.S.

DEFENCE

In order to prove this charge the departmant
Lnitially relled on a notice dated 3.2,99 (S1.No.23 of letter
dated 13.11.01) and a photocopy of the same was also-glven

to me after my. .several repeated requests,by the 1.0, and



on receipt of the sald notice when X pqlnted out Lnter-

v/  polation made on the notice and, also sbowed my forgad

%' .'Eﬁ?i initial made on the oald nothe and thxs docunnnt
J , A
1 appears to havc been dLscardcd by the I 0. as no where

the 1.0, refe;s to this partlcular document Whereas the

ﬁ charge 1s that I did not submit Queation Paper thth

j stipulated time, The time was sald to have bean stipulated
by document No,23 which has been discarded therefore

tlhere 1S no basis to say that there was any stipulated

“time which was brought te my notlce. However,I malntalned

V that I am not in favour of Submitting Question Paper Ln
I advance as I have notliced durlng my tenure in K.V,Khanapara
that the wards of the teqchers get unexpected high marks

in Cumulative Tests and final examinatlions compared to

the marks that they get in the Unit Tests, Decausec of the
afofesaid reason I was allowed by the earlier Principal

to prepare cyclostyled. Wuestion Papsr one day before the

Cumulative Test held in Nomember'l998.

Therefore, there is h% basis for I.0. to

hold that I am gullty of non~compfiance of the instructions
of his immediate Superior authorities. wWhile holding at

the same time that vide document..at S.l.NQ.(z.nb) dated
26,2.99 that Principal ordered me to submit Question Fapex
by said date without mentioning whether I have complied

the order or not,vThe very fact that I complied with the
order of the Princlpal as oxderedvby her disproves the

aforesald charxge.



MTICLE OF CUARGE ~ VI

That Sh. R.a Maurya, PGT (Chem) whi le WOLPLng at
KWV Kxanapara during the academic year 1998-99 Uad t ampered
with the official documents .

Thus, Sh.Maurys had violated the Rule 3(1)(1)(11)

8(1LL) of CCS (conduct)ﬂuleo 1964 as extended to the

employees of K.V,

" DEFENCE

The aforesald charxge is sought to be proved on
“the basis of document S1.No.23 a & b and Sl.No,—L.'The

- document at Serial No.23 a & b are the copy of the

relleving order of the C.O. wherein the I1.0. observed

that time of departure has been written at 6:30 p.m. at

later stage on the cdpy of the letter of the C.0. to sujt
his pérsonal intaerest So that he could justify his iafe
‘arrival by 2 (two) hours at the Vidyalayaon tha next
wobking day ., Nothing can be farther from the truth and

I am compelled to state here that the learned I.0. did
not_even go through even my\ertteQ St at ement wULcU wa§
the only document in my defenﬁe, sincé he refusad to
re§OId my statements during the enquiry proceedings, It ' ;N
is the came of the Department that the exam, was condgcted

on 5,2.99 and 6,2.99 at K.V,Narangi and 6.2.99 being

Saturday on which date the Reglonal office C.B.SlE,

Gauhatl remains closed and Lt Lardly matters whet he ¢ the

examination was over early or at 6:30 p.m. as stated,by \
me , as in both the caqcs the answers-scripts and awaLd |

é List could be submitted onl Ly on the next wn;kinq day
' i.é.,8.2.99 after 10:00 a.m, Therefore, the observation \
|

P of the learned 1.0, that the time of departure mentionad
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by me was to sufit my personal Lnterest to justhy hw laote

dLrival on na xt: Working day by two’hours is whdlly pPerverse

and imaginary.

Concerned I State that there s no tanpering, The date

and time {s Lecorded ip MY copy whereas in thG.COpY Sent

to C.B.S.B.,Gauhati, the date g thers, howavey time is

not given because it mignt have been Sent by the K.V,NarangL
office to C.B.s.z, during Working hougs, Ided conduct t|g
éxaminatiéh upto 6:30 pﬂﬁn I have net been charged fhat

'the 8Xamlnat{on wag ovar muéhibegore 6:30 p;m. and ho

-~ 8Vidance |s there on the recorg fskshow that the eXaminat jon

W3S over bafpre 6:30 p.m. Therefore, no mtjive couid be
attributed to me on tpe basis of conjectyres and Sbrmises,

I dccordingly SQbmit that there is no SUbStance in tbé
charge ang therefore ﬁhe findiqg of the 1,0, is Unsustainab)e

in law,

So far as the remargks made in {]3e Peon-Book at

Sl.No.- Ll is concerned 1 Statg tphat column at S1.No, .. 236,

So far as Column at S1.No, . 182,184 ang 219 are concefnedﬁ
they do not finq mantion Ln t|q Statement of Lmput at 1on
Servad ué%n me, hﬁreover, Ln%ihe Charge - Sheet c?lumn
No. 210 aéd 211 had begp Eeliédtupon; The column Nos , '
which do not find mntion in the Chacgéln-Sheet and as waly
a8 Ln the list of Ueparthentaildocuments ought to haye
nbt been taken intp conSLderatiqn by.the 1.0, 1n any vieyw

of the matter ip colum No,.182 ang 184, I nhave remarkeq *
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the condition in whieh I recelve the- lctter fqr my oanguwrd
as I bad Lnvitad tlm wrat of Lha l’JanLpn] Vi,Khanapara
by_pointing out the defecto/ixxegulaxities in purchase of

chemLCals madu by her and rcfused to make enlry {n the

?}}‘ | - Stock - fégister unless she Lnitials the Bill dated 3 2 99.

=

20, far as entries made at column nos, 211 & 219

I are concerned, Sane the PLinchdl K.V khanapaLa hrad
Ry ‘ refused to talk to me and did not accept any of my lettor,

I sent my reply vide column no. 211 and under the S ama

% j_ : : 'cirCumbtdnces, I communicatcd to hex vide column no. 219 8,
;} - 236, 1In fact the obucrvatjnno made in the Poonv__Book

;ié - manifest tha frustationo of the C.q. whq was being Narassed
| and L° still belng haras sed at the bohest of the PLanLpal,
K.V Khanapard boing an lhonest, SLHCGLQ dedicatcd and
upright aty competent tea;her. In view of abwve; the

aforesald finding of the I.O._cannot_béfsustaihed'in Law,

Sir, with great res spect I‘mvst humbly JUbMLt

that no c:arges ave been proved against me and Ln vView e

' of the irregularijties poLnted out above,- I Lequest you:

J.m’w‘,m;_.;—- - B ! N
—————— s

end,
+

o goodself to reject the Inquiry Heport and eyonerate mé; .
- an Sures ;. 3 i '
b L\”'M : ‘\”(ﬂ"\'k h(\'J {L__'_“ W'
As stated above. T o4
Yours Eaithfully,
Y o ( R.S.Maurya)

PGT (Chiembst ry)u/s
K.V,Khanépara,

C/o. UnLVLLodl Book
Depot

- Six Mll@ }hanapara

. | o Goubat. - 22,
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srl Now,Jdoshy - -7 Daked~ 11 March,02
The Inqulry, Offhcer B
2 o

Principdl . )
K.V, 0.N.G.C. L

srikona, Assam ;

¢
b

sSuwbje ct;- InquiLy agalnst the unJeLngned regd,

- Refe:ence.— Vhde Letter No. F.178( /hV ON;C~ahm/QOOl 2002/993 _
1
‘dated-zé/z/zooz.
shr,

1. I have recelved the aforesaid letter dated26/2/2002 dnder
- reference on 06/03/02 in the afternoon, ﬁn thhs connuction,
I respectfully state that filing of ertten»bLLef by the
learnad Presenthng Officex (P.0O.) as wall as by the Govt ., Chacged
Ofticexr (C.0.) as provided under Rule 14(19) of the C.C.3,(CCA)
Rules, 1965 are meant for making o brlef submhsslon before the
" Hon'ble 1.0, with regaLdJ o the evidencLs on xecoxd~ I moy ba
‘ pe:mLtted- to state that the department dld not produce a single
wltness to prove and substantfate thae allegations/charges dgalngt
the undensigned And at the some time no oppor@gnity was glven
tome to produce my defenca witnej"es. This wa5 50, as I ballove
because in. absence of the evidence on racord, I could nbt have

been asked to enter defence as nothing has been provedagainstme,

2, The 50 called Presenting Of[LceL‘ brief is noLthgbuL the

Lepeatition of the charges fromed by the Hon!ble Disciplbnacy.-

Autbority vide Memo No,F,14-5/99-KVS(GR)/5251-54 dated 09,08, 799

to which I have already replied Ln;debhil by my Written St
doted 19.9.2001,

ataemant

3. lhe relbonce placed by tha LeaLned PLeu@nLan Officor o tho

dbrumonta mentLoned Ln tha arthc]cq are wholly Lllegal and -
unsustalnable in law, sSomebody  who has dealt with thae dOCUmGDLa

or have authored them must prove them in the Course of the enqulry

proceedings to enable me to cross-exomine sucly personsand t|

Wb

1ereby

\YMYHVJ g

('w\' ') HURE) -

R L e b
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challehga the leqalktyil authantbchty and (onLento of t]o sokd

o~

. ' upon. to prove the allegatlons.

I unknown to law,

I, therefoxe most humbly Lequ t‘ you to

kindly COnsLdec Lhe aforeaaid facts and drop the pLochdings

by exoneLating the undLLSigned to meat the enda of justice.
| .

“%Hwkﬁu“;if

| ‘) [ANARW
e o _ Yours falthfully.
Ig'j P (o hrl mwllasie
b X T\ : Y ey
6] n‘r'r. i ';rzlf:’:ll WA ruly ﬁg;/ DA o H.Q.MI\UHY/\) -
b EAICEH D J0SI0 1 6 <qiom ﬁﬁﬁnposr :
%,Ef' CHYS10CHAR e ; P-GaT-(ChOmistLY)
I . - -
;e © ISTONRS. 0/ fetprp b o - - KuV.Khanapara C/0 Universal Book
J" AT 24,007 Sas 100 7 11703/2007 10700 o _ o o .
S : Depot , Six Mile,Rhanapara,Ghyg22
: i
: . ," //" , '
} )

documents wltbout which thc document s LGfGLLLd cannoL be relled

44 NLLh great res pect kindly permlt me to state that- the _procedux

e adopted during the so called proceedings of tha enqu;ry s



SRR A

ED 0 Aemenacly

DAl -1 1201

BY\”‘/\MYE] ()g,(\ o o ' ) ) ‘ i

Vi s

e

Wev C\M\.P\hi/&
K ’Q\”"".\N'{@t«' VN

(O{] D;c'("""\':,l (Lm/n—‘,s-«,g Y -¢ é(/\.pe.x'/r\cv-
) : A T

R \f-’;"‘(/
\/\‘,(i{l\ \('--L}f(,lla"«(/Y\C.l ~Lo W ,/@;V\,QQ,C.C;:( el . @L},DW

g \'.—U/V\A'U;’t. \'A'V/\fv\ CX"‘V’CJ’J; "Q/\»OV\..U-LV'\. —,\,,\r, b V\Amfz(

e o \- ! ~1 0 ’ N i )
g The el A o of Mefn -

" ' :
tU‘»x"M‘-vR 7{‘0:‘" Y\A'\'g/ X"- (‘('] 0}' PA-T, /'.::’.‘.0—»’\. ot frnnsA

) N LR ’ . , - :
\"\-b\--/UJW.WQ a Wit Lo Ln AnA, Loh.b m'cA,LlL N ab«)’},ft (vl
o diddul ok A emd G e L pond of

'%‘h"ﬁu ' -‘)\T(M;{ frm S (/\-f/l (.Oi/vu';/b (’;.)’\A.J?..;(’/\'-(_/z > '\O‘Dv‘/\

Krwno s WY VAvvonum "}ka\D\) sl \P‘ﬁ)ham
' . y;/i‘c\/é& "‘e'\',(%..?-/, G\-rQ:t -U\)' .A»\,n.,z’{. “,k/\'.)- \JL, (,b\_ ('A.,t('\ﬂ( A |'FV o

fi‘.\xf)-fu\(}lf ik “9\.%\'_9, et ('k"""p /J’V'{”‘ib bu \/_WCU\-L

-M\,L S’J-.a'(x) L=V (j' A A /b?f"“ clis ‘é"?’l()-&; ot 132)—
(-0 '

o

CcAaed c(;}v-gq

M("A'\d ! '\) "r \."\/U"&.‘(’ ~'a'(\'\/\ /g/""( ,"'-(,O" H-J-*\',P.LQ
ool Abs Aoyuew ‘?.‘()- fil;:«(:}-"aﬂ':x G ded Ao

QI b and v oeedd s ebto gt o

YA by ’Y;\;\\ a0 "i{)‘ r YY‘UL(ZQ.S

bl Vdemdl by [, g ‘
’ ’ T L. .
}b“”v\)zi»*a L‘V() \7-’3"“\“ Ch”’\(j S A 'F\:(} CW‘L»a-M"‘;?ﬂ | bﬁ’\‘;—ﬁiﬁu\

. 5\‘ cké'b'u..,w_e.‘\o?fy, N “z'\‘(;bwz‘,lfb_o( «f'.i.j;.n kot (l% Gan sl

. f .. 0n . ‘”, : .
'grn&. ’)I\,,@-ckf«c,ox.,b - ke '}.J-\.(, V\Aer'(\,DY&.,QJ_'MI'K‘b' A oobe Vs )‘}wU’.

) 9‘('(/ . \/\\ /A( .",:-?‘\l"\'\ 7 C»\ -g/ ’\4}<%1) "1"&7:«‘{:1’0';—\_2.“.’..' '(‘*‘,1).“4 ’D"‘/\

. N Q
oot (0 I N
W o‘ : V—‘/\Y\ (/(1 l/yxﬁ{ rEOY =y (\-’)'LA (M/\_OL. /6\:\91 LA )»L&L/\ +'\/Gy\4 m

1|1 ' .
ol R Y P I Y
| (vd-on A -8 o o i 1 Bl

@;\(\.A,( >»J Ao_'a«‘—i—s—_lo_,
A U
o » VRS Uy )

%\/ ) /‘%B'WUL_OUA ’F)WUWLU, Lo U\,L, D")’U“n" bhﬂ’? M
' \

o

e o




b T S e

T A e T e
iy 31 5 L PPN - L3 - A

. . - - . st 8
e - .
Lo e TR ~ ———r W:ﬁ B asipwis ks D e R D M e -
T e e T - N )

Vil PR

I i
ez ¢
KV ORGE, SRULONA o
L-Q. SRIKONA; CACUAR : ASSAM | i
: ’ ' Py
F.A=3 [KV-ONGC-SNA /20012002 /. A4 ‘Dt 21-12-2001
()[Zt‘(*"a_(;;"!!!e Lrouiry O[ﬁcer. ; ; E
] . %) ‘ N ! : .
To | ‘ 1 | REGISTERED
Sh. R. S. Maurya, PGT(Chen) U/s . :
CIO. Uulversal Boolc Depot.,. "‘“
- Skx Miles, Khinnapara, _ :
Guwahad - 22,
| Sub.  Your request for the appolntment of Defence Asslstant, di. 19/12/2001.
L Sir,
oE Iu continuation with this O [fice letter d. 19/12/2001, this is to intim ale you that you «
P are permilted to recommend the name of g serving / retired employec of the KV ;
L ’ alongwith his consent and ofher detnils viz. Qualification, Designation, Full officigl
C - & residential address ctc. o the un dersigned latest by 31/12/2001.
)[ i ' v ‘
A ' Itis clarificd that a person, other than the KVS, will not be permitied to assist you in L
i defending your cuse as perthe KVS rules, i
| | - |
C Iy - ‘ . “ Yours faithlully, . ) '
Lo A o ,e’“"‘l/é o
S - . . ‘ L ,7/'/‘7" : '
I S - 1| o f
P . < (N D. Joghi)™
| . . - Principal,
- C K.V. ONGC, Srilcona ; |
T ' - S cé\x\%lgﬁ@j}fﬁﬂ{‘ﬁ:}mkn
. f _ . . ‘ ' Jo- - ‘e &\"&mwa,(kﬁl’hdh,';)
L B R Y
: ~ Copy to: ‘ - | , Tmﬁ‘@'}i{
L 1) Sh.P.V.S. Ranga Rao, Presenting Officer & Principal, K.V. No.1, Tejpur,
N ' P.0. Dekargaon, Distt, Sonitpur - 784501 (Assam) for information,
: , | 2) Smt. . Das Dasu, Principal, K.V, Khanapara, Guwahati - 781022 (Assam)
] for information. :
3) The Assist:ml'(fonunissionc;‘,,_Kl\’S (RO), Maligaon, Guwalati- 781012 for . '
N ' information, please. - o i ) .
: ! S A ,J,'J),
| - 3 o i .
B 7
: Inquiry Officer, i
4 i
‘l 7 / . i
o ;
) , , W
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KENDRIYA VIDYALAYA SANGAT’JAN

_Regional Office,
Chavmam Bhawan, Maligaon Chariali
v ' . Guwahati-12 S _
No.F.14-5/2001-KVS(GR) (G ~ DY) - L Dated : 1.5.2002

ORDER" o

WHEREAS, Shri R S. Maurya, 1’01((’ hemistry),(Under Suspension), Kendriyu -

Vidyalaya, Khanapara was charge-sheeted under Rule —14 of Central Civil Services
(Classification, Control & Appeal) Rules, 1965 as extended to the employecs of the
Kendriya Vidyalaya Sangathan vide Mcmo;andum of even number dated 9.8, 99

: WHEREAS, Pursuant to the Orders of the Hon’blc CAT, Guwahati Benich dated
28.06.2001, Passed in OA No.20 -of 2001, Shri N.D. Joshi, Principal, Kendriya
dey'xlaya ONGC, Sukoona Silchar; was appointed as new Inquiry Officer to re-inquire
nto the cl mrgcs framed against the said Shri R S. Maurya \'1de O1dcr datcd ’H 8.2001.

WHEREAS, the Inquiry Officer has concludcd the mquxry in kecpmg with the

. provisions under Rulel4 of CCS(CCA) Rules, 1965, as extended to the employecs of

KKVS and Shri R.S. Maurya has cooperated with the Inquiry proceedings and also availed
the opportunitics prowdcd to him to defend his case. :

WHEREAS, Shri N.D. Joshi submitted is rcpoxt to the Disciplinary Authority, a
copy of which was provided to the said Shri R.S. Maurya for making representation i
terms of Government of India’s Instructions under Rule-15 of Central Civil Services
(Classification, Control and Appeal) Rules, 1965, vide Memotandum dated 22/3/2002 and
allowed extension of tlmc as per his rcqucs‘t vxdc Icltcr dated 4 4 2002. _

WHERLAS Shri R.S. Maurya has 9ubmmcc his written represen auon vide his

letter dated 11.4.2002 and the grourids raiscd by him have bcr n considercd but can net be:

acecded to.

"WHEREAS, out of 06 Articles of cl{a.rgcs, 05 Articles of charges have been held
proved by the Inquiry Officer. The charges uﬁdL‘.r said 05 Acticles arc as under -

1. That the said Shri R.S. Mamya PGT ((’lzcmlstxy) during the "lC’ldClﬂlC ycar 1998-
99 went to Kendriya - Vidyalaya, Dinjan to conduct practical examination of
CBSE, Chemistry for class XII(Sc) on 15.2.1999 without pLImISSlOll/RL]IC\Jn&
‘Order of the competent authority. .

v Contd...2/-
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2. That Shri RS. Maurya had not conducted the Pract’ica“l.classcs of class X1 till
January,1999 and  during the Comulative Tez: 1998-99, all the students were:

awvarded 30/30 marks in Practical exams of Chemistry.

3. “That Shri R.S.-Mauryavwhile. fun_ctioiﬁng as PGT(Chem)‘i‘during. Lhc year 1998-99

has refused to conduct Practical examination of Chemistry of class XI and asked
the students to uring Chemicals for Practical examinations. Shri Maurya also
rcfused to take class XII, CBSE (AISSCE)’99 Chemistry Practical examination
for private students. o o S :

4. THat Shri R.S. Maﬁ.ryav while WQrking as PGT(Chem}, m KV, K}mna_para during

the academic year 1998-99 bad not submitted the question. papers for session
ending Examination within the stipulaled period as notified by the Principal

s. That Shri R».S.)vluuryu, PGT(Chem) while working ol I(V,vl(h'z.\nap:u'_a‘ during the
academic year 1998-99 had tampered with the official documents, .+«

- AND \'&’l‘IERZEAS, on carcful consideration of the report of the _Inquiry:chvc_-:‘r and other .
- tecords of the case, the undersigned has decided 'to uccept the findings of the Inquiry
- Officer in respect of Asticles-1, 11, 111, IV and VI as proved. o

AND WHEREAS, after considering the records.of Inquiry and the fa,cts/c-ir'cximSmnccs of
the cases, the undersigned has come to the conclusion that Shri R.S. Maurya, while
working as such . _ o S S B

5 . Left his duties without the approval of the competent authority and lefl the

students unattended who were under his charge.

D) He. awarded the marks to the children without 'gonducting the Practical -

Examination in Chemistry. - .

i) He did not conduct ihe Practical for pr‘ivéte candidates of class XII_ in Chemistiy

and asked the students to bring Chemicals for Practical. .

Contd..3/-
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(iv)  That Shri Maurya during the academic year 1998-99 had not subinitted the
. -question papers for scssion ending Examinations. in the stipulated period as
_ notified. R f - L e
(v)  That during the year 1998-99, Shri Maurya had tempered the official documents
<ud thus committed serious misconduct under Rule-3(1), (1) (i) & (iii) of CCS
(Conduct) Rules 1964 as_extended to the employces of Kendriya Vidyalaya
Sangathan. ; ' ' '
'NOW, THEREFORE, the undersigned in his capacity as Disciplinary Authority Orders
imposition of penally upon SheiR.:S: Maurya of reimoval from service with imimcdiate
 cffect which shall not be a disqualification for future employment under the Government.

oy

o //37 Mﬁ:-ﬂl-w“‘:u‘\?“/"“\ e

( D.K7SAINL )
Assistant Commissioner
To | B _ R
Shri R. S. Maurya, e :
PGT(Chemistry), (Under S uspension),
Kendriya Vidyalaya, Khanapara,

Clo Universal Book Depct,
Six Mile, Khanapara,
Guwahati-22. .

Copy to:

I. The Principal, Kendriya Vidyalaya, Khanapara - T

2.~ The Deputy Conmmissioncr(Admn), KVS(Hgrs), New D_clhi for information. !

Assistant Commissioner

e

. e
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;o Lo Date : 8.5.2002,
sri D, $ingh Visht, '- : — o
Ihe llon'!ble Joint Commissioner, @ , 2’%‘2 ot Jeo
(Administration) | =
i Kendriya vidyalaya Sangathan, , 4
3 13, Institutional area, :
3haheed Jeet singh Marg,
liew Delhi - 16,
IN THE MATTER OF
An appeal under mle-23 of
central Civil Services(Classifica-
tion, Control and Appeal), Rales,
1965 read with para- 6 of Appendix-
- XIX of [Educatiion Code for Kendriya
Vidyalaiii;¢¢¢¢¢49
/"' Nnd -
5 , IN THE MATTER OF.:

, ‘ Al Order bearing Memo No, F, 14 -5/
| 2001 -KVS (GR)/6692-04. dated OL, 5, 2002

passed by the Assistant Cormissioner
Kendriya vidyalaya Sangathan, Gauhati
Region, removing the appellant fron
sel'lVice wlth imnediate efrect allegédly
for msconduct in violation of Rule
3(L (1), (1) ana (111) or the
'Control Civil Sel'vices(Conduct)
Rule, 1964,

Contd. ., 2,



I THE MATTIR OF .

TARLTTYINY D ST e vy mY e orrey

Radhey Shyamldaurya,
P.G.T. (Chémistry) ‘
Kendriya Vidyalaya,
Khanapara, Guwahati - 22,

Assan,

e ¢ a o Appellant.

The hunmble Appellant -

MOSl nIbP CLFULLY SHEWETH :

NS S IEA LW Mo 1is e . < o-mmm

L. That the Appellant régpectfully states that

he was placeg unde‘ suspension vide an grder No, F l;~u/

09 - T<VS(GR)/°0811~93 dated 1.6,99 passed by the Assistant

Cormissioner, Kendriya Vidyalﬂya sungathnn Guwnbnti-lz

( Aosam) .
e copy of the grdep atd, 1.6,99
1s annexed as Amexure-l,

2. ' That the Appellant respectfully states that

therezgafrter » D was serveq the Meénorandun of charges ,

- vide 0.1, Mo, F, 12-5/99KVS (GR)/3L5-5¢ atg, 9.8.99

1ssued by the Assistant Commissioner, KendriyavVidyalaya,
Sangathan, Guwahati Region, | | |

Contd., 3,

To
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4
That thereafter, pursuonceé to an order Mo,

e

p, L =n/0 OOL«AVB((P)/J'h“Q asd, '7.9.200L, the hunble
uppﬁllant sabnitted his written statement dated 19;9;2001
Lo she Dl“Clinnlry authority, K. .S. Guwahati  Roglon
2t congequently CnQulry proceedings was initiated by I. 0.
ot 19,10,200L and the Disciplinary Authority sent a

cony of the enquiry report to the appellant to submit

b roprosentation/supmiSSLon on the enquiry report,

The copy of the written staterent dtd, 19.9.2001
and enquiry report are annexed as Annexure-2 & 3

rcgpectively,

2 That on receipt of the aforesaid enquiry report,.
Lhe  anpellant sulmitted his representation / submlssion
dated 11,4, 2002 to the Dls ciplinary'Authorit& agsalling
the lLegallty and validity of the Inquiry Report on
Charges 1,II,ITI,IV and VI respectively which 'won
allegedly proved by ﬁh@ I.O, Thereafter,vth@ Disciplinary
iutlority passed the vmougned order  dated 1.5,2002

(. Hﬂffure—u) whereby 1nposed the penalty of Terovs l of

tne appellant from serv1ce,w1th immediate effect,

The copy of representation dtd, 11.4,2002 and
‘impugned order dtd, 1,5,2002 are anne: ed as

Annexures--é & 5 respectively,

3, ‘That, on being'aggrived by tihe impugned. order
ov removal fron service dtd, 1.5.2002, thG appellant
srefers this appeal on the following grounds amongst

others,

Contd...4.



(1)

(i1)

(ii1)

(1iv)

(V)

GRUNDS OF APPEAL
For that the impugned order dtd, 1,5,2002
(Annexure-%) suf fers from serhous legal
infirmity and illegality and thus the

sane is liable to be set aside ~'snd quashed,

For that tho punishment awarded is -grossly
exceéssive asuwell as disproportionate and
did not cormensurate with the gravlty of the
misconduct allegad and as such the impugned .

Order dtd. 1,5,2002 is bad in law,

For that there is no evidence on record to
prove and subgtantiate the allegations/charges
against the appellant and thus the entire

proceeding 1s vitiated,

s

For that the d&epartment could not produce
a sgingle witness to prove and substantiate
the allegations/charges'against the apbell&nt
and thus the entire proceeding is unsustainable
in law,

. . ! oo
For that the appellant was neither givan
reasdﬁlble opportunity to state his defence,

to subnit his defence documents, to produce

hig defence witnesses nor was akked to examine °

hingelfl as a defence witnesses berore closing

Contd,, 5,



(vi)‘

(vii)

(166

of i1nguiry by the induiry okfic@r and
therefore, there igs a cléar Violation of
principle of natural justice and thus the.
entlro procooeding 15 liabl@'to sGt:ﬂside and

\

quashed,

For that the prosecution falled tojprove_

even an iota of charge during thé course of'
enquiry and the abpellant was not asked by
the 1,0, to enter the defence and as suoh j
the entire proceedinc includinc the impugned
order dtd, 1.5.2002 1s liable to s?t a51de_and

¢uashed,

For that the re1iaﬁ§9:§i£ced»Byvthe I;o;to:, 
the documentsAiﬁ théiérticles are wholly
illegad mud_unsustéiﬁablﬁ in law. Sbmobody“
who has dealt vith thege docurmnts or have -
qnthorod then muot prcve them in the counge

of the enquiyy proceedings to enable ne to

cross-exarine guch persons &nd thereby challénge

the legality, authenticity and contents of

bhe gald documents without which the documentd

' referred Cannot be relied upon to prove thc ,

allegations and such documents have no evlden-

tiary value. and theref
tion of the principl 9 natural ]ustice and |
thus the entire proceeding is lidble to be

set aside mng Quaghed,
' ' Contd..6,

_2fis clear violau'

?



(viii)

(1)

(%)

(x1)

(xii)

t» 0

-6 -

For that the entire prooedure adOptod

during the go c~llod proceedingo of Lhe
1Qu1ry i« unlnown to ldW and therefore Lhe

samne g bad in law and tlu]r* liable to be cot

aside mdg quvshod

For that the aopellant was dehiec the avsiﬁtmcn
of the gefence counsel(Defence Assistant) of

bis choice and thu‘~ he wad dnnied the 1e1=onab1@
onp01tunity to defend hig case effectlvely_nnd

reasonably,

For that the saig enquiry proceedings was
unduly prolonged ang thug\it smaclks of malaﬁidc

and as such the entire proceeding i vitiated.

For that the subsistencélAllowanCes was not
paid timely ang réegularly to the appellaht'and‘
on this point alone the entire procepding is

unsustainable in law.

’

For that the. appellant has rendered about

17 years of services to the K, v,s, and has a
fanily of six members including four younger
school going children who are totally dependent'
on the salaried income of the apptllant andthe
Qaia impugned order hag deerGd then from |
their livelihood and thus the game ig liabie -
to be got aside and quashOd |

For that the gaid inpugned ordOr dtd 1. 5. 2002

is punitive in naturpe and casts social stigma°~

Contd, .7
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Con the reputation and dignity of the appellant

and Bherefore the same 15 liahle tn be zet aszicde

and Guashed

# r that the learned 1,0, allegedly;found the
nppmlldnt guilty of misconduct under fale 1(])

(i), (ii) and (1i1) of C.C.3. (Condwet) Rules;

C1OGE, sqd ¢ to have heen dxtended to the eno]ovoe

of Kﬁndf’yu Vidyoalaya by uoLally anorlng uhO
wiicle =55 of the Educnthon Code in Chanter;vf‘
nder the héading} the code of cannuct for tcachnr
(&t page 5L of the Education Coae) mnd for auch

act or ori.ssion the entire pfOCePdln£ ig vi i uOh‘

hr uh‘t the hon'ble Discxpllnary Autlority

'1mno«em toe pennlty‘of rﬁnoval of the uppcl]”nt

Lromn q01V1ce vide hiy impugned order. ata, L u,“OO”

{Aanne-are 53 allegndly for the VLOgLiOH of Fn]o

31y (i), (i1) and (iii) of. the C.‘.u. (FonducL)

RulOQ, A6 “hich doeﬂ not’ applj to Lho LOdchinr
$“uf1f(11ko Lho anp011ant) but is dppli0<b10 to
the non-tea ching ﬂtafis wd Princlpal and. lhoro
forc, tho entire proceeding 1ncluding the 1npurnﬁg
order_dtd 1. b 2602 is liable to be :not a51de

and quashed,

Wor thnt uncer the facto and circumstances of
the entire natter, the appellanu Was anled thC

‘Cagaablo opportunlty to defend himvolf m1d

Conta, @, . . -



(:vii)

Hw(‘roiorf‘ the enqui 13' rCport a.sv' \:«'Gll as
Lh“ 1mpuannd order de l.o.BOOS'are in
uotal Violdtion of Lhe principle of natural

Justice,

For that in any v10w of the muttor waetner

‘in fact or in law, the :mpubned order of

re:ov l of the appellmuu from service dtd
2002 cannot be qustainaole In lay and
thus the same ig 1iablo to be set a°¢08 and .

qQuashed,

In the pfemiﬂeo aforesaid your
humble appellant prays that ‘

- he nay be. given a personal hearihg
and also after hearing.the rOpre
senvative of the department your
honour may be pleaveé to allow the

appeal and seL aside bhe impugned

order of removal dtg, 1.5.2002‘dﬁd/7

Or may pass such order or orders
as your hohour may deen fit ang
Just undeyr the facts ang Circunsta -

nees of the entire nat tep

- And -
]

Zontd, ,o.

//5§?5\



~ During the pendency or the

appeal be pleased'to dlrect

the disciplinary authority not

to take any further consequentigl
ac tion pursuant to the order

of removal ‘dtg, 1.5.200,

- And -~

Further in interim during the
peéndency of the app€al your honour

would be pleased to stﬁy the

 operation of the iﬁpugﬁed Order

Tl .
o1 4099 fyrarkodinredinic)

Coby- b5 -

e Biseiplinay AJVw;}J’a,

Wv-s C\Q,vm L—lﬂwu :
~&—C\r WKaniek Q,%W W’L

n \ 1N ’?.\Q,LMQ :

dtd. 1,5,2002 for the Interest

of Justice,

RS, Maurya; 5.6, 1, (Chonistry)
Kendri&a'V1dyalaya, Khanapara
~ C/o Universal Book Depot,
Six Mile, Knanapara, Ghy-g2,
- Assan,

ety gt —

L Ktar



